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LOK SABHA DEBATES

LOK SAJBHA

Wednesday, January 30, 1980/Magha 
10, 1901 (Saka)

The Lok Sabha met at Fifty-Eight 
Minutes past ten hours of the Clock.

[ M r . S p e a k e r  in the Chair]

10.58 hrs.

OBSERVANCE OF SILENCE IN THE 
MEMORY OF MARTYRS

MR. SPEAKER: Hon. members, ae
you are aware, the nation is observing 
two minutes silence today in the 
memory of those who gave their lives 
in the struggle for India’s freedom. 
We shall stand in silence for two 
minutes when the gun is fired.

(The Members then stood in silence 
for two minutes)

V

ORAL ANSWERS TO QUESTIONS 
11.2 hrs.

Non Tribals in Meghalaya
*37, SHRI SOMNATH CHATTER- 

JEE: Will the Minister of HOME 
AFFAIRS be pleased to state;

(a) whether Government’s attention
has been drawn to the driving out of ’ 
n on-tribal s from Meghalaya since 
October, 1979; -

(b) if so, the steps taken by Govern-
ment to stop such eviction and protect 
the lives and properties of non- tribals 
in the State; and
2385 US.— i

(c) the steps taken by Government 
to restore peace and norjnalcy in the 
State?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS & 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) to (c). A 
large number of persons are reported 
to have left their homes in the course 
of recent disturbances in the State. 
According to information furnished by i 
Government of Meghalaya, 1789 per-
sons have been accommodated in relief 
camps set up by the State Government 
Precise number of persons who might 
have left the State, is not known.

The State Government have taken 
administrative measures to strengthen 
law and order machinery for maintain-
ing public peace. In addition, the 
following measures have also been 
taken:

(i) Meghalaya Preventive Deten-
tion Ordinance, 1979 was pro-
mulgated on the 26th Decem-
ber, 1979 to enable adequate 
preventive action being taken.

(i) Patrolling has been intensified
in vulnerable and sensitive 
areas;

fiii) To deal with intimidation by 
landlords, offences under Sec-

* tion 506 of IPC have been
made cognizable and non- 
baleable.

(iv) Appeal has been made to 
political parties and local press 
to help promote atmosphere of 
peace and harmony.

(v) Efforts are being made to eo*
i1'.  9ble the evacuees to return to
*** their original homes,

2
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The Centre has been in constant 
touch with the State Grovernment im-
pressing upon them the urgent need 
to restore peace and normalcy. Assis-
tance was also made available to the 
State Government to deal with the 
situation.

SHRI SOMNATH CHATTERJEE: I 
am constrained to say that from the 
reply it appears that the Central Gov-
ernment is not aware of the seriousness 
of the situation there. The other day 
I referred to a representation to the 
Prime Minister from the Meghalaya 
Minorities Coordination Committee of 
Ceylon in which it has been stated how 
many incidents have taken place, how 
many houses have been gutted, etc.— 
fifty houses were gutted, there were 
eighteen cases of murder, 235 shops 
were looted, burnt and destroyed, 3,500 
people have been rendered homeless, 
out of whom 2500 are residing to dif-
ferent camps. One MLA Mr. Manik 
Das and another ex-MLA were kil-
led. Is the Central Government now 
going to depend on the good wishes 
of those persons who are carrying on 
this agitation only against national 
.interest?

'£ would like to know whether the 
Government is aware of the Ceylon 
‘bund1 which was observed on 25th 
Oct. 1970. There was a calculated 
attempt to evict non-tribals from 
Meghalaya and one gentleman by name 
Prof. Martin Majore—I gave the 
name on the last occasion—has been 
instigating this. So, what steps have 
been taken by the Central Grovernment 
in this matter, for the purpose of not 
only providing relief to those who have 
lost their hearth and home but to try 
to impress on the State Government 
to take steps against law breakers 
there who are carrying on a deliberate 
agitation to drive away Indian nati-
onals from a part of the country. I 
would like to know what concrete 
steps have been taken—as the reply 
will only encourage those agitations.

SHRI P. VENKATASUBBAIAH: I
have mentioned in my statement that 
there has been a series of incidents and 
£ome of them, as stated by my hon.

friend, have been committed in the 
year 1979 when one M.LA., one ex- 
M.LA. and one Nepalese tribal were 
murdered. There was a series of inci-
dents like that and we have been 
constantly in touch with the Megha-
laya Government and impressing upon 
them that they should take whatever 
steps and measures are possible to 
maintain law and ordfeT and to give 
protection to those people whose 
security is in danger. I have 
also mentioned the Preventive Deten-
tion Ordinance that has been promul-
gated by the Meghalaya Government. 
We have been placing at the disposal 
of the Maghalaya Government what-
ever assistance they require, even in-
cluding Army. Some Detachments 
have been placed at their disposal. We 
are fully aware of the situation and I 
may assure the Hon. Member that we 
will do whatever is possible within the 
limitations of the Constitution. There 
is a legally elected Government there 
and whatever is possible under the 
Constitution will be done. We can 
assure this House that we shall certain-
ly do whatever is possible to main-
tain law and order and create a sence 
of security among those people who 
have been victims of this violence.

SHRI SOMNATH CHATTERJEE: 
Several demands were made in that 
representation of the Minorities Com-
mittee like instituting a judicial en-
quiry into the incident and grant of 
compensation to those families which 
have suffered or families of those who 
have been murdered. I would like to* 
know from the Hon. Minister whafc 
steps have been taken by the Govern-
ment with regard to those demands 
and i would like to know whether a 
political solution is sought to be found 
out. That is also important because 
slogans were raised on the 25th Octo-
ber and subsequently like "Bengalees 
go out’, “No. deletion of foreigner^ 
names”,* ‘Jyoti Basu hushiar’ etc. and 
effigies of Jyoti Basu and also of 
Assamese leaders like Devkant 
Borooah were burnt. This happened. 
So it is also necessary to find a politi-
cal solution. What steps is Govern-
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ment of India taking at the Central 
level to call the leaders of different 
political parties to hold discussions, if 
not to stop this, at least to contain it 
immediately? This is very important 
arid I would like to know the Central 
Government’s unequivocal answer so 
that the people may know what is the 
fate of the people in that part of the 
country.

SHRI P. VENKATASUBBAIAH: 
So far as the relief measures are 
concerned, reliefs camps have been 
set up and the displaced persons are 
being looked after Rs. 1,50,000 have 
been sanctioned for these relief mea-
sures and every possible assistance is 
being given to these victims to go 
back to thedr homes. We are try-
ing our best to allay their fears and 
given them necessary protection.

With regard to the political solution 
to this problem; I entirely agree with 
the hon. Member. The Prime Minister 
is fully aware of the situation. We 
are trying to have a dialogue with all 
the people concerned and find out a 
formula, arrive at a consensus, that 
will be satisfying to all the parties 
concerned.

SHRI P. A. SANGAMA; What has 
happened in Meghalaya is very very 
unfortunate. Just now the hon. Minis-
ter has said that one MLA and one ex- 
MLA had been murdered. These 
happened on the 13tTi December, 1979, 
and today we are towards the end of 
January, 1980. I want to know whe-
ther any culprit has been apprehended 
in those cases and if not, why even 
after such a long lapse of time, the 
culprits could not be apprehended in 
such cases. This is the first part of 
my question.

The second part of my question is 
that the situation in Meghalaya, . or 
for that matter in the north-eastern 
region is very very complicated. 
There are many reasons for this,, one 
of the reasons being that the people 
in the north-eastern region have got 
an apprehension that, due to uncheck-
ed influx of a large number $f people 
from other countries, not from our

country—foreign nationals—̂ the ori-
ginal people in the north-eastern re-
gion may be outnumbered. Unless 
this apprehension is removed from 
the minds of the people, I do not 
think there will be an easy solution 
to the problem in the north-eastern 
region. In this respect I want to put 
a categorical question to the hon. 
Home Minister whether, in view of 
that apprehension, Government is 
going to take certain measures to 
remove the apprehension, as has been 
promised in the manifestp of the 
Congress-I where it is said under 
the heading ‘Protection to Tribal popu-
lation'.

“Adequate measures will be taken 
to prevent their being uprooted 
from their original abodes in the 
north-eastern and other States of 
India.”

What steps is Government going 
to take on the lines of this promise 
in the manifesto to remove the ap-
prehension in the minds of the people 
there that their number may be out-
numbered by the influx?

SHRI P. VENKATASUBBAIAH: As 
regards prosecution or whether action 
is to be taken against those culprits 
who committed the murders, till now 
we have no information. We will 
contact the Meghalaya Government 
and will find out, ascertain, from them 
as to what is the legal action that id 
being taken against those people who 
were responsible for these mur-
ders . . . .

MR, SPEAKER: His question i© whe-
ther anybody has been arrested or not.

SHRI P. VENKATASUBBAIAH:
I will furnish the information.

With regard to the apprehension in 
the minds of the local people that they 
will be outnumbered by the influx of 
foreigners, some steps have been taken 
by the Government of Meghalaya. 
Check-posts have started functioning 
at five places in Meghalaya, namely, 
Sibbari, Pynursla, Mawsynram, 
Cherrapunji and Khliehrat.
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A cell headed by the S u p e r in te n d e n t  
of Police has been set up for effec-
tive enforcement of the measures 
against infiltration.

A cell in Political Department of 
Meghalaya has been set up for deter-
mining expeditiously the nationality 
of suspected foreigners.

The State Government also proposes 
to set up two Tribunals on Foreign 
Nationals to ensure the deportation of 
those who are found to be foreign 
nationals. A legislation on the s u b je c t  
entitled Maintenance of Public Order 
Amendment Bill, 1979 was introduced 
in the last session of the State Assem-
bly.

These are the measures that are be-
ing taken by the State Government 
to stop this influx of foreigners and 
we have to wBtch the result of these 
measures that are taken. I can assure 
the hon Member that we will be in 
'constant touch with the State Govern-
ment and see that the infiltration is 
checked.

SHRI CHANDRAJEET YADAV: It
is a matter of national concern that in 
certain parts of the country this issue 
of tribals and non-tribals, Assamese 
and non-Assamese is being raised—very 
serious things are happening. There 
are two types of apprehensions. (1) 
Why there is so much of influx of un-
authorised foreign nationals in our 
country and why is it that the govern-
ment is not able to take effective 
steps? It is not a question of the 
Meghalaya government setting up cer-
tain posts and appointing certain offi-
cers to stop that. If the citizens in any 
part of the country have serious appre-
hensions that they will be outnumber-
ed by foreigners, it is not a question 
of that particular State alone, it is a 
national question. I would like to 
know from the government whether 
the Government of India is taking 
necessary steps to see that foreigners 
who are unauthorised and who are 
coming to different parts of the coun-
try, particularly^ the sensitive regions 
of the country wilj be stopped and

will the hon. Minister give the country 
an assurance to this effect a n d  also that 
this will not be allowed in future?

Another question that arises out of 
this is that the Indian nationals have 
a full right to settle in any part of the 
country. Therefore, if there are certain 
elements which in the name of the 
region or language or tribe or religion 
are behind this move against their own 
brother citizens and if they are mak-
ing this kind of agitation or creating a 
situation, effective measures should be 
taken against those people and to see 
that this kind of a situation does not 
arise and that all Indian citizens feel 
assured that they can live like co-
citizens in any part of the country. 
Will the hon. Minister give this kind 
of assurance to this House?

SHRI P. VENKATASUBBAIAH: 
The north-eastern region including 
Assam is a very sensitive region and 
the problems are complex. The Prime 
Minister the other d a y  has highlighted 
the problem and sought the co-opera-
tion of all the Opposition Parties to 
ajrive at a certain consensus to deal 
with the situation. She is on it and I 
am confident this problem would be 
settled when she contacts the other 
Opposition leaders and also the people 
living in that area.

About the local people, some of 
those people who have vested interests 
are fomenting this trouble and we are 
trying to identify them. The tribals 
also have certain genuine fears and we 
should not lose sight of those fears and 
they feel that outsiders even from 
other parts of the country come there 
end they dominate the commerce and 
trade and they monopolise and purch-
ase the lands and ‘outnumber the local 
population..........

SHRT N. G. RANGA: There are
money-lenders also.

SHRi P. VENKATASUBBAIAH: 
Secondly, their apprehension and fear 
has gone to such an extent that they 
do not want even the Central Govern-
ment offices to be located in Shillong.
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There is a proposal to have a Canton-
ment in Shillong but they said *We do 
not want this Cantonment also.’ So 
the fears have gone to such an extent. 
So we have to allay their fears and 
apprehensions. That is why an Act has 
been promulgated to ban completely 
purchase of land from a tribal by a 
mon-tribal.

There were threats held out by some 
of the tribal people to encourage or to 
tell the landlords to evict the Bengali 
tenants and the Nepali tenants who are 
working Jn their fields. For that pur-
pose also, the Meghalaya Government 
is enacting a law. These mre tbe fears 
on both sides. And this mattef^has to 
be gone into as this is such a complex 
problem. We may not be able to give 
a sort of a direct solution for this. The 
Prime Minister also said that.

*TTT eirfwf 
apf *TWT

1969 . . . 674

1970 . . .  298

1971 * . . 103

1972

1973

1974 

197 5

1976

1977

1978

70

72

87

33

3&
' i 
36

n o

Deaths due to Communal Disturbances

*38. PROF. MADHU DANDAVATE: 
WiU the Minister of HOME AFFAIRS 
be pleased to state:

(a) the annual rate of deaths due
to communal disturbances during the 
years 1966—77 and1 1977—1979; -

(b) whether these comparative 
figures show a decline; and

(c) if so, the reasons thereof?

(*ft
qr ^  wr srnrr |  i

frnrf if ^  wrPppfr
f t  1966 1979 TO JflT
fort m\ | :

*T? gqfwqf

1966

1967

1968

45

251

133

1979 . . . 260

2. 1 96 6-7 7 WTfW 1 53 $ I
I967^T 19 70 ^  rRW

srfsnF *rr i fan: ĥrferT srarrff
?nTrnT r̂ TTî ft f̂F̂rfrT $
§*tt m i i  ^
jftff gf tin
1972 ^ 76 *r s V m  *rrt Wf, w f e r f  SPT 

60 «TT I 1 97 8f l V  1979
% star* arorcrfaF nwr 1tt *r fm

f a r a f c v r w  1 9 7 7 - 7 9  >n rrfzw . 
s fom r e  1 3 5  $  m i  1

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, the statement that has 
been laid on the Table of the House 
gives the number of persona killed 
from 1966 to 1979.

I would like to know from the Home 
Minister whether it is true* or not that 
looking at the very same figure which 
he has given, it is wrong to politicalise 
the issue of communal disturbances 
and communal riots but to admit tbe 
fact that it is the antisocial communal 
elements which are responsible for 
this irrespective of the set-up of the 
Government. From the figures given, 
it is clear that it is wrong to attribute 
the communal disturbances and riots 
to any particular party. Therefore, is 
it not a fact that, from the figures that
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you have given, in the socailed “dyna-
mic decade*’, the annual rate ol death 
is 170 whereas in 1977 to 1979, you
yourself admitted that it was 135. Will 
the Government rise above the politi-
cal parties and take all the secular for-
ces into confidence and try to see that 
the communal disturbances are pre-

vented t

^  STTHPfrT

|  i i 9 6 6  ^r^rwrr 1 9 7 9  m ; % 
ft ^ r r  t  fa 

3in?n g f  1 1  1 9 6 6  ^
1 9 7 0  ^  g f  $ 1  f a m  if | i ,

*TTfe i f g f  % l Tf^ft if 184 
7Ti* sqfa; 3̂ % fcrq <nrr?r ̂ fw<r

r̂nrT trt 1 ^  t̂tst
n̂ror wr qr 1 srcr 5t

^  ^  ^  ^  «fr 1 m wg 
* t t j t  gft t w r  I  1 1

f e :  if *n«tfn f̂t*Tcfr t f c i r  irfsft «ft 
%fa?r ^  3ft *n?rR  5ft ^  f w r  *n=rt *ft, 
f m  «Ft f s r e f t  t o t r  ^  f  ^  sft" 1 
196 7  ^ t a r H |  I 1 9 6 8 ? f  ^ r ^ T i f  26Tr t<

I if 1 6 ftT 1 T ijT m rr^R  if 7 I
jrfrq fR - 5IRPT Jr 7 gTT* 1 r ft  ^ f R  ^  
if  ^  TO*! |TT( TOT *ft ^  rT^ ^  ^
TOHT sjTT ^  *re^
ifefr * "l |

PROF. MADHU DANDAVATE: Some 
Members might have asked him those 
questions.

*ft fa? : ift W&TX *r̂ ft*rt Ntft^
3ft taT STT'Ft ^  %

5i> itr»¥ fvwFt |  ftpmrt ^ f  vt 
tot & srra ^  ^nrf *rf 1 * 

*rr irrot % Tf?T j  1

< n$3r 1 9 6 9  if ^prtror3r t r ? ^  
^ f i f  7 9 ^ ^
*3RT W  TOT 3rW, SP^T, fa?TR
if *ITO: 18, 17WtT 16 TOT 5^  | ] 9 7 o
^ fa*Ht, ^nmr... (*w h )

sito : snarer 5ft, *rct
^  |  f ^  if t  ^ rr? r  t  ^  ^  o t f t  w *  ?T r̂

w r  ^ 1

^KT« *njt*-t|: m  t̂fTrrr I

sft° w  ^*nr?t : *PTT fPT W t o t
?rr?i

«t)t f?fw qn: ^  % f r̂q crcrrc
t »

«w fll : srra ^ W x t
t̂f^TT |

(In terrup tion s) * •

MR, SPEAKER: Nothing is to be re-
corded without my permission. '

: m m  ^  1% t&fcs

|  fap fe ^ riT ^ ft  ^  ^  % ?PT 9)?TK 
|  % f*nr 55T1̂ ^  ^

if *RRNd
n̂r p ^ a ^ rT  |?n  «rr ^ra^f n i <for3r ^  ^

'J'l 5T  cHT p T  T̂T, cl ^  ?T

feT ^t r̂?T5T ^  ^  ^  inffcPff ?̂r
0  ^r?T spt ^  ^t ^TT
v t fw  «p̂ *r t̂ r ^|ir ?

B K 'ft  fa? : *TWRT f̂t» t  ?TT  ̂% 
ffr i  1 &

f̂t *̂1 ^t ^  f̂t, + 1*1 
«rt, ^®Ft F « tw  ^  % f?rq

^ f  I W  3rT?T f̂ft 6JTFT |  f%
W M'-W'VH ^
^ 5*Jltir ciifV> ^ 1̂ *l̂ f
^  f^rr ^  ?T5®t I

«rt irm vnf ittw  : ^ s r  t
^  *j3Ri ^ t t  ^  1 9 7 7 ^
1979 % f̂r t N -
$ ^  T̂?T Trat ^  fa *lKo tr̂ o jtT̂f# ^ft

=̂t%, fi^+crttff f̂t ^ n ft  
^fbrr?:, ?fk if^ r% ?f^ r

^  |tr ^ T̂TTT ^ T̂TT
tr^hir irfc  ^ r 5f 

Jr T̂«T TfT sftT ^TWR f^ W t
T t̂ ? won 2T? ?lft I  ?

# 1  f ^  : ^rr?TcR srr fe ^ rR p rr  
§TJ ^  1978 ffh: 1979 A fy  I ^T% 

f̂ Itr *m,TT Iw f t  ^Trff % f?T̂  ^  ^T t̂VR
^ 1% m ^ri ^n^rrft
«?if ^  ^  wi^T ^  ̂
^f ^  3f ^mt t̂ f^ r i

0'

qifo q° WT?T : WS3T5T 
jt^ t, t  ?n«r% sm *fcfV ?r^r ft t̂ptrt 

r̂rf̂ rr fa ^  |  fa  f̂ ^Rcn
t̂^ fttt: % irn ^  if sft ^ t t̂  prr, ^  t i r t  ^  

?n5! 9T^t^t ^ t J r^ T T ^ t ,
art f ^ r i f  ^ n fr^ ^ q r 1

••Not recorded.
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^  sr?t 1 i H h r e  % srr ^  f^rq 
fro  t̂«p t r  *rt t o  qrcf
7̂ f̂̂ rfe  3  ? w t ^  tft ^  |.f a  

tfR ^  ^ n ff t  ^rr^TTft t̂ sn farm
tft t o r p n  *ft q nt sfo tft o t t  <ft %
7 f p r  Trcr̂ T %

w r r f ^ t  w  *m*n;
fVfr3«eVH $  I WT SRUTC w  5PC«5 tft 
33^$ % |  ?

fa? : q? ^  |  f% sranrc $
*t 3R, sfK ?̂ rraR if, gt* 1
STC^aR f̂ 12SftT?lTOr $ 16 ^wTflJ, sfo;
3ft W*f) |q , r^Tcft 47 ?fR 32 «flM
^  tttw  ip*fV* |  1 s*r Ttjpr r«nR ^ f  
sftr ^r% w i ^ t ^ t %, ^ ^nr^r #% gq(

31H4.T& tft ^ T  I

Mt *rfH*F q̂ r° q*i° arn* : 3% *rae
<Bt# 5RT?T % H14NH % *T *afr ^ T  |  I 
^ r r  ^TTO f̂jT f^ T  TRT ft I

«ft ^  fa? : ^ ^ r+fr{ft*:faqT ̂ tt s w
% 1

SHRI INDRAJIT GUPTA: Sir, while 
it is true that in these communal dis-
turbances, the members of the differ-
ent communities suffer to a greater or 
lesser degree, nevertheless is it not a 
fact that this phrase ‘communal dis-
turbance’ has become only a 'polite 
phrase1 to hide the fact—-the grim fact 
—and the reality that the overwhelm-
ing number of victims of these com-
munal disturbances belong to the mi-
nority community?

Sir, I want to know about this cate-
gorically, because, he has given the 
number of deaths and so on. But, Sir, 
there is no way of knowing from this 
that actually the members of the mino-
rity community have been overwhelm-
ingly the victims of these atrocities 
and riots. So, Sir, I want to know 
from him categorically whether that 
is a fact or not. Secondly I want to 
know.. (Interruption) If it is so obvi-
ous don’t call them communal distur- ) _ '
bance. They are anti-mu slim pogroms. 
Atrocities are Being carried out and 
they are categorised under the polite 
name of ‘communal disturbances’. Se-
condly, I would like *0 know what ac- 
tion  ̂ if any} has been taken against

those members, officers and others, of 
the Police force who have been found 
to be guilty either of excesses or lapses 
or of dereliction of duty or even con-
niving at some of these so-called dis-
turbances whicfThave taken place. What 
action has been taken against such 
police officials on whom nowadays no-
body has got any confidence whatso-
ever, that They will be able to deal with 
these situations?

*ft 4m fa* : TO 3r *r?r*R
 ̂ fa ipr to  ^t vrrfr wrfetr %

*ft ^Erfrct % *rt<ff r̂r szrrcrr 
fsn, *pr to t r  % sfr srr^t srr̂  f, 
sMr ^  ?r̂ r R̂rnrr wr fa1 It *rsr̂ r 
% *ft f̂naT?r Tpi srk ?tft
*t, ̂*iVt HR*̂ % T̂RT fV̂T I

n̂fhfR «pt fnffe'f ^
TOwr sn |  1 t
fj % 7̂  5rr?mfr vft fwr wm

m w f ^ t  ^t at ft q^T,
^ mwt t̂ +̂r I ^ f̂ nr =5tt^ tt

j
In 1979, there were 297 incidents of a 

. communal nature and 912 cases of com-
munal tension. The year witnessed 8 
major communal riots. There were 
two riots in Jamshedpur in April and 
August. There were two riots in Ali-
garh in May and June,

«ft nrtftar : o t t  r^ fr  
*rz f *nct Inm mm j y‘t
r4Tiw 4^ f T?T̂ rfu1 î %

^ ?flr ^  jf?r?r qgfirfifjun % arr»
Sr 1

I ^  t  jwt smr ^t
snrre  ̂ f  f̂ r ^rrft *rvr 
%ni ^  j t r  ^  ^ X R vrft t
?nrrt qrm w  t o  ^t w d  |  W, 

^  n̂firr '* *ii 
t?tt ^  

f^mn f , w* to  <r ^  i

it ® t t t o  srnrW : ^ tt ^
3ft w, f*F vrrR «ftr 5T>rr?fl *
*T^R T 7HRT TRiCTr ^
?rirrt Sir % ^  *r*nr STrrff TiTfnft
i ............ (•wsrm)................

^ ^5 »T5t t̂*TT, '^^7T ^
Vt H I'l V X  T #  )
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?mft  ̂ fa
q?r#3r ?prrrt w s m  % sr e ?  *fr i eft 
wt ^hrn- *ivvk fart sft crrvw f f̂ nr 
fatn^ qsr rermt
f[ f̂t fa 5qT5TT XHT̂T TT 3̂"
?rr TOft f  *t t?r w rr$ v  frrtr swft- 
f̂ tTzwr apTtr ^ii^n i

sft fa? : W TTTĉ r TT T̂T %
*tt% £ fair ffr v tf »tVt !firt f=pm w  

^  q'TJSrTT rrn n  |  fa  
*FT#5T fwf iffr ?r̂FT if rff, fa*TT «ft T̂HT *T 
$f, *TTT f*R !fff fen  T̂rrrn wk

JfT fciV *i*1 'd6l*-* yfT̂T I

aft farasfr r w R  ^  ^Frr ir ^  
wfcnr f’RT fa vt Ttf
^  «ft ?ftr ^cR*fc ir f̂t ir^rm  ^ *

£ *r*fr 5TR im ^t srm frrfror 
?r*m% «r i i

sft WTTOr WT sgnru : ? ^  #
STPT =PT ^rR T̂̂ cTT jf I f^fFTR
3?t rrrjRt feft *t f*n£ 60 Tfto 
whre * fqs% 5T 5w! ir frr *rfff ^  
(TRT T̂ j *?T hi?M «f̂ l TT ctiLbM ^r^r T̂ T, 
fa* *fr *T̂ rrc ^  sr?

? W T 5%  ̂ tft TRTTTrTT «ft 3T TT5Rf̂ 7
^  TTTFvm «ft fan *r totf q r c f 

^ ‘ f^nrRT ^RTt w. % 4T<m< 
-wfr f a  ^r^t n r ft j  q i f f  % ^rwrfcT  

^r, «*i(w*n % ^r 3pnrr, ^f n?t ^  ?
Wf ? H4HH»dT <T*tffa+ *ft qT

Vt VSTW ? H  W ?W  ^?R 
t̂fa  ̂ I

«it f̂T fpr? : ?w 3tR ?ft T̂ ^i 
irft  ̂ fa W ^ icffTT 5̂ TH *FT m
trrfirfn̂ vrn T̂ *i# «TT fJRRT aTT̂T ^ 

Vt tftT TOTT % apf cR? % cT̂T 
aft gfTftrer «t ^  fa?ft ^ fa# ^t ii r̂

5lr ^rk 5f?ra fwrbrr^r 
wx fen «rr f^r r̂sr̂  % q- t o  
% I............ (wwhw)................

wt, Fffar ?rr ,̂ f  ^  smr ^ tt— 
n?r 5rt f̂ v-tH %am |  ^  fqwt^RVR ^ 
IRT̂  VT^^rfmr^ft^TPT ^ ^ ? f t  
^mrft qrWV i w : ^r wrRrmr jf, % 
»PT»Rt? fa ^r ^  fwr,
i r m  ^  ^ t t  tfrr fa^  ?rr? ^  f c r  t o  
t  ?

ift© t^o wwmrnm ;
^ftw  ^  irrvivt-vpn'x f^r
*  ^  ^Qvifn  ̂ f̂ f> WTT hTJf Tt j ^ a  
^ •'<Wr» *™ t vt w 9  djran i f f  m  I

**n <r̂  ?T?f t  fa ^ptw v^tm ^ ‘
v r f ^ r  ^ vz f^ rfru r ^t «ft fa  
fa^ft ^  qr mi w  ̂ r  qr fam  ̂$rm |
?ft ^ r  v  f%TT ap if k  %
5 f jf^ T  Tt r-lO^TT ^TK  ferT
r̂rznrr ? smr ^  ^i+d

qT̂ f *Ft ^  ?ftTR yT?r ^cT ^  ŝfTT-
5rr:5nT % thrR fam «n fa ^  ^ r  f̂t
5T̂f I ? ^  +̂l+d Ĥ t I fa
t *t qifrf Tt %■ qfay* yqrBXPr 
«r :t  vt  fa^r q̂ r ^  «ft fa?r
^t *t fam̂ icT t  t-q̂ T̂  ^rm prr ?
fin SWfarT -Tft| fa^H JT̂ Ĥ<Ml
fWr to t  «tt fa  5far=Fr v  T^cfhrm
t̂i 3̂PT qT f̂̂ RTfPft t̂, rTTTR T̂t

^nn r̂m ? ?f r  ^ftt «rr ?frw ferfê T
ir «Â T T̂ T̂T T̂?T I ? fqT
WTfNft ?rh ^t rrrrr̂  t t  ^ tt-

qr qrm if artfR ^ mrr
W^TVTrt T̂T#n ? 4 fa  ^jflT

n̂qj sfk T̂sn rftr qr w t̂
? i

: jlf3 Q^lXj -  f j j  -

} pyXsa**

5j ** ^  ^Ia m

£_ iJZ+<*y£2± ^jS bUo. iS jjifA
sLL> ci»|iiL«ii

* S  < *  U L a A * A £ ^  l ± $  -  f y j b

**»■ uf“  ̂ **
^  LjyA i3L**5 W ^  lyi y> j h  

U^5 }££*& L  i! t̂ *f

^  ^  ^ u ^ r i  *-}4 L
t̂ 5 - 1<*jLx l,hi 

i  vs^^a. J  \sXr iS £

L  fM  >rf)) i! (_r! j
*S t|5  1*5 f̂tjcf

v* - a *ju x  ^  i+y -  j j u

j f  ^ i  ^1 X

**» ^  a»* is*  u t^ >* k
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t$ Ip IfJ i+JUaH»

H >»̂  u 0'^  >̂ 1 1

^*1 ^ ' *̂**̂  ^

“ £  *rfj) ^
liftiAJ L f̂  jjf

L̂ *)̂  >i 5*̂  u^«U- ^
- Jpjula. JJ&I Û>L-*|ji! ^  eLUjJ

L-jl-S >0} ** & u > * ^

[- vJj^  ̂ url h  ))!

*ft sbr fa? : * ^nrr tftr qx pt  *ft 
t o r  ??rT i  i sv* m aft mT
^  £*T rTTf ^  f% t s  f% "TOT TO Jf^t ?T r̂ 

t ,  TOT q ^  *F?ft ^  I , ”  *  q?T ^ * T T  f o  

î?ft ^ firo nv? $ ^ t   ̂ f% toIt
T̂gT f, % ^ T  j  ftf T ^  j  I |*r0 

3t?t 3fr *nq* % ^  | — tot fresfowiT *V, 
s k  qr JT^JTRf 5%?r if ctrtc

3 T R  % f?p7 fT^TTT T t f  ^ T f
% fsfcr # ^  fenTT T̂̂ TT

$ f% jpTTft TÔ FT? *i F$HTF<.<£|l'fl fTT 9W 
cfh: to 52n̂r w  ?pt fa to to %?ft farr̂ r 
^ T ' 5Je*T ^  f t ,  * ffffT O  afv̂ TT s fo lt f f l ' 
s f fc  ^  c m  *ft c n ^ f t  ;fht: q r  sm r apt 
fbmr if w f t  mi^7 % %ffTTfctfor 
?f qT £t, % ?x?r?ft f t

$r t o? ft £te fW w  i

«* i^o j^wwrnr i
^  arrcf r? »rf i ^ p=r t

^  T̂T f̂ ^ T  TOT,
^  ^r vt ? irr ^  ?

: 3h ^

-  ») tfvlj -  vr ^ U

ur) iJ  Jr^i*  c ‘̂t lj>X̂ ZI| J-U^J

•f"* X
W Lŷ fc 5̂ ■“ Ui

[ ? i W

sft fa? : f t  *»$r | —m  
f w c T f^  t  t t e f  £,^TiiivH

p̂t oft %*m «tt r̂r 3fr ftrcTrfw «fy, ^ r  
f̂ )̂it\ifl ^T ĤTfT »T T̂RT . . . .
(SÔST̂ ) . . . .

«f)r srr^r fa? ■ f̂t TO^ife ^t
PTOT % f̂ TT TOT I, ^  '5RR %• ^TtfsR: 
q- wnhfrg ^ t f 2 T r ^ i r T f 3 R - f f t # q f  
^ m n  f  t 3PTT STTT # I  f*T sRcTT 
T O ^  ^  3PTR Sf ^TRT XTim  ̂ JT) 5^?:
(5*ui T̂TTOt̂ T ^ '4t q^t Hi<.MTqT
? rfe  m^iT q? % % f̂r srnr r̂r 3 rt?  ft, 
^  sH: 7>T i! TTC t  I >̂T 
^  t .................. («WflR) . . . .

AN HON. MEMBER: O n a point of 
order.

MR. SPEA K ER : Y ou canno t raise
any  point of o rder du ring  Q uestion 
H our.

*ft T̂T®T fa? : TO 19 69 if 519 
SHflS-d^ fTT | TO 1970 # ........................

MR. SPEA K ER : This has been  given 
in th e  answ er.

aft fa? ■ 3*t feqT ia
| ..........(*wm*)...............*?r

^T?TOT t  f»F 1977-78 $f 3T? 3TTOT QT̂ f 
qx^R  tfir, TO ^ f t t ^ r  TOT5T ^  \

% W, TOTT T̂jfrTT f  ^  j^TT
fTOT TOT ^ ............... (« T O W )................. «TTq
3r t  f̂t tou  ^  to# vWvr r̂f̂ rtr . . 
(wnrarw).............

MR. SPEAKER: This is not the way 
to interrupt. Please sit down. It is 
foT the ^Home Minister to explain; you
have not to explain these things.........
*wsm). . .

MR. SPEAKER: O rder, please. T h is 
is no t th e  p roper w ay to function  In 
th e  House.

* *ft vm  fa? : *ww *r£m wrtfR
?>T fuf w t  # ^  Ti'̂ mTT % 5HT
jTTOT <n£f f t  TOTTT ^  TO rrq̂ T TOKT 
5^ TOTTT I IT? 1W1W
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-ft srre wt sft *rtoi =̂rr ^rr g :

1 977 ?  188
1978 #  230 ,.

far 1969ft 519 ,.
1970 ft 521 „ „
1971 *  321 „ „
1972 ft 240
1973 if 242 „ n

XW  ft*T? 3TFHT =qî iT g fa R̂FT aft ^T5T
fan jqr r̂% fa?rre>. wtftr <rra 

?r$r fftfan^ h t ^3t
1 *ft to t smr> srfaft^r ^

I  Tv t  t o t  snrRt ? (w w hp r ).. :

«ft ^fT : *rprftto st szt st
ggirik t̂srft r̂°r fftf ft aft *rfat
ft* fcft f, r̂% srk ft |  1 ft ^rvt 
*rrrr vt % 1 srn ft ft* fcft
gt* *rfatfr ft ^  ap7$ vtfam 
«ft ft: T*rft ^ r m  ^rt^T $ i .. 
-(wmrro) ... n̂jftftj % ft ? _t ^

flTtfTPT *T *TT T fa> ft *T xH'$>

vr %  t o r  1 ftft ^ fT t 
*̂ ?rrcrT «rr f% ^ft ^ ft ^  fm  :

1966 ft 45

1967 *T 251

1978 ft 133

1969 ft 674

1970 ft 298

ft frhp| f, ft *rft fttoft |  ftto 
w ^  ft r̂ vr |  1 ft am *ik
ft gfftft, fft̂ TC ft,, TcR ^  ft t f k  ^  
SFfff ft aft WTSFrk 5  qRIX̂ S *?t 

tft i fk  ^ tft qTfrVf T  VT ^  TTFRT 
I  1 r̂r .̂ =afarfr ^  fft? ^

>̂ TrT snrft ft t s r t  ^ i f ^  ftr 1977  
*r ■anraT <rr£f> *t snarre gf 1978 ft
*1̂  Tjft *fk 1979 ft TOTT (q*r) v t

fr  »rf ^  f r̂ ^ t r
srarr wr ft 1 %r* xrrr fV ^rrft
# Tmrr w  p  K , ŵift ft
^Trrr n ix  ft T* ^ r^ rt f̂r
?TT+IT iff 1

MR. SPEAKER: Now question 39. 

vft f o r  m  : $ f W  ftt ^  f  I

warn *n£tau : 5177 5a 3ri5̂  \

«ft Tf»k ^  : |TTT^ ft 

fftBi# Tr^rrr ft |  1. .  ■

alflyXfrTV -  t3^2XH» ]

^  J#?i u ^ y  <£** lS*‘*

t ( ^ ° 5 j ) .............. " O * *

MR. SPEAKER: N6X not now. I have 
gone over to the next question.

«ft gm «tr : Tnrs?r ft ^fwr ftt 
^  t  1

MR. SPEAKER; It is all right. Now 
I have already gone over to the next 
question. Now Question 39.
Release of Salt Land for Construction 
of Road in Bhandup Village in Bombay

*39. DR. SUBRAMANIAM SWAMY: 
Will the Minister of INDUSTRY be 
pleased toi state:

(a) whether fhe Maharashtra Gov-
ernment have approached the Salt Com-
missioner, Ministry of Industry for re-
lease of Salt land for the purpose of 
constructing an approach road for 
Bhandup Village in Bombay suburbs;

(b) if so, when and the details there-
of; and

(c) whether the Central Government 
have directed the Salt Commissioner to 
hand over the land to the Maharastilra 
Government’

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA- 
MAN): (a} and (b)» Yes, Sir. The 
Government 'of Maharashtra made a 
proposal to the Salt Commissioner in 
September, 1079 for transfer of Salt 
Department lands at Bhandup, form-
ing part of Survey^Nos. 21. 246 and 275 
for construction of a road from Datar 
Colony to Bhandup level crossing by 
the Bombay Municipal Corporation.

(c) The m a tte r is under considera-
tion.
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DR. SUBRAM ANIAM  SWAMY: I
w ould lik e  to know  from  th e  hon. M i-
n ister  w hether fie could g iv e  som e kind  
*of a tim e-fram e, because th is  h as been  
pending for m any, m any years, and 
ind icate w h ether fo e  m atter w ill be  
decided w ith in  a particular tim e-fram e.

SHRI R  VENKATARAM AN: I have  
been here for 2 w eeks, and their G ov-
ernm ent w as there for 2 i  years. I w ill 
try  to exped ite  it. It is a public m at-
ter and I w ill try  to exp ed ite  it.

DR. SUBRAM ANIAM  SW AMY: I
w ould lik e  to know  from  th e  M inister  
w hether he is aw are that in fact in  
the e n t ir e . Bom bay suburban area at 
least, w hich I represent in  th is  Par-
liam ent, there are vast tracts of the  
S a lt C om m issioner’s  land- No salt is 
b eing m anufactured on this land. 
Therefore, w ill h e  consider a general 
policy  question of w hat to do w ith  the  
sa lt  land, particu larly w hen there is  
acute housing shortage in  th is  area?

SHRI R. ~VENKATARAMAN: This
is  a policy  m atter w hich cannot be 
answ ered in  the Q uestion time. Ne-
vertheless, I w ill ind icate  that w herever  
lan d s w h ich  are not required for pro-
duction o f s£Tt are brought to the notice  
o f  th e  G overnm ent, G overnm ent w ill 
consider th e  question  o f  how  to de- 

j reserve  sa lt lands.

SH RI A. T. PATIL: I w ould lik e  to 
k n ow  w hat princip les or norm s are 
b ein g  applied In tak ing a decision on  
th is  m atter and w hether they  w ill be 
Of general application. T he reason is 
th at the dem ands o f land belonging to 
S a lt C om m isioner are being m ade from  
p lace to p lace for th e  construction of 
roads and for housing and those de-
m ands have hot been considered so 
far and no decision  h as been taken  
thereon. Therefore, I would like" to

A know  what principles or norm s are 
' being applied in taking a decision on 

th is  m atter and w hether th ey  w ill be 
of general application.

SHRI R. VENKATA RAMAN: The
consideration i£ public interest. If the 
needs o f the public are greater, then

the salt land is  dereserved and then  
roads are allow ed to be put up. A s  
I said, it  is  on ly  public interest that 
w ill be th e  param ount consideration.

B order C lashes w ith  Bangladesh

*42. SHRI P. RAJAG OPAL NAIDU: 
WiU the HOME M INISTER be pleas-
ed to state:

(a) whether there have been border 
clashes betw een our farces and forces  
of B angladesh this m onth; and

(b) if so, the reasons therefor?

(sft : ( v )  ( « ) :
1 sfanrr farjn ^

aisprfam Jr %rR<ifhr
s m t  w f f  v t  st t ^ t  a  

% fari s w  v r iw f  ^  srcnrw
1 *

ffcnt tfro go ^  ^  gpnw a  =^rn£ i

SHRI P. RAJAGOPAL NAIDU: T
w ant to know w hether nationals an  
being protected and they have reaper 
the crops. W hether they have receiv-
ed injuries. W hat protection has bee*  
given  to them  to reap the crops after-
wards?

f%rr sfto cr̂ ro qqjo % 3TTPT tfk 1̂7̂
^  qr fonr 1 1 #  ir?

8
TPFZTT Hfr |? n  % STH* TC KIT5T

qr 1 a n i t  v r m m  t  

I ,  %PtK i w  v m  f «rrft 1

SHRI P. RAJAGOPAL N A ID U : 
W hether it figured in  the d iscussion  
betw een our Prim e M inister and the  
P resident o f the B angladesh w hen he  
cam e here recently.

vfr : <fr<> friro tfrr spire
^  3fr gf Sr
* m  yjk  3RTPTT *nf|cr ifo; ^  f a  $■
g ftp |  I f̂ TF %  tfto
t f t r  u H iiz  **T*TT 3rt
TRrvhT z m  % vnfa'er «tt 1
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v *  ^  stct 
*T $  I 3 ?PTHm g fa 5T ssfr 

% ^  % <?7T*nH vtf ^rm r t̂?fr |  
sftr snr? vtf Tft wb*p: srrfirr ^  
gtcTT |  *ftr Wtcst *ft vttPhh T̂m |  
?fr ^  5TT5H fafTOx 5p[ ftnr^r |  fv ^  ^rnt 
% **tt % i *fr* fin ^  f.f i

SHRI INDRAJIT GUPTA: I will not 
press the Minister to reveal anything 
about the talks because he pleads igno-
rance. But when this firing across 
Tripura border was taking place day 
after day, it was 'being alleged by 
Bangla Desh authorities, according to 
the Press, that certain land, the char- 
land which is in the middle of the 
river on which the Indian farmers 
were cultivatinug, they were culti-
vating that land for quite a long time, 
that that land did not belong to India 
and that it rightfully belonged to 
Bangla Desh. I am not' asking him 
what transpired between the Prime 
Minister cf India and the President of 
Bangla Desh, Zia Ur Rahiman, be-
cause he says he will not be able to 
rep’y; it is a pathetic spectacle. Any-
way, at :.east I should like to know 
what is 1he view of the Government 
of India, whatever settlement may be 
reached later on. I hope some peace-
ful settlement will be reached. But
at present what is the view of the 
Government of India regarding that 
so-called disputed—not disputed from 
our side perhaps, disputed from the 
Bangla Desh side—territory or land 
which led to this exchange of fire.

«ft im ^  mr^ |
twr w *  $ ?. \ fart fsrsrvt

% t o  *ft qrTT Tjzn
$PT»n TTT9TT f̂TTl yAx KRtTT

^  f̂TTTT am t t r t i %
*ttct % xn  T ri rttT  ^  |

TPRTT 4̂ *1̂  Tt TTTTcT Vt apft*T
?ns» *ti  |  i *w  ^

^  $ fa \fa f̂OTT % Kt
VTTVT TOT f*T (?TRFt

fWft ^  fHTTft |  I
+< i*i vl t it i *î V

|  i t i n  «r»fr ^rm
arr?fr $ fa  TJ?T *  «TT̂

3 fa*r i ^  mfr f

^  J % 3ft*rr % frr sft
*n\ f̂r «ft JTTrTT mrr
«rr ^  ^ft ^  t t r  ^  =sr  ̂ 11

s w m  !T̂ T ^  31arf VT fwvwr

43. 7W f^TTH qTWR : WT 5TETR
»f3ft ^  vT frqrr f v :

(v )  5PTT 9̂T t  TORI VT ^* i 7 ««frc
(w) ^  |t, cfT 3?3rf wt

3?3rr % f^TFt %
Tfr |  ?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND 
LABOUR (SHRI J. B. PATNAIK): 
May I answer this, on behalf of the 
Prime Minister?

MR. SPEAKER: Yes.

sft gyo qaflunp : (®f ) ^

t o t  ?>, ?r
®TT Tnft I

(9 )  TOTTC f^^fT ^T
% n̂ft vr favrcr f ^ r
q r o  lrrrfjr̂ r 11 =^r qrm^

640 f ^ f T  I  |
o t p  ?RFn, ^  t̂ r t t  |  fv  ‘
f ^ f N T  % Tfsq- cTV 1160
^iN id  f^wT ^nffi i m <*i m  j
feT-̂'Hl % ?̂qT̂T ?Tfcrf̂ T STTcTT VT
FTm r VT 5T9?T ^  t̂ EfTTT̂ rW J  I

qncvrr  =rr ^  vft sn=crm |  f% 3̂ rf 
% wftrr % f?rtt, f ^ r  ^  fcsmt ^ 

t opt t  *ft wrfw v t
% vpfr vt srmf^vm ?ft n̂xr i

aft t w  fwrm  *n?wm : t  t r t̂t ^t^ tt
5 ftr w f tv i  f̂T « n ^ r

inft tot |  TOffe ?rrT% mflr flnrrfhni
tR |?

fl n| ift arrrn f  fa t ot *̂
*TW <  % f^tr ffTf i w

*̂ r jftarrr ^  J
jt t  q^ r fam w  | ?

SHRI J. B. PATNAIK: The present 
position is, the enriched uranium that 
we are expecting from the United
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States is not coming. Therefore, we , 
are thinking of some alternative so-
urce particularly indigenous sources 
wherefrom we could supply fuel for 
the Tarapur Plant.

«ft TPT

t&tcs fax  It fasprft ^mrr srfcT
mm ^ctt |  ? ft, ?ft *rrr̂  *twtt >  

t  WT % ?
q w [  ar̂ TFft -srnr vftx

?rnrM *«rmr *r *«fst  Jf 
*n3>r* ^ 3f'r tt^t ;ftfa w'Tsrpfr *ft 
sr*ft cTV W  f̂RTHT §*TT t, T̂lfH |f  |  ?

SHRI J. 33, PATNAIK: As far as 
development of atomic energy is con-
cerned, the intention of the Govern-
ment is that this should constitute an 
important component of the produc-
tion of energy in this country. There-
fore, we have got an ambitious plan 
for the production of atomic energy 
in this country and by the end of the 
century we would produce aboic 8,000 
to 10,000 MWe of atomic energy. For 
this purpose, we are not depending 
on the foreign sources of uranium, *.ve 
have got natural uranium in thia coun-
try and we are developing it for the 
purpose.

WRITTEN ANSWERS TO 
QUESTIONS

Reservations for SO and ST Office 
Frcarers tof Local Bodies

*41. SHRI PASALA PENCHA- 
LAIAH: Will the Minister of HOME 
AFfAIRS be pleased to state:

(a) whether any State Government 
has introduced reservations for office 
bearers of local Bodies (Panchayat Raj 
and Municipalities) for Scheduled 
Castes and Scheduled Tribes;

(b) if so, what are the States;
(c) whether Government have issu-

ed directions to other States to im-
plement reservations; and

fd) if rot, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) to (d,. The required information 
is being collected from all the State 
Governments.

Disturbances in Assam

*44. SHRI SAMAR MUKHERJEE: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the number of persons who loat 
their lives during the last 3 months * 
due to disturbances in Assam;

(b) the number of persons rendered 
homeless; and

(c) the number of incidents of 
violence and arson that took place 
during the same time?

THE MINISTER OF STATE IN THE 
MINISTRY OFtfDOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH) : (a) to (2). Ac-
cording to information furnished by 
the Government of Assam, during the 
period from October 1979 upto 20th 
January, 1980, 201 incidents of vio-
lence and arson have taken placa in 
Assam and 69 persons have iost thc-ir 
lives. .According to available infor-
mation, over 15,000 people are esti-
mated to have been rendered home-
less in Kamrup District.

Expendituic incurred on Commissions

*45. SI 1 KIM ATI KRISHNA SAHI: 
SURI V. N. GADGIL:

Will the Minister of HOME 
AFFAIKS be pleased to state:

(a) the total expenditure incurred 
so far on the various Commissions ap-
pointed by the Janata Party Govern-
ment during their regime;

(b) the total amount of fee paid to 
Government pleaders appointed tor 
these Commissions; end
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(c) whether Government propose to 
wind ur these Commissions?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA) :
(a) Rs. 3,28, 46, 943.00

(b) Rs. 3,42,515.00.

(c) All the eight Commissions of 
Inquiry appointed by Home Ministry 
have submitted their reports to Gov-
ernment and are no more in existence.

U.N. Industrial Development 
Organisation Conference

*46. SHRI C. R. MAHATA: Will the 
Minister of INDUSTRY be pleased to 
state:

(a) whether U.N. Industrial Deve-
lopment Organisation Conference was 
held recently in New Delhi; and

(b) if so, the outcome of the Con-
ference?

THF MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKA- 
TARAMAN): (a) and (b). The
Third General Assembly of the . 
United Nations Industrial Develop-
ment Organisation is currently being 
held in Delhi. Since this Conference 
which began on the 21st January, 1980 
will continue till the 8th February, 
1980, it is not possible at present to 
indicate its outcome.

Introduction of Anti-Defection Bill

*47. SHRI AMAR ROYPRADHAN: 
WiU the Minister of (HOME AFFAIRS 
be pleased to state:

(a) Whether it is a fact that Gov-
e r n m e n t  a re  considering to introduce 
the Anti-Defection Bill; and

(b) if so, when and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) and (b). The Government have 
not yet had an opportunity to examine 
the matter and take a view thereon.

Shortage amd import of Cement

*48. SHRI R. P. YADAV: Will the 
Minister of INDUSTRY be pleased to 
state1.

(a) whether Government are aware 
that a few years back one of the major 
export items of the country was 
cement:

(b) whether it is also a fact that in 
the last few years we have started 
importing cement;

(c) if so, the reasons therefor; and

(d) the steps being contemplated to 
improve position?

THE MINISTER CtF FINANCE AND 
INDUSTRY (SHRI R. VENKATA- 
RAMAN): (a) Cement though export-
ed in the past was not a major item 
of export.

(b) and (c). Cement has been im-
ported into the country since 1978 to 
partly fill the gap between the demand 
for cement and its availability from 
internal production.

('1; Following are the steps taken to 
improve the availability of cement 
within the country:—

(i) Tiie export of cement outside 
the country has been banned except 
to Nepal and Bhutan.

(ii) A number of new Hcencea 
and letters of intent have been issu-
ed for setting up of additional capa-
city both in public and private 
sectors.

(iii) A  Cabinet sub-committee 
currently considering the various 
measures adopted conservation
of cement. Conservation of cement
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is sought to be achieved by using 
substitute materials such as hyder-
ated lime, peddy husk cement, 
sagol, lime mortar etc.

(iv) Cement is being imported 
into the country.

(v) Existing rules relating to 
freight reimbursement for road 
movements have been liberalised.

(vi) Government have also graft-
ed assistance to the cemeht indus-
try for the use of captive power for 
production of cement during the 
periods of power cuts.

(vii) Government have announced 
assistance to the cement industry 
for the use of furnace oil for pro-
duction of cement due to inadequate 
supplies of coal.

(viii) The production of the exist-
ing units ist also closely monitored 
to ensure better capacity utilisation.

( j x )  The import of pre-calcinator 
technology has been permitted to 
enable the increase in production.

(x) The construction of on-going 
projects is being expedited.

(xi) Government have also decid-
ed t0 encourage the setting up of 
cement plants at the sites of or near 
steel plants to utilise the slag.

(xii) Government have also decid-
ed to encourage the setting up of 
large number of mini cement plants.

Law and Order Situation in Delhi

*51. SHRI K. LAKKAFPA; Will the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the reasons for continuing de-
terioration in law and order situation 
in Delhi during the last 2i years;

(b) whether it is a fact that there 
was virtual breakdown of adminis-
tration and people lived in fear of 
tkeir lives during day-time and ladies 
could not venture out of their homes 
a f t e r  s m a -e e t;

(c) whether it is also a fact that a 
number of cases of robberies, knifing, 
snatching of chains, pick-pocketing 
and other anti-social activities in-
creased enormously during this period 
as compared to the previous regime; 
and

(d) if so, what action has been 
taken fcr the failure of the previous 
Government and what remedial steps 
are being taken by the present Gov-
ernment?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRT 
P. VENKATASUBBAIAH): (a) to
(d), There hap been a sense 0? in-
security among people in Delhi for 
some time because of an increase in 
the incidence of crimes—,-particularly 
crimes of a sensational nature like 
snatching, road hold-up, eve-teasing 
etc., especially in early morning and 
evening hours.

2. In flic: of a large number of people 
from outside manifold growth in 
population, far-flung residential colo-
nies and the inadequate policing, and 
release of anti-social elements are 
some of the main reasons for this.

3. A comparative figure of crimes 
under various heads is given in the 
Statement enclosed, which will show 
that there was sharp increase in crime 
in the last three yearss namely, 1977— 
79 as compared to the previous two 
years i.e. 1975-76. .

4. Various steps have been taken to 
bririg about improvement in the situa-
tion. Immediately on assuming office, 
the Home Minister convened a meet-
ing of the senior officials of Delhi 
Administration and Delhi Police on 
the subject. *fhis was followed by a 
series of meetings—one having been 
attended by different ranks of Delhi 
Police, Inspectors and above. The 
Home Minister took them into con-
fidence, assured them of necessary
assistance in the form of men and rt*-
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sources and asked them to take im-
mediate and firm steps to curb crime 
so that people could lead a peaceful 
life. He warned that those who were 
found guilty of dereliction uf duty 
would be taken to task. Some of the 
specific measures taken in this regard 
are as follows:—

(i) Intensive patrolling has been 
introduced in the city particularly 
in the vulnerable areas and during 
morning and evening hours.

(ii) Senior police officers have 
been instructed to supervise pat-
rolling personally.

(ii) Armed pickets have been set 
up at vulnerable points.

(iv) Surveillance of known cri-
minals has been strengthened and 
records of criminals updated.

(v) Steps have been taken to 
modernise the Police Control Room,

(vi) It has been decided that the 
Crime Record Office will operate 
round the clock instead of one shift

' 8s in the past.
(vii) Externment of bad charac-

ters under the Delhi Police Act has 
been stepped up.

(viii) Creation of new police sta-
tions and posts to ensure better 
policing is under active considera-
tion.

Statem ent

Crime data for the years 1975 t0 1979 ° f  Delhi 
St at 0

Crime Head Year Reported
i  2 3

*975 18

1976 5

1977 st

1978 7i

1979 61

1 2 3

Murder . 1975 165

1976 ISO

3977 184

1978 i»5

1979 190

1

Att. to Murder . 1975
1

188

1976 TI3

1977 208

1978 271

1979 321

Robbery . . 1975 257

1976 142

1977 354

1978 666

1979 621

Snatching * . 1975 *43
1976 122

1977 277

1978 379

1979 356

Riots . . . 1975 146

1976 38

*977 148

1978 .304

*979 395

Burglary . . *975 2216

1976 *589

1977 2683

00P
n

o
> 3432

*979 2947



33 Written Answers MAGHA 10, 1901 (SAKA) Written Answers

Grime Head Year Reported

O t h e r  Theft s  . . 1975  16969

1976 13284

1077 21678

* 9 7 8 25268

19 7 9 2 5 7 3 7

Ot h e r  I P C  . . 19 75 84.69

1976 7693
1977 10302

1978 12831

* 9 7 9  >3456

Improvement in Law and Ortier 
Situation

*52. SHRI M. V. CHANDRA- 
SHEKHARA MURTHI:

• SHRI MADHAV RAO SCINDIA:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) to what extent law and order 
situation has improved since the new 
Government took over; and

(b) whether he has called the con-
ference of Chief Ministers of States to 
deal with the situation?

THE MINISTER OF HOME 
AFFAIRS (SHRi ZATL SINGH):
(a) The new Government has been in 
position for just 16 days and it is too 
early to expect, in so short a period, 
any remarkable improvement in the 
law and order situation which had 
greatly deteriorated.

(b; It is proposed to hold a Con-
ference of the Chief Ministers •£ 
States on the subject.

Dowry Deaths in Delhi

*53. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
HOME AFFAIRS be pleaded to lay a 
statement showing: —

fa) the number of cases reported 
snd registered in the Capital where 
young married ladies were killed or 
compelled to commit suicide due to 
dowry demanded during the last two 
years1;

(b) the number of cases where the 
culprits have been punished; and

(c) the number of cases where (i) 
action has so far been taken and (ii) 
the police have not yet investigated or 
filed the cases?

THE MINISTER OF STATE IN THI 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) 3
cases in 1978 and 9 cases in 1979 were 
reported to the Delhi Police.

(b) and (c) Action by the Police 
has been taken in all the 12 cases. 4 
cases are under trial in the courts and
6 are under investigation. 20 person* 
have been arrested in these lO cases. 
The remaining 2 cases are also under 
investigation but no arrests have been 
made so far.

Disturbances in Assam and adjoining 
Areas

*55. SHRI P. K. KODIYAN: Will 
the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether Government are aware 
that the movement of essential com-

2185 U5—2
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modities has been seriously affected in 
the entire North-Eastern region owing 
to the recent disturbances in Assam 
and adjoining areas; and

(b) if so, the details thereof and 
the measures being taken to restore 
normalcy in this region?

$$ |  fa; q̂ r<>T ipi -tfqrjfnr
vrff̂ qro' *rr<r % fa\T faw r̂ur, 

1 5 *  jtrtTw ? it tj:rjt *rr a,■>f
1 ' '

Sainik Schools .

Written Answers 36

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH); (a) Yes, 
Sir.

(b) Shortage of essential commodi-
ties like petroleum products, food 
items, such as salt( sugar, edible oils, 
etc., has been reported from practi-
cally the entire North Eastern Re-
gion. Steps are being taken to move 
supplies to the affected areas.

Government are taking all necessary 
.-steps to maintain peace and order and 
restore a sense of security among all 

, sections of the people. Steps are also 
'being taken to reassure the students 
and others who have been engaged in 
this agitation of the anxiety of the 
‘Government to continue discussion 
^vith them and to create an atmosphere 
conducive to evolving satisfactory 
solutions to the problems.

* 5  6. SUPT
^  1 fa* •

(^ )  TiTf^jT spfra’fi % /u*rr°r

r̂r

(*) qfc 'ninar ^  sftfa
$  (ft  ̂7 1 TT7Wr f  ?

HOT* (*ft«TCTt *fiTTT *Ttsft) :
(*0 <T*TI (u) *TTT?T im t

72. PROF. NARAIN CHAND PARA- 
SHAR: Will the PRIME MINISTER 
be pleased to state:

(a) the names of the Sainik Schools, 
State-wise;

(b) what is the pattern of finance 
and management in running these 
schools;

(c) the enrolment, school-wise far 
the years 1978 and 1979;

(d) whether it is proposed to open 
new Sainik Schools in the current 
calendar year; and

(e) if sot the names of the places 
selected for the purpose?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) State-
ment attached.

(b) Sainik Schools are established 
and managed by the Sainik School 
Society which is an' autonomous body 
registered under the Societies Regis-
tration Act,

Lands, buildings and the initial 
cost of equipment for the establish-
ment of a Sainik School are provided 
by the Slate Government. The run-
ning expenses of the Sainik Schools 
are met from the income derived 
from fees/scholarships.

(c) Statement attached.

(d) There is no such proposal at
present, •

(e) Does not arise.



Written Answers MAGHA 10, 1901 (SAKA) Written Answers 38

Statem ent

Siinth ĉhioli Si ate t in which located and the strength of boys on rolls 

Nam e of the Sainik School and state in which located Strength

Sainik School Satara (Mai):irash tin) . .

“Sainik School K unjpura (Haryana) . .

Sainik School Balachadi (G ujarat; . .

"Sainik School K 'ipurthala  (Punjab) . .

Sainik School (llnLtorgarh (Rajasthan) .

■Sainik Schonl Kornkonda (Andhra Pradesh) 

"Sainik School Kazhakolani (K rrala) .

tSainik School Purulra (West Bengal) , ,

Sainik School Bhubaneswar (Orissa) . .

"Sainik School A m aravathinagjr (Tamil Nadu) 

^Sainik School Kewa (M adhya Piadrsh) .

?Ytinik School Tilaiya Dam (Billar) . .

■Sainik School Bijapur (K arnataka) . .

Sainik School (ioalpara (Assam) . .

*Sainik School G horakhal (U itar Pradesh)

•Sainik School XagroLa (Jam m u & Kashmir) 

Sainik School Im phal (M anipur) . . .

"Sainik School Suianpur T’ira (Him achal Pradesh)

n u n  *? a r T ? r o  g r a  r r ^ m r̂ %  

sft *Tf

73. fatsft s fs  : w t sot* sfeft

^  PIT wft*T 1% :

(*) wt ^  x m
?rm Sr th iw t tts*? % smfitr fsr̂ r 

5$ *r '̂ wfi Sr
% *ft f  :

'(1) n r x k x —5 m i— ( 2)
Sr (3 )  x t h x x  *r t w k k

{ 4) ^*rr# 9r rrtft ;

of boys on 
rolls

A* on As on 
31-12-78 3 l-|2-7f)

592

r,H6 602

534 497

635 63 7

471 494

5*8 5M)

581 612

442 474

59i Riq

fyj1 6t>5

42P 457

645 776

527 Si »

534 f)8i

401 39s

4 *« 45°

355 359

5 * 100

(»?) yT<l<fd *rtfT7
^ F T  %  forr 1 9 7 9 — 8 0  %  1 7 R

sTHTTfvr ^  ?rf %r*
m<iTVr *rf qr?, issoenp 
*r r  spt “<rf?r ^inrnt ; t f t r

( it ) n t̂. «TT fonT
$  srr̂ ft ?

s t b t r  *>cft ( st t r h t  Tf^^rr n ta t)  :
(5fr) jTT I *r*fT if r r t t  fTFiyuT i5r
h ? t »rf f , ?r*rrfa v i  v t  Sr

wn *rr*r srrct $  1

( V )  * *  1 9 7 9 - 8 0  %  V T  H fT lf  f i n j  

5 4 . 50 T̂IST apt T & 1  Pratf^T  Vt n $  
|  1 *m t c t t  r r  f r f ^ r  fft n^q- H*rwr
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frrrW fasrT
*RT I  ?TrT: 5R 5RT q-7; Vtf iTfw

^  r̂f |  i Êftf̂ IT fHETfftrT ^ r
■̂ nr Tnrm Sr st *it |  i ^
1980 x* ?r^r qr erttPtt
f%r? *rRt apt *r*rn̂ n 1

(*T) *TTW 1984 rRT *f\
*TT̂rr |  1

Setting up District Industries Centre* 
in Maharashtra

74. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased f  
state:

(a) what is the total number of 
District Industries Centres started im 
the State of Maharashtra and in what 
districts;

(b) when the same will be opened 
in the remaining districts and the 
names thereof;

(c) whether the ‘Action Plan’ has 
been prepared by all the District In-
dustries Centres in Maharashtra by 
now;

(d) if so, the number and names of 
such District Industries Centres and 
the reasons thereof; and

(e) when the ‘Action Plans’ will be 
read y  Tor all the District Industries 
Centres in Maharashtra?

THE MINISTER OF FINANCE AN» 
INDUSTRY (SHRI R. VENKATA- 
RAMAN): (a )to (e). The following 
25 District * Industries Centres have 
been sanctioned for Maharashtra 
covering the entire State except 
Greater Bombay district which is a 
Metropolitan area. 15 of them were 
sanctioned in April, 1978 and 10 i* 
February, 1979. The names of the 
districts where a District Industries 
Centre has been sanctioned are a$
follows: —

“Amednagar, Aurangabad, Bhan-
dara, Bihar, Buldhann, Chandrapur
(Chanda), Colaba, Dhulia, Jalgaon,
Nanded, Osmannbad, Parhhani,
Ratnagiri, Wardha, Yeotmal, Thane,

Nasik, Pune, Satara, Sangli, Kolha-
pur, Solapur, Nagpur, Akola and 
Amravati”.

Sixteen of them, namely, Ahmed- 
nagar, Aurangabad, Bhandara, Bhir,, 
Buldhana, Chandrapur (Chanda) T 
Colaba, Dhulia, Jalgaon, Nanded, 
Nasik, Parbhani, Ratnagiri, Solapur, 
Wardha and Yeotmal have prepared 
‘Action Plans’. The Action Plans for 
the remaining nine District Industries 
Centres are at various stages of pre-
paration and are expected to be com-
pleted shortly. Usually the first six 
months or so after the sanctioning 
of the District Industries Centre are 
spent in procedural matters viz. 
recruitment of staff and their training,

 ̂ organisation of District Industries 
Centres etc.

Allocations for Tribal Sub-plan Areas

75. SHRI GIRIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the funds earmarked for Five 
Year Plan for Tribal Sub-plan areas 
of the country from (i) State pla* 
outlay, (ii) Central Ministries, (iii) 
Centrally sponsored schemes, (iv) 
Institutional finance and other sources;

(b) the funds earmarked by the 
States and funds released by tbe Home 
Ministry to the States for Tribal areas 
for the year 1979-80; and

(c) the achievements made by the 
States in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) It is estimated that during the 
Sixth Plan, the flows from the State 
Plans to the tribal sub-Plan will be 
Rs. 1850 crores, and the amount out 
of institutional finance will be the 
order of Rs. 300 crores. The amount 
of Special Central Assistance is Rs.
350 crores. The amount to be made 
available from the Central Pr#«
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grammes was estimated at Rs. 500 
'crores, but this will undergo a 
.-change as many Central Sector Pro-
grammes have been transferred to 
the States.

(b) Information is given in the 
attached statement.

(e) Though quantified figures for 
1979-80 are not available, reports from 
the States indicate that progress has 
been achieved in the tribal sub-Plan

areas particularly in the extension of 
irrigation facilities, soil conservation, 
co-operative credit and horticulture 
development. Elimination of exploi-
tation has been given priority. The 
excise policy has been reviewed, the 
problem of land alienation is being 
tackled as a time-bound programme 
and credit and marketing facilities 
strengthened. There has been vary-
ing degrees of success in these areas.

Statem ent

(Rs, in lakhs)

Nam e of the S tate Flow from
Q t 1 p PI *\ ri

Special Central Assistant
1 ) 1 H v \ JL i J

Allocation Am ount 
released so 

far

1 2 3 4

A ndhra Pradesh ; • I537-38 3*4 3” 244-45

Assam . . . . in o o o o 323 5(> <55 00

P*ihav . . . • ^ 2 5  -on 839 -on 629-25

'G ujarat . , . ■ • ■ ■ . 3<)20 on 55^ -40 2 5 0 5 0

Him achal Pradesh . 795 nr' 125 no 93 ■ 75

K arnatnka . . ■ 3 15 4 f < (>o 24 00

■Kerala . . ■ . . , . ■ * 15*1-75 40 00 30 00

M adhya Pradesh , . . . . 7<\53 3(> iftflr) c)n '479-65

M aharash tra . . • 4583 00 375->f» 29 i 35

M anipur . . 111 7 ( 0 12G 00 r*3 no

'Orissa . . . 5850•y6 931 1 n 427 50

R ajasthan . . 3334*4fi 5l4 7° 427-95

'T am il Nadu . . . 204 00 55 <K> 27 50

T ripu ra  . . . ■ 850 99 130 00 97 '5»

iU ttar Pradesh . • 59 2 7 31 00 2 3 2 5

W est Bengal . . 1774 3 * 314 00 157 00

A & N Islands . 26a 98 43 00 12 50

*Coa, Daman and Riu 18 00 22 00 11 75

'Reserve . . . • • 320 00 * *

T o t a l  . . 30359*80 6680 00 4444 <*>

Grand T o t a l ..................................................... 39359 80 7000 00 4444 00
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Expenditure on Six Five Year Plans

76. SHRI RAM VILAS PASWAN: 
Will the PRIME MINISTER be pleased 
to state:

(a) the total expenditure incurred 
on previous six plans; and

(b) the percentage of the above 
expenditure incurred on the persons 
with an annual income of less than 
Rs. ten thousand and the propor-
tionate benefit received by them?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
total plan expenditure from the First 
Plan to the end of the Fifth Plan was 
Rs. 66,604 crores.

(b) The details of plan expenditure 
are essentially classified in terms of 
particular heads of development such 
as agriculture, power etc. Bulk of the 
plan expenditure is on schemes con-
cerned with creation of common in-
frastructure such as power houses, 
dams, roads, etc. There are certain plan 
schemes which are individual bene-
ficiary oriented which are concerned 
with small farmers etc. Even in res-
pect of such schemes, the expenditure 
is not classified in terms of income- 
level of the beneficiaries. It is there-
fore not possible to indicate the pro-

portion of the plan expenditure in-
curred on persons with an annual in-
come of less than Rupees ten thousand.

Supply o f  E nriched U ranium  for  
Tarapur A tom ic P ow er  Station

77. SHRI CHITTA BASU: Will the- 
PRIME MINISTER be pleased to< 
state:

(a) Whether the Government of 
U.S.A. have since cleared the ship-
ment of Enriched Uranium for Tarapur 
Atomic Power Station;

(b) if so, whether any conditions 
have been attached; and

(c) If po, the details of the condi-
tions>

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No, Sir^

(b) and (c). Do not arise.

7 8. ffCTT ^TT STCTTT ^cT
cffa- 7ĵ ff spr % far

rrfw *rr tn zvfR
rT̂ r fWrnr q-WT TT

?

5TETFT (sfrm t SferT iriEft) : fW T
w f  t  Ti ĉff qtsnTT̂ ff

fa rr ?TTxfrr^ T fe p r f T i f^RT^T |  |

jfu-rr
19 7 6- 77 19 7 7-78

3nfq+- jfrsTrn 
1978-79

1 2 3 4.

1. • * . 26785 36875 44900

2- . . . . 7737 119 39 1 5500

3. fopT  . . . 25514 30694 38414

4- ■ • . 21850 29158 33500

5t 1 . * . . 14179 1 5440 21000
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1

6 f^srnrr sr%9T

7- 3p3T WVl'Tc*

S

9 f̂> < 'i

! • JTEar l t

M.

12 .

1 3

14 'TT̂ rr̂ r? .

1 5 -jffar .

1 6 'Tm? .

17 rnr'wH .

18 1%f^nT .

19.

20 fa<[TT .

21.

1 n rrfV̂ nr

3Tt?—

f̂ TT % Tfl tpr*
WTT W7V f>TT

79- w t  Thr m?T smra : araT^ftrr
*rz\  znr am% fm far :

(* )  fiTi ??, far f^TT. it spTSTTTr 
% f*r*z IpW fr̂ rf'T fa *mr?7r rnr*

m  f*r f^ iT  if m  q m  
rnriri?r <f*fr % f r r t  1976 ^  

ra t q“hr *T?r srrfrr ^nfmr to i f  fa; ^  
*rn?ffa fww % r̂ *rrre
t it * fTT faTT |  ;

( mv 5°)
2 3 4

3784 5 63 5 7300

7999 8968 10800

2 24 68 241 50 3*090#'

1 20 69 14 152 17600

27 5 50 3 5 5 7 7 4 1 30*

46870 66180 73 50#

1766 23 19 2826

2022 2 4 46 291 1

1 7 70 1 927 2 4 53

1 31 7  7 1 5 400 I 91 0(>

22597 2 6 5 5 0 2 6000

1 5 24 0 17 5 30 2 3500

12 2 0 1247 I 5HO

22387 2 6012 30 500

15 0 7 1 57R 2270

5 3 4 3 7 6 5 4 7 5 75500

23300 3 159 2 37140

3 7 5 22 6 4 70K4 4
~m

558494

(̂ r) *rz wz &fa; ufanfnr ^ 
?*r *t t  fagwr f̂ nrrr̂ r *rr (V^t

aqf̂ pr t  *n*r ŝ t t t  r̂aufr t  fa"
T t T  ^ f T n  m f a t p T  T ‘ t  S T  &  : .

( * t )  w i ' t  ( t )  g t *  ( * - )

*  raftal7i?TTT & *T
7ITT fiOO <FT «1 [if) TTJTT ^ r % fa "
*ctt>u  r> fa r̂nitto tut **nrft iw |  ; 
sftr

(*) Ufa T}^ * * *rf stpttt J fft 
S* fW «v 3mni> ?
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Tim ?WT?<frT*reft(«rt w t °
(t ) («). i9 60 ft fa srrarH
tflT ^TTpft 3TT fâ TT 7RT sftr
1969 ft Ĵ̂ fft fftft Wtt ®TT I
ft ft ir̂ r sRJtr+l̂  irfsmWf %
T̂flTT ft VT ^T *TT*FTT p̂r̂ TT

<ttt  fftr  T*m -ffifr t Fw h t  ft T̂f̂ Rrt f£  i ^srrf 
197 6 "̂r ^  Tfr t  i snfo $%Vt<>
?nfo wr$« ^ o  ftto wto m} spq ft*rsftT 
% SqTCT rT*TT 5T*T f%TT ST^OVtil
r̂ft̂ rlrm % ^nrrr ^vnfirerT 

% sht t h sm ^ r f t  ^  S i *t c t t c  g m  
5 :̂ ^  % sr** tfr fafrrn. ft str

qft ^  $ rPTT êrK *̂T?T faff ff ŜTT 
ar «rnn:?T w  t t^ t #  r̂ffi
**?r sr *ry srs'mr sftftt ifrft % t̂ ît ^
■fimq**rr ^  5T*r?rr irt far +̂ h1 % farr 
?nfr fq̂ ?r fawr m t i s r ^ ,  ^ tf t ffittm 
<r*rr W m )  f̂af̂ T̂PT, 1951 % $ $
XP̂ T̂rT ZJf fWT fâ T ipTl ff fa: 5*T

* sw t ^ r̂ral ft fRTT̂'T ?t fâ rr r̂r̂  1 
^ r  t  srrtpff ft

fcrrf^n ĉ rrzft nf «fti ^rtrT^
^  ?rra*ft*T TfTW ^^ ft i s  ^^hrt , i9 so
*ft *rm ftmrtfr ft ^  Ftrwt T̂frT
«N sisfr & 1 fa qf<wfawr ^t r4t 

*tt *ft7 SPT?̂ fâ i ^t ^  |  1

(57) ^  % <rm ST'̂ Tf̂ T ^ft-
sft  *fft *nf tfr t* rfrw

afpRT far̂ Kmfa ^  t  I
( q )  4

constraints which came in the way due 
to earlier paucity of foreign exchange. 
The Government’s decision was taken 
to liberalise imports of capital goods 
with effect from 1978-79 with a view to 
reducing the overall cost of invest-
ment in 14 select industries of national 
priority, consistent .with the require-
ments of offering protection to the 
indigenous capital goods industry as  
also introduce other measures of im-
port liberalization. The main objec-
tive was to stimulate industrial 
growth and to expose indigenous capi-
ta] goods industry to a controlled 
measure of competition. An Em-
powered Committee was set up for 
taking a view on the merit of the im-
ports or otherwise. So far only 14 
'applications have come up for consi-
deration of the Empowered Committe 
under the global tendering system, as 
such, it is yet early to assess if there 
has been any adverse impact on the 
indigenous capital goods industry. 
However, it may be stated that the in-
digenous capita] goods manufacturing 
industry may not have been able to 
complete as effectively as envisaged 
under this scheme due to factors such 
as shortage of power and critical raw 
material inputs and other constraints 
of infrastructure.

Review of Industrial Policy

80. SHHI K. A. RAJAN: WiU the
Minister of INDUSTRY be pleased to 
state:

(a) whether Government are aware 
that the liberalised capital goods im-
port policy being followed by the 
Union Government has gravely affect-
ed the indigenous heavy engineering 
enterprises due to lack of orders; and

(b) if so, whether Government have 
a proposal under consideration to re-
view and revise the policy?

THE MINISTER OP FINANCE AND 
INDUSTRY (SHRI R. VENKATA- 
RAMAN): (a) In the context of im-
proving foreign exchange reserves, the
G overnm ent considered how  th is could
be taken advantage of for acelerating
.economic growth by removing those

(b) The Government reviews the 
import policy from time to time on a 
continuing basis,

Demand Capacity and Import of 
Cement

81. SHRI GEORGE FERNANDES: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) the projected requirement of 
cement for the n ex t five years;

(b) the installed capacity to produce 
cement in the country;

(c) the additional capacity presently 
being installed; and

(d) how much cement Government 
propose to import during the next 
year?
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THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA- 
RAMAN): (a) On the basis of an
eight per cent commulative growth in 
demand, the projected requirement of 
cement for five years commencing 
from 1980-81 is estimated as follows:—

(In m illion  tonnes)

■1980-81 • ■ • ■ 27-99

1981-82 > ■ * . 30■22

1982-83 * « * • * .  32 ' 64

1983-84 • • • . 35*26

1984-85 4• r• * 38-08

(b) The present installed capacity 
for production of cement in the coun-
try is about 24.09 million tonnes,

(c) Additional capacity of 27.06 mil-
lion tonnes has been sanctioned for 
installation.

(d) No decision has yet be taken i» 
the matter.

Visit of British Engineering Industry 
A ssociation D elegation

82. SHRI SUBHASH CHANDRA 
BOSE ALLURI: WiU the Minister of 
INDUSTRY be pleased to state:

(a) whether British Engineering In-
dustry Association delegation visited 
India *in January, 1980 and offered 
equipments for oil and gas production; 
and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA- 
RAMAN): (a) A 12 Member Delega-
tion from the Engineering Industries 
Association, UK visited India in Jan-
uary, 1980 and held discussions with 
the Association of Indian Engineering 
Industries (AIEI) and offered, inter- 
alia, equipment and machinery for oil 
and gas production.

(b)*No proposals Have been received 
by the Government in this regard.

Setting up of a Cement Factory at 
Sunki

83. SHRI GIRIDHAR GOMANGO: 
WiU the Minister of INDUSTRY be 
pleased to state;

(a) whether there was any propo-
sal pending with his Ministry regard-
ing setting up a cement factory at 
Sunki in Koraput district of Orissa 
State;

(b) if so, the steps taken by Gov-
ernment of Orissa and his Ministry 
for setting up the factory so far; and

(c) if not, the reasons for delay in 
clearance of the said factory?

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA- 
RAMAN): (a) to (c). Gcvt. of Orissa 
had proposed in October, 1969 setting 
up of a cement project in Koraput 
Distt. of Orissa State in the Central 
Sector. This proposal was examined 
and it was found that a cement (pro-
ject in this district did not appear 
feasible till either Dantewada-Sukhma- 
Rajmundry rail line comes up or 
Kottavalse-Kirundal railway line is 
thrown open tc the general goods tra-
ffic. The Ministry of Railways, who 
were requested to examine the latter 
possibility, had indicated that this line 
was primarily constructed for trans-
port of iron ore from Bailadilla area 
to Visakhapatanam for exDort and it 
was difficult to accept any sizeable 
quantities of general goods traffic on 
this section.

Recommendations of Working Group 
on Tribal Development

84. SHRI GIRIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether his Ministry accepted
all the recommendations made by the 
Working Group on Tribal Develop-
ment;

fr '
(b) if so, how many of them have

been implemented >0 far;



(c) the main recommendations that 
remain to be implemented by the Cen-
tral Ministries and by his Ministry;

(d) the names of the States which 
have feliowed the said recommenda-
tions; and

(e) the reasons for delay in imple-
mentation of the recommendations?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
to (e). The Report of the Working 
Group on Tribal Development which 
has been accepted by the Home Min-
istry was circulated to the State Gov-
ernments as well as Central Ministries 
so that the recommendations could 
be taken into account by them in the 
preparation of the State Tribal sub-
Plans and In formulation of sectoral 
programmes during tht? Sixth Plan
m s —S3.

The Central Ministries have under-
taken the exercise of quantification of 
funds out of their sectoral program-
mes to be utilised in the Tribal sub-
Plan areag. The State Governments
have also undertaken such exercises. 
The recommendations are kept in 
view while discussing the Annual
Tribal sub-Plans.

Economic program m es for econom ically
amd socially backward population

85. SHRI GIRIDHAR GOMANGO: 
Will the PRTME MINISTER be plea-
sed to state:

(a) whether Planning Commission 
is preparing economic programmes for 
economically and socially backward 
population of the country;

(b) if so, what are the programmes
to  b e  a d o p te d  a n d  im p ie m e n te d ; an d

(c) allocation m ade by the S tates
and concerned Ministries for the eco-
nomic programmes for the poor?

5 r Written Answers JANUARY

THE PRIME MINISTER (SHBI- 
MATI INDIRA GANDHI): (a) to (c). 
Government has already announced its- 
intention that the 20-Point Econ®mlc 
Programme which was primarily meant 
for the development of economically 
and socially backward population of 
the country would be revitalised. In 
addition, the Minimum Needs Pro-
gramme with special stress on educa-
tion and health will also be accorded 
high priority. Emphasis will also be 
given to assistance to small and mar-
ginal farmers as wall as agricultural 
labour. The details about financial 
allocation for such programmes are 
yet to be determined by the new Gov-
ernment which has only recently assu-
med office.

Use of Hindii in Central GovenuneHt 
Offices

86. PROF. NARAIN CHAND PARA- 
SHAR: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) the progress made in the use 
cf Hindi in the Central Government 
offices;

(b) w hether any obstacles have been 
w itnessed in the p rogressive use o f 
Hindi in the C en tral Government  De -
partm ents;

(c) if so. the nature thereof;
(d) whether any complaints of for-

cible imposition of Hindi have also 
been reported;

(e) if so. the details thereof; and
(f) the steps taken by Government 

to promote Hfn3i voluntarily on the 
part of Government employees in-
cluding the incentives?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SH RI Y O G E N D R A  M A K W A N A ) :  (a) 
to (e). The use of Hindi in the offices 
of  C en tral G overnm ent has been gra-
dually increasing. The main obstacle 
in a wider use of Hindi is the mental 
hesitation of employees who have been 
used to working in English. It has
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been Government’s endeavour to re-
move these mental barriers and to 
encourage its employees to use Hindi. 
Stress has been laid on persuasion and 
on providing facilities for the use of 
Hindi. There is no intention to im-
pose Hindi on file non-Hindi-speaking 
State?.

(f) The mc,re~ Important steps taken 
by Government for promoting the use 
of Hindi are as follows:

(i) Setting up of the Kendriya 
Hindi Samiti under the chairman-
ship of the PrTfne' Minister;

(ii) Setting up of the Hindi Salah- 
kar Samities in various Ministries 
under the chairmanship of the res-
pective Ministers;

(iii) Setting up of a Central Im-
plementation Committee under the 
chairmanship of the Hindi Salahkar 
and the Secretary, Department of 
Official Language;

(iv) Strengthening the infra-struc-
ture, namely, the technical aids and 
reference literature;

(v) Providing incentives, both for 
passing the Hindi examinations and 
for doing official work in Hindi; and

(vi) Operation of the Hindi Teach-
ing Scheme for coaching the Central 
Government employees in Hindi, 
Hindi typewriting and Hindi steno-
graphy.

D acoities and  M urders in  Delhi

87. SHRI MADHAVRAO SCINDIA: 
WiU the Minister of HOME AFFAIRS 
be pleased to state:

(a) the number of dacoities, mur-
ders as a result of anti-social elements 
being active in Delhi during the Inst 
six months; and

(b) 'the action taken by Government 
in this regard?

THE MINISTER OF SJTATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
17 cases of dacoities and 106 cases of

murders were reported during the 
period from 1-7-1979 to 31-12-1979.

(b) The following measures have 
been taken:—

(1) Externment proceedings against 
fhe known bad characters have been 
initiated.

(2) Intensive foot and mobile pat-
rolling during day and night is being 
done.

(3) Armed piclc?Ts are detailed at 
strategic points.

(4) A special centralised squad 
has been set up to collect criminal 
intelligence and detect criminals and 
gangs operating in Delhi.

(5) Surveillance over known cri-
minals is being strengthened and 
records of criminals up-dated.

(6) Detention under Arms Act has 
been intensified.

Bill to amend Cantonment Act 1924

88. SHRI R. K. MHALGI: WiU the 
PRIME MINISTER be pleased to state:

(a) whether it is a fact that the draft 
Amending Bill of Cantonment Act of 
1924 is ready with Government;

(b) if so, when Government are 
likely to introduce the same in the 
Parliament; and

(c) what are the main suggestions 
accepted by the Government of the 
Conference of various cantonments in 
India?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
( b ) .  The draft of the Amending Bill 
of Cantonments Act 1924 is being fina-
lised for in troduction  in  th e  P arlia -
ment.

(c) A Conference of the All India 
Cantonments Elected Members was 
held at Kirkee on 24-1-69. The Con-
ference adopted a number of resolu-
tions which were incorporated in a
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memorandum submitted to the Gov-
ernment. With regard to the Canton-
ments Act, the Conference had passed 
the following main resolutions:-—

(i) Disapproval of the long delay 
in amending the Cantonments Act 
and that whatever amendments have 
taken place have increased the 
rights of officials instead of decentra-
lising and democratising the set up;

(ii) Anguish at Vice-President not 
being allowed to preside over the 
meetings of the Board in the absence 
of the President and Military Officers 
being asked to preside instead;

(iii) The number of elected mem-
bers in every Board should be increa-
sed in the proportion of one elect-
ed member for every 30,000 voters. 
Further the number of nominated 
members should not be more than 
5 in ‘A’ Class Cantonments, 4 in B’ 
Class and 2 in ‘C  Class, including 
the Health Officer and Garrison Engi-
neer.

(iv) The term of office of elected 
members be raised from 3 to 5 years 
as in other local bodies. The Pre-
sident of the Board should be from 
the elected members and not from 
the Military side.

The above recommendations along 
with the suggestions for the amend-
ments to the Cantonment Act received 
from various quarters were consider-
ed by a Task Force set up by the Gov-
ernment in December 1972. In the 
light of the recommendations of the 
Task Force, the draft of a comprehen-
sive Amending Bill is being finalised.

M emorandum from  Convener, Shillong 
Dem ocratic Forum Shillong

90. SHRI SOMNATH CHATTERJEE: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government have recei-
ved any memorandum from Shri P. C. 
Biswas, Convener, The Shillong De-
mocratic Forum, Shillong, dated 20th 
December, 1979; ■

(b) if so, the* salient points thereof; 
and

(c) the steps taken by Government 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) to (c).
The Government have received a me-
morandum from Shri P. C. Biswas. 
Convenerf Shillong Democratic Forum, 
Shillong, dated 20th December, 1979, 
stating, inter alia, that the agitation 
on demand for deletion of names of 
foreigners’ from the voters' lists had 
been started in Shillong on the same 
lines as in Assam, that the names cf 
non-tribals had been left out of the 
voters’ lists on the plea that they were 
not Indian citizens; that trfbal-youths 
were evicting non-tribal people from 
different areas of Shillong; that ihe 
seriousness of the situation was evi-
dent from the incident of explosion in 
the Ramakrishna Mission, Cherra- 
punjee as well as from the attack on 
Shri Manlk Das, MLa and Smt. P. 
Marak and that the Central Govern-
ment should urge upon the State Gov-
ernment to call an all party meeting 
and give a united appeal for peace and 
amtty. The memorandum had also 
suggested that the problem of foreign-
ers should be settled in an atmosphere 
of peace and normalcy in accordance 
with law.

Appreciating that the foremost duty 
of the Government was to maintain 
peace and order and restore a sense of 
security amongst the different sections 
of the people, 'the State Government 
have taken administrative measures to 
strengthen the law and order ma-
chinery. Among the measures taken
are:—

(i) Investigations have been taken 
up into the explosion in Ramakrishna 
Mission, 'Cherrapunjee and in the 
incident in which Shri Manik Das, 
MLA and Smt. P. Marak lost their 
lives.
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(ii) Meghalaya’T 5reventive Deten-
tion Ordinance 1979 was promulgated 
on the 26th December, 1979 to en-
able adequate preventive action be-
ing taken.

(iii) Patrolling has been intensified 
in vulnerable and sensitive areas.

(iv) To deal with intimidation by 
landlords, offences under section 506 
of IPC have been made cognizable 
and non-bailable.

(v) Appeal has been made to 
political parties and local press fro 
help promote atmosphere of peace 
and harmony.

(vi) Efforts are being made to en-
able the evacuees to return to their 
original homes.

The Centre has been in constant 
touch with the State Government im-
pressing upon them the urgent need 
to restore peace and normalcy. Assis-
tance of the Armed Forces was made 
available to the State Government to 
deal with the situation. Additional 
units of armed Police had also been 
placed at the disposal of the State 
Government to maintain control over 
the situation.

C om plaints re. P reven tion  of H arijans 
from  Voting

91. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS 
be pleased to state;

(a) whether any complaints have 
been recorded particularly in U.P., 
against the prevention of Harijans 
from going to the Polling booths dur-
ing the Mid-term Parliamentary 
elections;
• (b) whether impersonation was 

resorted to in casting the votes of 
these Harijans; and

(c) if so, what steps are being 
taken to inquire into the matter?

THE MINISTER OF STATE IN 
THE MIN STRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a)

The Election Commission received nine 
complaints regarding violence and 
repression against Harijans and other 
weaker sections of voters in U.P. 
during the General Elections to the 
seventh Lok Sabha.

(b) Some cases of impersonation 
came to notice but it is not known 
whether the impersonators were cast-
ing the votes in place of Harijans, as 
the caste of the voters is not men-
tioned in the voters’ list.

(c) The Election Commission 
ordered fre-h poll in twelve, polling 
stations in U.P. on the basis of reports 
from the returning officers regarding 
irregularities and suspicion of intimi-
dation of voters from weaker sec-
tions.

The matters regarding prevention 
of Harijans from exercising their 
votei and impersonation .can be 
agitated in an election petition.

Objections to Building of Residential 
Premises in Chheda Nagar, Bombay

92. DR. SUBRAMANIAM SWAMY: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the Salt Commissioner 
Ministry of Industry has raised objec^ 
tions to building of residential pre-
mises in Chheda Nagar, Bombay 
North-East;

(b) if eo, the basis for these objec-
tions; and

(c) what is the general policy 
guideline for the utilisation of land 
under the Salt Commissioner foi 
building purposes in. the Bombay 
area?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENfCATA- 
RAMAN): (a) and (b). Yes. Sir. The 
Salt Commissioner has objected to 
the construction of residential build-
ings on lands which were leased out 
for manufacture of Salt.
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(c) As a general policy, Central 
Government lands leased out for pur* 
poses of Salt manufacture, are not 
permitted to be used, for any purpoBe 
not connected with Salt production.

Wife-Burning Tragedies

93. SHRI G. Y. KRISHNAN; Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there has been any 
increase in the number of wife burn-
ing tragedies during the previous 
Government’s regime;

(b) if so, the number of such cases, 
State-wise and year-wise particularly 
in the capital; and

(c) whether any observations have 
also been made by the Supreme 
Court in this regard and if so, the 
details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
to (c). The requisite information is 
being collected and on receipt of the 
same a statement will be laid on the 
Table of the House.

Launching of Next Sputnik and
Foreign A ssistance for m aking  

the sam e

94. SHRI P. RAJAGOPAL NAIDU; 
Will the PRIME MINISTER be 
pleased to state;

(a) whether we are sending a 
Sputnik into Space in the nearest 
future; and

(b) whether we are taking any 
assistance from foreign countries in 
making the Sputnik and sending it 
into the sky?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) and (b). A* 
experimental geo-synchronous com-
munications satellite [Ariane Passen-
ger Payload Experiment (APPLE)]

being built by the Indian Space 
Research Organisation is scheduled 
for launch in the nearest future from 
Kourou in French Guinea. The

- satellite will be launched by the third 
developmental flight of the Ariane 
Launch Vehicle provided by the 
European Space Agency.

R eorganisation  of D-epartment o f 
Science and Technology

95. SHRI P. RAJAGOPAL NAIDU: 
Will the PRIME MINISTER be 
pleased to state:

(a) whether Government are re-
organising the Department of Science 
and Technology; and

(b) if so, on what lines?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) and (b). The 
Government has only recently assum-
ed office and has not yet decided on 
the detail3 of the reorganisation. 
However it is clear that the Depart-
ment of Science and Technology has 
to be strengthened if it is to play a 
useful role in the development of the 
country.

Setting up of A tom ic Energy P lant in 
Andhra Pradesh

96. SHRI P. RAJAGOPAL NAIDU: 
Will the PRIME MINISTER be pleas-
ed to state:

(a) The number of Atomic Energy 
Plants working in the country;

(b) The number of them under 
construction; and

(c) Whether there is any proposal 
with Government to instal an atomic 
energy plant in Andhra Pradesh?

THE PRIME MINISTER (SHRIM ATI 
INDIRA GANDHI): (a) and (b). A t  
present Tarapur Atomic Power Sta-
tion in Maharashtra and the flr*t 
Unit of Rajasthan Atomic Power 
Station in Rajasthan are in operatie*.
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The second Unit of Rajasthan Atomic 
Power Station is also expected to be 
operational soon. Besides these Sta-
tions, the two Units of Madras 
Atomic Power Station in Tamil Nadu 
and two Units of Narora Atomic 
Power Station in Uttar Pradesh are 
presently under construction.

(c) There is no such proposal at 
present.

R eview  of R olling P lan  concept

97. SHRI P. RAJAGOPAL NAIDU: 
SHRI R. K. MHALGI;

Will the PRIME MINISTER be 
pleased to state:

(a) whether Government propose 
to review the concept of RollingPlan 
and

Cb) if so, when?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir.

(b) This will be done when the 
new Government which has recently 
^assumed office considers the Plan 
afresh.
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y fg fim  v  «t»rr*?rar v  * R m  

*rra i  sflr T(?iK?T srMr $facj * 7^
^ fan; T̂forr srafnr wft w 3 f%̂r
*nw t, uwr mfwv sftr/qvrr

:?rT# t t
nii £ 1 ^  zmx vr

•T TT TT STT^ fiHfiifti^
?*r *r %t*rrr t t  ^itt W  «tri f : 
r=nr r̂eftiT
^rrTjr^n ?rfHf?nnr w* m / l t d  =r^
^fpr rr^'f % ^rfw 7^t«r H w i
?Ttr 5pf̂ ?t f̂ rrr ^  % f ^vnr

*T T̂ fnprT rr^TT % ¥WET A ^Tl^T 
sr^f^'T eti m  % fsnr 1972

#  ?rr^ff t k  irTRTTfrFr ^7 % 2 
irfr^m jtt ?^ttt fam 'srnrr t  \ ^T-rrwr^n 

^rT-wrir^ ^  n  o t p t t  
^hT?t ^ frTrr Tfqrpr vrTrr-s vT

snfm f>r?rr »rnr  ̂ 1

cT*TT frfwufiw wxu
(^r^T^ff % r̂) tnpm n t t t
n̂fg p̂ŝ r ?t ?p£TT (7rî ?r r̂rf̂ rr r̂ '̂i 
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Suicides by Scientists and Employees 
in B.A.R.C.

99. SHRI SAMAR MUKHERJEE: 
Will the PRIME MINISTER be 
pleased to state:

(a) The number of scientists and 
employees of Bhabha Atomic 
Research Centre who committed sui-
cide during the last 3 years; und

(b) The reaction of the Govern-
ment thereto?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) The number of 
scientists and employees of Bhabha 
Atomic Research Centre who com-
mitted suicide since 1977 is given 
below:

Y ear Sci enlists O th er
e m p l o y e e s

1977 . . .  . .  2

1978 . . .  . .  3

1979 . . .  .. 1
IQSO . . .  | !

<b) The information available to 
Government show? that the suicides 
were for personal reasons unrelated 
to service matters.

Suicidd by a  Scien tist of B.A.R.C.* 
Bom bay

100. SHRI SAMAR MUKHERJEE: 
Will the PRIME MINISTER be- 
pleased to state;

(a) Whether the attention of Gov-
ernment has been drawn to the inci-
dent of suicide committed by Mr. 
J. R. Ramakrishnan, a scientist of the 
Bhabha Atomic Research Centre* 
Bombay on the. 15th January, 1980;

(b) If so, the reasons thereof; and
(c) Whether Government have 

instituted any enquiry into the affairs 
of the Bhabha Atomic Research 
Centre, with regard to service condi-
tions of the scientists, employees etc?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) and (b). Yes,. 
Sir. Fiom notes left by the deceased 
it appears to be a case of suicide; 
but no clue as to the motive has been 
found,

(c) No, Sir. However, Secretary, 
Department of Atomic Energy has 
set up an internal committee of offi-
cials to review the administrative 
and managerial procedures in the 
Department.

Safeguards for Non A ssam ese in  
Assam

101. SHRI SAMAR MUKHERJEE: 
SHRI AMAR ROY PRADHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state the steps 
being taken to safeguard the lives and 
properties of non-Assamese particular-
ly Bengalees in Assam?

THE MINISTER. OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH) ; Government have 
been taking all necessary steps to-
rn aintain law and order and to restore 
a sense of security among all sections 
of the people in Assam. These steps 
include:

(i) induction of additional force;
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(ii) declaration of certain affected 
areas as “disturbed” under the 
Assam Disturbed Areas Act; 
1955 and the Armed Forces 
(Special Powers) Act, 1958 to 
enable effective action being 
taken to control the situation; 
and

(iii) imposition of collective fines on 
villages under the Assam Main-
tenance of Public Order Act; 
1957.

Steps have also been taken to reas-
sure the students and others, *who have 
been engaged in the agitation in Assam, 
of the anxiety of the Government to 
continue discussions with them, and 
to create an atmosphere conducive to 
evolving solutions to the problems they 
face.
Schem es to increase production in  the 
priority sectors lik e  P ow er, Coal and  

1 R ailw ays
102. SHRI G. M. BANATWALLA: 

Will the PRIME MINISTER be pleas-
ed to state;

(a) whether Government propose to 
formulate any schemes to increase 
production and make country self- 
reliant in the priority sectors like 
power? coal and railways; and

(b) if so, the details thereof?
THE PRIME MINISTER (SHRIMATI 

INDIRA GANDHI); (a) and (b). To 
increase production in priority sectors 
like powert coal and railways, the im-
mediate effort of Government would be 
to take measures for better utilisation 
of capacity already created. Simul-
taneously, schemes for creating addi-
tional capacity in these sectors will be 
vigorously pursued. The details will 
be finalised as soon as the new Gov-
ernment which has recently assumed 
office considers the Plan targets afresh.

Border Clashes with China
103. PROF. NARAIN CHAND PA- 

RASHAR; Will the PRIME MINISTER 
be pleased to state;

(a) the number and nature of border 
clashes with China during the last one 
year (1979);

(b) the number of those killed/, 
wounded on our side, separately lor 
each one of the clashes;

(c) the compensation paid to the 
victims/families of victims in each 
case; and

(d) the steps taken to prevent the 
recurrence of such clashes in future?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI); (a) There have 
been no border clashes with China 
during 1979.

(b) to (d). Do not arise.

Border Clashes with Pakistan
104. PROF. NARAIN CHAND PA- 

RASHAjR: Will the PRIME MINISTER
be pleased to state;

(a) the number and nature of border 
clashes with Pakistan during the last 
one year (1979);

(b) the number of those killedf\ 
wounded on our side, separately for 
each one of the clashes;

(c) the compensation paid to the 
victims/families of victims in each 
case; and

(d) the steps taken to prevent the 
recurrence of such clashes in future?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI); (a) There have 
been no border clashes with Pakistan 
in 1979; however there have been 
some firing incidents.

(b) to (d). Do not arise.

R evised  pension to e x -se r v ic e m e n /  
R etiring M ilitary personnel

105. PROF. NARAIN CHAND PA-
RA SHAR : Will the PRIME MINISTER 
be pleased to state;

<a) the lats date when the pensions 
of various categories of ex-service-
men/retiring military personnel were 
revised;

(b) the details of the revision tn 
case of each rank;
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(c) the date with effect from which 
the revision was made and the cate-
gories of ex-servicemen/retiring per-
sonnel whom the revision affected;

(d,) whether the revision benefits 
•would be extended to all those ranks 
or categories who retired earlier than 
the date accepted by Government;

(e) if so, the date by which the de-
cision in this regard would be taken; 
and

(f) if not, the reasons therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (c). 
Tke rates of pension of various cate-
gories of service officers and personnel 
were revised on dateg as given below:

(i) Personnel below officer 
rank of the three
Services on 21-6-79,

25-6-79 and
26-6-79

(ii) Commissioned 
, Officers of the three 
P* Services ^  on ^23-8-79

(iii) Officers of the * **
M ilitary  Nursing ‘ ^
Services on 10-1-80

The revised rates of pension are 
effective from 1st April, 1979 and are

Statement

Rates of retiring pension of Service Officers and personnel below 0 jficer rank who becamenon-effective
on or after 1-4-1979

<A) Permanent Commissioned Officers

applicable to those who becanfte/be- 
come non-effective on or after this 
date.

A statement showing the revised 
rates of pension to various categories 
of personnel of the three Services is 
attached.

In the case of ex-Servicemen, the 
rates of pension are not revised but 
they are given relief on pension for 
increase in prices. The rates of pen-
sion of ex-Servicemen who retired 
prior to 30-9-77 have accordingly not 
been revised but they have been 
granted a further instalment of relief 
on pension at the rate of 5 per cent of 
pension subject to a minimum of Ra.
5 and a maximum of Rs. 25 jer 
month with effect from 1st December, 
1978. The total relief now available 
to them is 40 per cent of pension sub-
ject to a minimum of Rs. 40 and a 
maximum of Rs. 200 per month.

(d) No, Sir.
(e) Does not arise.

(£> Retirement benefits of Govern-
ment servants are regulated under the 
rules in force at the time of their 
retirement. The liberalisations mSde 
in pension rules thereafter are gen-
erally not given retrospective efltect 
as a matter of policy.

Rank
Rates of pension of

Officers o ther Officers of the 
than offirv-rs M ilitary  Nursing 
of the M ilitary Srrvire 
Nursing Service

Rs. P.M . Rs. P .M .

Subaltern 
Captain .
M ajor .
Lt. Col. .
Colonel . ”
Brigadier ,7*
M ajor General 
I,t. General 
Lt. General (Army Commander) 
Chief o f the Arm y Staff . .

2 3
525
750 500
875 600
95° 72.r)

1100 82 s
1125* r)5«
1275 I025
1375
*475
17 OO

•R s. 1175 for those who became/become nom effeclive on or after 1-5-1979.
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N o t e  ; T he rates in column 2  above arc also applicable to the equivalent ranks in the Navy 
and  Air Force except the equivalent of L t. General (Army Com m ander).

(B) Personnel below officer rank

R a n k

(i) Artny

Sepoy . . . . . . .

Naik . . . . . . .

H avildar . . . f . . .

N a ib  Subndar . . . . . .

S ubedar . . . . . .

.Subedar M ajor . . . . . .

(ii) Navy

Seamen I & Equivalent . . . . .

Leading Seamen & E quivalent . .

P etty  Officers/Mechanician IV/Artificer IV  . 

C hief Petty Officcrs/Artificer Ill/M echan ic ian  I I I  

Artificer II/M echanician II , . . ,

Artificer I/M echanician I . . « . .

•Chief Artificer/Chief M echanician . . .

M aster Chief Petty Officer I I  . . . ,

M aster Chief Petty  Officer I . . . .

(iii) Air Force

Leading Aircraftman . . . . . .

Corporal

Sergeant . . . . .

Junior Warrant Officer . . . .

W arrant Officer . . . . . .

Master Warrant Officer . . . . .

Rates of pension

Minimum 
Rs. p.m.

M axim um  
Rs. p.m.

1 2 0

137

15a

1 8 9

2 4 2

2 9 6

132

146

162

197

2 1 4

239
2 7 4

2 5 6

296

13 0

144

170

209

256

296

18S

2 2 0

266

35r

463

54<»

2  o r )

2 5 8

317

39*

353

394

45i
309

560

176

332

430

509
560
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Hussion Forces close to our Border

106. SHRI M. V. CHANDRA-
SEKHARA MURTHY: Will the PRIME 
MINISTER be pleased to state:

(a) whether Russian forces have 
moved closer to our borders also due 
to their intervention in Afghanistan;

(b) if so, whether Pakistan has 
also moved its forces to our borders;

(c) if so, whether this has increa-
sed tension in our borders also;

(d) if so, whether India has also 
taken full measures to face the 
threat posed by the concentration of 
troops of Pakistan, China and Russian 
troops in Afghanistan; and

(e) what are the steps that are 
being taken or likely to be taken?

THE PRIME MINISTER (SHRIMATi 
INDIRA GANDHI): (a) The Russian,
troops are in Afghanistan, as is weH 
known.

(b) There are no reports to suggest 
any unusua] Pakistani troops move-
ment close to our borders.

(c) to (e). The Russian presence in 
Afghanistan has certainly created a 
new situation in our neighbourhood. 
We are keeping a close watch on the 
developing situation along our borders 
and timely and appropriate measures 
as considered necessary for safeguard-
ing the territorial integrity of India 
will be taken.

Supply of Nuclear Fuel by U.S.A.
107. SHRi M. V. CHANDRA- 

SHEKHARA MURTHY: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have tak-
en up the question of nuclear fuel 
Supplies with U.S. Government;

(b) if so, whether U.9. Govern-
ment have assured the Indian Gov-
ernment of release of the shipment 
•f nuclear fuel as per agreement;

(c) if so, to what extent the nu-
clear fuel has been supplied after 
the new Government took over; and

(d) whether the committed nuclear 
fuel for the year 1979 has been 
transported to India?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir.

(b) No, Sir.

(c) The U. S. authorities have not 
supplied ^ny enriched uranium after 
the new Government took over. The 
last consignment of enriched uranium 
for the Tarapur Station was received 
in April 1971.

(d) No, Sir.

L aw  and Order Situation in the  
Country

108. SHRI R. P. YADAV:
SHRI K. LAKKAPPA:
SHRI M. V. CHANDRASHE- 

KHARA MURTHY:
SHRI RAM AY AN RAI:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are aware- 
that of late law and order situation in 
the country has deteriorated; and

(b) what specific steps are being 
taken by Government to improve it?

THE MINISTER OF STATE IN THE' 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) It is proposed to shortly hold a 
Conference of the Chief Ministers of* 
States to discuss various aspects of 
law  and o rder problem s and to evolve 
measures for putting down lawlessness
and for activising law  enforcem ent 
agencies.
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M urders in  B oko, A ssam

109. SHRI P. A. SANGMA: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether one M.L.A., Capt. 
Manik Das and one ex. M.L.A. Smt. 
Percylina R. Marak of Meghalya, 
had been murdered at Boko (Assam) 
on December 13, 1979;

(b) whether any investigation by 
‘C.B.I. is going on; and

(c) if so, what is the progress of 
the investigation so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) Yes, 
’Sir.

(b) investigation of the case is be-
ing conducted by the Criminal Investi-
gation Department. A Senior Deputy 
Superintendent of Police from the 
C, B. I. has been associated with the 
investigation.

(c) Two persons have been arrested 
and a jeep has been seized recently.
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Students agitation in Asiam

112. SHRI CHITTA BASU: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government are aware 
of the agitation by the students in
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Assam on the demand of elimination 
from the voters list of the ‘foreigners';

(b) whether the agitation has taken 
a violent turn;

(c) if so, the nature and extent of 
violence and the outcome thereof;

(d). whether Government propose 
to make an in-depth study of the 
problem of the North Eastern region 
and work out an abiding solution to 
the problem; and

(e) if so, the steps initiated in this 
direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) Yes, Sir.

<b) Since the commencement of 
the agitation, a number of violent in-
cidents have taken place.

(c) to (e). Between A ugust and De-
cember, 1976, 26 persons lost their live^; 
there were about 120 incidents of 
arson and about 327 cases of assault. 
In January 1980, 41 persons lost their 
lives and over 3,200 houses set on fire 
rendering over 15,000 people homeless 
in Kamrup District. In Cachar Distirct,
6 persons lost their lives in communal 
clashes. On 18th January, 5 persons 
including a Senior Technical Officer 
of Oil India lost their lives in violent 
incidents at Duliajan.

The Government is seized of the gra-
vity of the problem. The prime Minis-
ter and the Home Minister have had 
intensive consultations with the Gov-
ernor of the North Eastern States. The 
Prime Minister has also had discus-
sions with leaders of the Opposition 
and it has been decided to have talks 
with leaders of national parties in 
Assam and the leaders of Opposition 
in Delhi. Steps have also been taken 
to re-assure the students and others, 
who have been engaged in the agita-
tion, of ll.e anxiety of the Government

to continue discussions with them to  
create an atmosphere conducive t<* 
evolving solution to the problems they 
face.

Decline in Industrial Growth

113. SHRI CHITTA BASU: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether there has been a per-
ceptible decline in industrial growth 
in the recent months;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to 
be taken to reverse the process of 
decline?

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN- 
KATARAMAN): (a) The index of
industrial production as released by 
the Central Statistical Organisation 
(CSO) is available upto August 1979. 
According to this index, production 
has shown a declining rate of growth 
from April \o July 1979, but it has 
picked up in August, 1979.

(b) The reasons for the decline in 
the industrial growth rate were shor-
tages in power supp ly  and basic in-
puts an well ns industrial unrest.

(c) The steps taken to improve in-
dustrial growth include liberalised 
imports of raw materials, components 
and spares in short supply. Measures 
envisaged to accelerate industrial 
production are better utilisation of 
existing capacity, improved labour 
relations and increase in infrastruc-
tural facilities.

Fin*lisation of Draft Sixth Plan

114.SHRI CHITTA BASU: #
SHRI GEORGE FERNANDES:

Will the PRIME MINISTER be 
pleased to state:

(a) whether the Draft Sixth Plan 
has since been finalised;

(b) if not, the reasons thereof;
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(c) whether Government propose
to make comprehensive modifications 
in the draft plan document; and

(d) if so, the steps since initiated in 
this direction?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No,
Sir. * 1

(b) to (d). The new Government 
which has only recently assumed 
office proposes to consider the Plan 
afresh. -
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WTPT, T7[TR̂ , JT l̂fr r̂. Frr***
mh arffcqrPTT £ 1 sr-T̂ rfr sT-shrcr srt
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Foreign Nationals without Passports

117. SHRi KRISHAN DUTT: Will
the Minister of HOME AFFAIRS be 
be pleased to state the number of 
foreign nationals in India, country- 
wise, who entered the country without 
passports during the last 2£ years?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): Information
is being collected and will be laid 
on the table of the House.

Oommis&ion Appointed to Examine 
case Against Shri Kanti Desai

118. SHRI V. N. GADGIL: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the Commission ap-
pointed to examine the case against 
Shri Kanti Desai, son of former 
Prime Minister, Shri Morarji Desai 
has submitted its report; and

(b) if so, what are the findings of 
the Commission?

THE MINISTER OF HOME AFF-
AIRS (SHRI ZAIL SINGH): (a) and
(b). Shri Justice C. A. Vaidyalin- 
gam, a retired Judge of the Supreme 
Court, wns appointed as Special Judge 
on 28-4-1979 to inquire whether any 
Prima facie case in respect of the 
charges (pertaining to the period 
after the Janata Government took 
charge in March, 1971) referred to 
in the Debate on the Motion that was 
adopted on 10-8-1978 in the Rajya 
Sabha, is established against the fami-
ly members of the former Prime 
Minister, Shri Morarji Desai, and the 
former Home Minister, Shri Charan 
Singh, so as to justify a formal in-
quiry’ under the Commissions of In-
quiry Act, 1952. Shri Justice C. A. 
Vaidyfctfngam has submitted his re-
port of inquiry on 25-1-1980 and it is 
under examination,

D em and for m ore pow ers to  W est 
B en gal

119. SHRI AMAR ROYPRADHAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government’s attention 
has been drawn to the reported state-
ment of the Chief Minister of West 
Bengal appearing in Statesman (Delhi 
Edition) dated 12th January, 1980 re-
garding more powers for State to 
maintain federal principle in the 
country; and

(b) if sot the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) Government have seen the press 
report in question.

(b) The Government have not yet 
had an opportunity to examine the 
matter and ta^e a view thereon.

Com plaints m ade b y  B .A .R C . Offi-
cer*’ A ssociation

120. SHRI R. K. MHALGI: Will the 
PRIME MINISTER be pleased to 
state:

(a) whether it is a fact that the 
Bhabha Atomic Energy Centre Officers’ 
Association made certain complaints 
about the difficult working conditions 
and certain management practices of 
the Department of Atomic Energy;

(b) if so, when and the details there-
of; and

(c) what action have Government 
taken or propose to take thereon?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Since its informal recognition in 
1971 , the Bhabha Atomic Research 
Centre Officers’ Association has sent 
many representation/suggestions 
f”om time to time. These have 
dealt with 'vorking conditions in 
BARC and various other matters.
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(c) The representations have been 
dealt with in accordance with the pres-
cribed Government procedures/rules, 
and wherever feasible, relief has been 
provided.

.Murders and Deaths in  General 
E lections

121. SHRl R. K. MHALGI: Will
Uhe Minister ol HOME AFFAIRS be 
pleased to state:

(a) the number of murders and 
deaths that occurred during the period 
of General Elections of Lok Sabha in 
January, 1980; and immediately there-
after because of electioneering atmos-
phere throughout the country State- 
wise; and

(b) the nature of reaction taken 
and, the number of persons arrest-
ed?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF- 
FARS (SHRI YOGENDRA MAKW-
ANA): (a) According to available in 
formation 10 pers9ns were killed 
during the poll in connection with 
Lok Sabha Elections, 1980. The 
State-wise breakup is as follows:
Andhra pradesh: 1
Bjhar: 5
Manipur: 1
Uttar Pradesh: 3

-  10

(b) Information is being collected 
and will be laid on the Table of the 
House.

Foreign N ationals la m e

122. SHRI C. R. MAHATA: Will the 
Minister of HOME AFFAIRS be plea-
sed to  sta te :

(a) whether it is a fact that Govern-
ment have received a letter from the 
Chief Minister of West Bengal in con-
nection with a political discuiwon with 
all parties and group?* in Assam »nd

Meghalaya under the Centre's initia-
tive to bring about a lasting solution 
to the foreign nationals issue: and

(b) if so, reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) Yes, 
Sir.

(b) The Prime Minister and the 
Home Minister have had intensive 
consultation with the Governors of 
the North Eastern States. The Prime 
Minister has ais0 discussed the subject 
with the leaders of the opposition 
and it has been decided to have talks 
with the leaders of the national par-
ties in Assam and the leaders of the 
opposition in Delhi. The Government 
of India are also in contact with Gov-
ernments of Assam and Meghalaya 
and are providing necessary assist-
ance to maintain peace and harmony 
in the States.

Probe into Bulgarian Ship Purchase 
Deal

123. SHRI C. R. MAHATA: WiU
the Minister of HOME AFFAIRS be 
pleased to Mate:

(a) whether it is a fact that Gov-
ernment have constituted a Commis-
sion of Inquiry into the Bulgarian ship 
purchase deal entered into by the 
Tamil Nadu Government; and *

(b) if so, the detail thereof and if 
not, the reasons therefor?

THE MINISTER OF HOME AFF-
AIRS (SHRI ZAIL SINGH): (a) No, 
Sir.

(b) in November, 1979̂  the Chief 
M inister of Tam il Nadu approached  
the Central Government to request 
the Chief Justice Df  India to indicate  
whether he could spare the services 
of a sitting Judge of the Suprem e  
Court to conduct an enquiry, agreed
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to by the State Government into the 
allegations against the Chief Minister 
made by Shri M. Karunanidhi, Leader 
of the Opposition in the Tamil Nadu 
Legislative Assembly, regarding the 
deal between Poompuhar Shipping 
Corporation of Tamil Nadu and a 
Bulgarian State-owned Organisation, 
for the purchase of bulk carriers. The 
request of the Chief Minister was re-
ferred to the Chief Justice of India 
who expressed his inability to spare 
the services of a sitting Judge for the 
inquiry. The Chief Minister of Tamil 
Nadu was informed accordingly. In 
view of this position, the question of 
appointing a Commission by the Cen-
tral Government did not arise.

Am ovnt Refunded by Orissa G#t - 
en u n e it  under integrated Tribal 

Developm ent Programme

125. SHRI A.- G. DAS: Will the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) whether it is fact that the Orissa 
Government has refunded a viable un-
spent money, under Integrated THbal 
Development Programme Schemes to 
the Union Government in the year 
3978-79;

(b) if so, the reason thereof; and
(c) the project-wise details may be 

placed on the Table of the Lok Sabha?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(b ) No, Sir.

(b) and (c). Do not arise.
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Grant to Orissa State for Integrated
Tribal Development Programme

127. SHRI MANMOHAN TUDU: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) what was the total grant sanc-
tioned by the Union Government for 
Integrated Tribal Development Prog-
ramme to Orissa State during the fin-
ancial year 1978-79;

(b) the total amount spent by the 
Orissa Government; and

(c) the unspent money refunded to 
the Union Government and the reasons 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) Rs, 982 lakhs were released to 
the Government of Orissa as Special 
Central Assistance during 1978-79 
for the Integrated Tribal Develop-
ment Projects.

(b) The expenditure figures for the 
year 1978-79 have not been received 
/from the State Government.

(c? Does not arise.
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Subsidy to the Weavers Cooperative 
Societies, Bihar

129. SHRI  SHAFI  QULLAH 
ANSAR]; Will the Minister of IN-
DUSTRY be pleased to state:

(a)  the amount on account of subsi-
dy Government still owes to the wea-
vers cooperative societies of Bihar;

■4

(fc) whether a sum of rupees seven 
lakh was allocated in 1978 under the 
„ head subsidy to the weavers societies
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of Bihar of which a sum of Rs. 1,65 
lakh had been released for the weavers 
9ocietie» of Madhubani district but 
,the same has not been disbursed so 
far due to the tussles going on among 

-the office bearers of the societies, dis-
trict, Auditor and other members 
whereas payments to the societies of 

, other district have already been made;

(c) whether, despite repeated re-
minders to the senior officials, no ac-
tion has been taken in this regard and 
as a result, the societies will have to 
be paid an additional amount of about 
rupees fifty thousand by way of in-
terest; and

(d) if so, when payment is likely 
to be made to the societies?

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN- 
KATARAMAN): (a) to (d). The
Central Government does not pay any 
subsidy to the Weavers Cooperative 
Societies directly. The Central Govt, 
declares special rebate and rc-imbur- 
ses its share to State Governments, 
which make the payment to weavers 
societies. In case of Bihar no claims 
on account of payment of Central 
share of rebate are pending with the 
Central Government.

The Bihar Government has been 
requested to forward information in 
respect of the rebate it owes to the 
weavers cooperative societies in 
Madhubani District.

Cases Filed in Special Cavrt
130. SHRI JYOTIRMOY BOSU: 

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the particulars of the civil and 
criminal cases flled in the Special 
Court against Shrimati Indira Gandhi 
and some others withdrawn or deci-
ded to the withdrawn; and

(b) the reasons of this withdrawal?
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY AF-

FAIRS (SHRI P. VENKATASUB-
BAIAH): (a) None of the cases filed 
in the Special Courts against Shri-
mati Indira Gandhi and some others 
has been withdrawn, nor has any 
decision been taken so far to with-
draw the cases.

(b) Does not arise.
Criminal Cases Filed against Mem-
ber's of Seventh Lok Sabha and 

Ministers

131. SHRl JYOTIRMOY BOSU: 
Will the Minster of HOME AFFAIRS 
be pleased to state:

(a) the names of members of the 
Seventh Lok Sabha and the Central 
Ministers against whom criminal cases 
were filed or pending on various char-
ges;

(b) the specific allegations against 
each;

(c) how far the cases have progres-
sed; and

(d) what action, if any, is being 
taken to expedite the progress of 
the cases?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
(a) to (d). The information asked 
for will cover cases handled not only 
by the Central Government agencies 
but also by agencies of the State 
Governments. As such, the same will 
have to be collected before it can 
be laid on the Table of the House.

Conviction of Members of New Lok 
Sabha

132. SHRI JYOTIRMOY BOSU: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) how many members of the 
newly constituted Seventh Lok Sabha 
were convicted by the courts of law 
on various charge; and

(b) the specific charges against 
each?



%9 Re. Q,N. of Privilege MAGHA 10, 1901 (SAKA) Re. Q.N. of Privilege 90

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBIAH):
(a) and (b). The information asked 
for will cover cases handled not only 
by the Central Government agencies 
but also by agencies of the State 
Governments. As such, the same 
will have to be collected before it 
can be laid on tbe Table of the 
House. 11'

12 hrs

RE.: QUESTION OF PRIVILEGE*

MR. SPEAKER: I am making an 
announcement.

I have received notices of Question 
of privilege from some Members 
against the Minister of Law, Justice 
and Company Affairs for making an 
alleged misleading statement in the 
House on 29 January, 1980, regarding 
the reported arrest of Shri N. K. 
Singh, DIG, CBT.

I have referred these notices to 
the Minister of Law, Justice and 
Company Affairs to ascertain the fac-
tual position, in the first instance, as 
per established practice in the mat-
ter, and then I will. . . .

(Interruptions)

Tm trmrn* : wt st
sft, iff w* jfmr ̂ ) 1

MR. SPEAKER: Before the 2nd
February, 1980.

(Interruptions)
MR. SPEAKER: One man at a

time.

PROF. MADHU DANDAVATE 
(Rajapur): Under Rule 222, I have 
sought permission from you to raise 
the privilege issue against the Law 
Minister for a very simple reason

that yesterday in consultation with 
the Home Minister on the floor of 
the House, he had stated that the 
news__

MR. SPEAKER: I have read that-

PROF. MADHU DANDAVATE: 
That Mr. Singh has been arrested is 
wrong. Today Mr. Singh has himself 
made the statement that he was ar-
rested and on a personal bond of 
Rs. 2.000/- he has been released. So, 
he has deliberately misled the House. 
It is a contempt of the House. It is 
thus a breach of privilege.

MR. SPEAKER: j would like to 
explain certain things. I have got 
the notices and according to those 
notices I have to ascertain certain 
facts. If I do act without knowing 
the facts, it might be wrong. So, 
before I get the answers and the 
facts, you should not be too hasty. 
But I will do before the House ad-
journs. Do not worry about it.

(Interruptions)

MR. SPEAKER: I mean, before
the 2nd February, 1980.

SHRI INDRAJIT GUPTA (Basir- 
hat): You stated just now that you 
were asking the Minister to ascertain 
the real facts. Are we to take it that 
without ascertaining the real facts, 
he on behalf of the Government 
made a categorical statement here?

MR. SPEAKER: I have to ascer-
tain the facts.

SHRI INDRAJIT GUPTA: He
could have stated, “I will ascertain 
the facts and then inform the House.” 
But he said on behalf of the Gov-
ernment that he has not been arrest-
ed. (Interruptions).

SHRI ATAL BIHARI VAJPAYEE 
rN  ̂ Delhi1!: The motion is ad-
dressed t0 the Speaker. How ca* 
the Minister be asked to ascertain 
the facts? It is for the House to as-
certain the facts.



n I Re. Q.N. of Privilege JANUARY 30, 1980 Re. Q.N. of Privilege

MR. SPEAKER: Without knowing 
the facts, how can the Speaker de-
cide? I have to satisfy myseLf and 
then I will give my ruling. (Inter-
ruptions). I will have to know the 
facts. I will give my ruling after 
ascertaining the facts.

SHRI CHANDRAJEET YADAV 
(Asamgarh): It is the Home Minis-
ter who has to give the information 
really, speaking ( I n te r r u p t io n s ) .

MR. SPEAKER: I have asked for 
certain facts. He will report to me. 
You have given the notice. I will 
ascertain that and then I will decide.

SHRI GEORGE FERNANDES 
(Muzaffarpur): The facts are very
simple here—either the House has 
been misled nr the House has not 
been misled. The whole country has 
today been told. . . . (Interruptions).

MR. SPEAKER: Let me satisfy
myself. This is not the proper way. 
If hon. Members take their seats,
then I will call one Member at a 
time. (Interruptions). I have asked 
for the facts. As soon as the facts 
come to me, I will let the House 
know and decide accordingly. (In-
tQrruplbions) .

SHRI INDRAJIT GUPTA: The
Home Minister is sitting here. (In-
terruptions) .

ws ifr ttPjT'T *rr fern *raT

*fRT STPPTt ?"f*rr i
^ 5  I, WZ rft q? £ I ^
Shr fsrT̂ rsr m for Tretf |  i

ugost  wjftw i /rnr I 4
T̂T?fT |f 1 (siTTOl*) ^T(T ^  1

*7^ *rt aTTS ^  l V[
tn f-p fo rr trsnr*

|  ft i

l  n « ? c : *tpt w z  v ?  i

^  I V ‘

You should satisfy yourself.
MR. SPEAKER: He will explain

the position to me. Then I will as-
certain the facts and decide.

cRK % £ | rr̂> pft frfTT̂  T*
I I . . . (wprar*)

STEJT5T <1̂ 99 • W*? ts i
ij jif | 0̂7

?r^ f r̂r jrt f sftr 
w  k\t % ?r fen tot % \ to
tfWcT jfpft m Tift —3f?r'f if

i ^rfarr if?r xrm.iir\
f̂Vftsrcr i '

As soon as the facts are known to 
me, I will decide

(Interruptions)

MR. SPEAKER: j have to give my 
ruling.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Sir, I am not going...

(Interruptions)

SHRI N. G. RANGA (Guntur): 
Mr. Speaker, Sir, you have already 
given your decision. What is it we 
are discussing now? (Interruptions). 
You kindly listen to me. What is it 
we are discussing? Your ruling, your 
decision, cannot be discussed again.

MR. SPEAKER: That is what I
say.

SHRI SOMNATH CHATTERJEE: 
Mr. Speaker Sir, what the Law 
Minister said is on the records of 
this hon. House. There is no questiom 
of explaining what he said because 
that is a matter of record. If he 
wants to change it, that is different. 
But what he has said is already re-
corded. The only thing is whether 
the statement was correct or not. 
That is a matter of decision to be 
taken by the Privileges Committee 
or by the House. That is not a mat-
ter on which he can give an answer, 
whether he was right or wrong. He 
cannot pass judgment on his own 
statement.
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MR. SPEAKER: Who said that he 
is going to? Mr. Chatterjee, there is 
no question of passing an order by 
the hon. Minister, It is I who is to 
decide (Interruptions). I am seized 
of the situation and I will give my 
ruling.

(Interruptions)
MR. SPEAKER: My ruling can- ’ 

not be challenged.

SHRI ATAL BIHARI VAJPAYEE: 
We are not challenging your ruling.

SHRI SOMNATH CHATTERJEE:
I am not challenging your ruling.

MR, SPEAKER: I have decided
that I will satisfy myself and then I 
will give my ruling.

SHRI ATAL BIHARI VAJPAYEE: 
Sir, may I seek a clarification? What 
facts are being ascertained?

MR. SPEAKER: Whether he was 
arrested or not.

SHRI ATAL BIHARI VAJPAYEE: 
Sir, my information is that the re-
cord is being tampered with.

MR. SPEAKER: No, no. (Inter-
ruption) . He is apprehensive. There 
is nothing to be like that.

(Interruptions)

SHRi BAPUSAHEB PARULE-
KAR (Ratnagiri): Sir, I have given 
notice under Rule 222/223 and I may 
be heard. I seek some clarification. 
The arrest has been made is very 
clear by the statement of Mr. Singh 
as is reported in the Times of India.
So the question of getting informa-
tion does not arise.

MR. SPEAKER: Yes, I have got it.
It is under my consideration now.

a t * m * ( w ^ r r )  ' eflr
* ftjprf rr̂ TTT *rr fVvnr

to r & i. . ,  . . .

MR. SPEAKER: Now, papers to be 
laid on the Table.

12.14 hrs.

PAPERS LAID ON THE TABLE

No t if ic a t io n s  unde r  N a v y  A c t , Re -
v ie w  an d  An n u a l  Re po r t s  o f  Ur a -
n iu m  Co r po r a t io n  o f  ,In d ia  L t d ., 
In d ia n  Rare  E a r t h s  L t h ,, Bo m b a y , 
E l e c t r o n ic s  Co r po r a t io n  o f  a , 
L td ., Hy d er a ba d , Co m pu t e r  Ma in t e -
n a n c e  Co r po r a t io n  (L t d ). Hydera -
ba d  a n d  Se m i -C ond uc to r  Co m pl e x  

L td . for  1978-79.
THE MINISTER OF TOURISM 

AND CIVIL AVIATION AND LAB-
OUR fSPIRT J. B. PATNAIK): Sir,
on behalf of Shrimati Indira Gandhi,
I beg to lay on the Table: —

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under section 185 of 
the Navy Act, 1957: —

(1) The Navy (Pensions) Se-
cond Amendment Regulations, * 
1979r published in Notification No. 
S.R.O. 181 in Gazette of India 
dated the 23rd June, 1979.

(2) A copy each of the following 
ditions of Service and Miscel-
laneous (Amendment) Regula-
tions, 1979 published in Notifica-
tion No, S.R.O. 273 in Gazette of 
India dated the 20th October, 1979.
fPlaced in Library. See No. LT—

131/80].
(2) A copy each of the following 

papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Ura-
nium Corporation of India Limited 
Jaduguda for the year 1978-79.

(ii) Annual Report of the Ura-
nium Corporation of India Limited. 
Jaduguda, for the year 1978-79 
along with the Audited Account* 
and the comments of the Comp-
troller and Auditor General there- 
m. f Placed in Library. See No. 
LT— 1S3/80].
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(b) (i) Review by the Govern-
ment on the working of the Indian 
Rare Earths Limited, Bombay, for 
the year 1978-79.

(ii) Annual Report of the Indian 
Rare Earths Limited, Bombay for 
the year 1978-79 along with the 
Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon. [Placed in 
Library. See No. LT—134/80.]

(c) (i) Review by tbe Govern-
ment on the working of the Elec-
tronics Corporation of India, Limi-
ted, Hyderabad, for the year 1978-
79.

(ii) Annual Report of the Elec-
tronics Corporation of India Li-
mited, Hyderabad, for the year 
1978-79 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. See 
No. LT—135/801

(d) (i) Review by the Govern-
ment on the working of the Compu-

ter Maintenance Corporation Limi-
ted, Hyderabad for the year 1978-

79.

(ii) Annual Report of the Com-
puter Maintenance Corporation Li-
mited, Hyderabad, for the year 
1978-79 along with the Audited 
Accounts and the comments, of the 
Comptroller and Auditor General 
thereon. [Placed in Library. See 
No. LT—136/801

(e) (i) A statement regrading
Review on the working of the 
Sami-conductor Complex Limited, 
for the year 1978-79.

(ii) Annual Report of the Semi-
Conductor Complex Limited for the 
year 1978-79 along with the Audit-
ed Accounts and the comments of 
the Comptroller and Auditor Ge-
neral thereon. TPIared in Library, 
See No. LT—137/80]

R e v ie w  a n d  An n u a l  R e to r ts  o f  Co t -
t o n  Co r po r a t io n  o f  In d ia  L t d ., 
Bo m b a y , Na t io n a l  Sm a l l  Sc a l e  In -
d u s t r ie s  Co r po r a t io n  L td ., H in d u s -
t a n  Sa l ts  L td ., J a ipu r , Sa m b h a r  
S al ts  L td ., J a ipu r , s t a t e m e n t  r e . 
R e v ie w  an d  A n n u a l  Re po r t  o n  
H in d u s t a n  Ma c h in e  To ol s  L t d ., Ba n -
galore , Re v ie w  a n d  An n u a l  Re po r t  
on  Sc oo ter s  In d ia  L t d ., L u c k n o w , 
Na t io n a l  Te x t il e  Co r po r a t io n  L td .

Ne w  De l h i , e t c .
THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R, VENKA- 
TARAMAN): I beg to lay on the*
Table: —

f 1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section

619A of Companies Act, 1956: —
fa) (i) Review by the Govern-

ment on the working of the Cot-
ton Corporation of India Limited* 
Bombay for the year 1977-78.

(ii) Annual Report of the Cot-
ton Corporation of India Limited, 
Bombay, for the year 1977-78 along 
with the Audited Accounts and the 
comments of the Comptroller ani 
Auditor General thereon. [Placed 
in Library. See No. LT—138/80]

fb) Annual Report of the Na-
tional Small Industries Corpora-
tion Limited, New Delhi, for the 
year 1978-79 along with the Audit-
ed Accounts and the comments of 
the Comptroller and Auditor Gene-
ral thereon. [Placed in Library* 
See No. LT—139/80]

(c) (i) Review by the Govern-
ment on the working of the Hin-
dustan Salts Limited. Jaipur, for 
the year ending 30th September,
1978.

(ii) Annual Report of the Hin-
dustan Salts Limited, Jaipur, for 
the year ending 30th September,
1978 along with the Audited Ac-
counts and the comments of the 
Comptroller and Auditor General 
thereon [Pfaced in Library. See 
No LT—140/80]

(d) (i) Review by the Govern-
ment on the working of the Sam-
bhar Salts Limited Jaipur for the 
year ending 30th September 1978,
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(ii) Annual Report of the Sam-

bhar Salts Limited, Jaipur for the 
year ending 30th September, 1978 
along with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No. 
LT-141/8G.] '

(e) (i) A statement regarding 
Review on the working of Hindus-
tan Machine Tools Limited, Ban-
galore, for the year 1978-79.

(ii) Annual Report ôf the Hin-
dustan Machine Tools Limited* 
Bangalore, for the year 1978-79, 
along with the Audited Accounts 
and ,the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No. 
LT-142/80.]

(f) (i) Review by the Govern-
ment on the working of the 
Scooters India Limited, Lucknow, 
for the year 1978-79.

(ii) Annual Report of the Scoo-
ters India Limited, Lucknow, for 
the year 1978-79 along with the 
Audited Accounts and the com-
ments of the Comptroller and Au-
ditor General* thereon, fPlaced in 
Library. See No. LT-143/80.]

(g) (i) Review by the Govern-
ment on the working of the Na-
tional Textile Corporation Limited, 
"New Delhi, and its Nine Subsidi-
ary Corporations for the year 
1978-79.

(ii) Annual Report of the Na-
tional Textile Corporation, New
X)elhi, and its Nine Subsidiary
Corporations, for the year 1978-
79 along with the Audited Ac-
counts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. See 
•No. LT-144/80.]

(2) Two statements (Hindi and 
English versions) showing reasons 
for delay in laying the Annual Re-
ports of <1) Cotton Corporation of 
India Limited, Bombay, for the
year 1977-78 and (2) Annual Re-
ports of Hindustan Salts, Limited 
and Sambhar Salts Limited, Jai- 

2385 LS—4

pur for the year ending 30th Sep-
tember, 1978, [Placed in Library. 
See No. LT-145/80.]

(3) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) of Automotive Research As-
sociation of India, Pune, for the 
year 1978-79.

(ii) A copy of the Review (Hindi 
and English versions) on the work-
ing of the Association [Placed in 
Library. See No. LT-146/80.]

(4) A copy of the Annual Re-
port (Hindi and English versions) 
of the Central Institute of Tool De-
sign, Hyderabad for the year 1978-
79. [Placed in Library. See No. 
LT-147/80.]

(5) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Tool Room and Train-
ing Centre, Calcutta, for the year 
1978-79. [Placed in Library. See 
No. LT-148/80.1 '

(6) A copy of the Annual Report 
of the Small Industry Extension 
Training Institute, Hyderabad, for 
the year 1978-79. [Placed in Lib-
rary. See No. LT-149/80.]

(7) A copy of the Annnual Re-
port of the Institute Design of 
Electrical Measuring Instruments. 
Bombay, for the year 1978-79. 
[Placed in Library. See No. LT- 
150/80.]

i
An n u a l  Re po r t  of  J ut e  Ma n u f a c -
t ur e rs  De v e l o pm e n t  Co u n c il , Ca l -
c u t t a  f o r  1978-79 a n d  No t if ic a t io n s  

und er  E s s e n t ia l  Co m m o d it ie s  Ac t

SHRI R VENKATARAMAN: I
beg to lay on the Table: —

(1) A copy of the Annual Report 
of the Jute Manufacturers Devel-
opment Council, Calcutta, for the 
year 1978-79. [Placed in Library. 
See No. LT-151/80.]

(2) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(6) of Section 3 of the Essential 
Commodities Act, 1955: —

(i) The Imported Cement Con-
trol (Third Amendment) Order,
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1979, published in Notification No.
5.0. 379(E) in Gazette of India 
dated the 30th June, 1979.

(ii) The Imported Cement Con-
trol (Fourth Amendment) Order, 
1979, published in Notification No.
5 .0 . 555(E) in Gazette of India 
dated the 28th September, 1979.

(iii) The Imported Cement Con-
trol (Fifth Amendment) Order, 
1979, published in Notification No.
5.0. 879(E) in Gazette of India 
dated the 31st December, 1979,

(iv) The Art Silk Textiles (Pro-
duction and Distribution) Control 
(Amendment) Order, 1979, pub-
lished in Notification No. G.S.R. 
424(E) in Gazette of India dated 
the 30th June, 1979.

(v) The Paper (Control) Order, 
1979, published in Notification No,
S.O. 376(E) in Gazette of India 
dated the 30th June, 1979.

(vi) S.O. 576(E) published in 
Gazette of India dated the 10th 
October, 1979 exempting the print-
ing of advertisement or propagan-
da materials etc. from the opera-
tion of the provisions of clause 3 
of flhe Paper (Conservation and 
Regulation of Use) Order, 1974.

(vii) The Paper (Control) 
Amendment Order, 1979, publish-
ed in Notification No. S.O, 582(E) 
in Gazette of India dated the 16th 
October, 1979.

(viii) The Jute (Licensing and 
Control) Amendment Order, 1979, 
published in Notification No. S.O. 
507(E) in Gazette of India dated 
the 4th September, 1979.

dated the 4th * December, 1979. 
[Placed in Library. See No*. LT- 

152/80.] *

An n u a l  Ad m in is t r a t io n  Re po r t  a n d  
Re v ie w  o f  De l h i  De v e l o pm e n t  Au -

t h o r it y  for  1978-79

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
Sir, on behalf of Shri P. C. Sethi, I 
beg to lay on the Table:

(1) A copy of the Annual Ad-
ministration Report (Hindi and 
English versions) of the Delhi De-
velopment Authority for the year 
1978-79, under 26 of the Delhi De-
velopment Act, 1957.

(2) A statement (Hindi and 
English versions) regarding Re-
view on the working of the Delhi 
Development Authority, for the 
year 1978-79. [Placed in Library. 
See No. LT-153/80.]

Repor t  on  in t a k e  o p S.C. a nd  S.T.
A G A I N S T  V A C A N C I E S  R E S E R V E D  F O R  T H E M l  

F O R  R E C R U I T M E N T  O N  R A I L W A Y S  F O H  

H A L F - Y E A R  E N D I N G  30-9-1978 A N P  

N o t i f i c a t i o n s  u n d e r  I n d i a n  R a i l ­

w a y s  A c t

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIF): I
beg to lay on the Table: —

(1) A copy of the Report (Hindi 
and English versions) on the pro*- 
gress made in the intake of Sche-
duled Castes and Scheduled Tribes 
against vacancies reserved for them 
in recruitment and promotion cate-
gories on the Railways for the half 
year ending 30th September, 1978. 
[Placed in Library. See No. LT-154/
SO.](ix) The Jute (Licensing and 

Control) Third Amendment Order, 
1979, published in Notification No.
S.O. 784(E) in Gazette of India

(2) A copy each of the following 
Notifications (Hindi and English
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versions) issued under section 47 
of the Indian Railways Act, 1890: —

(i) The Open Lines (Railways 
in India) General (Amendment) 
Rules, 1979, published in Noti-
fication No. G. S.R. 1175 in 
Gazettee of India dated the 15th 
September, 1979.

(ii) The Railway Passengers 
(Canceliation of Tickets and 
Refund of Fares) Amendment 
Rules, 1979 published in Notifi-
cation No. S.O. 355(5 in Gazette 
of India dated the 20th October, 
1979.

(ii) The Railways Red Tariff 
(Amendment) Rules, 1979, pub-

lished in Notification No. G.S.R. 
1367 in Gazette of India dated 
the 10th November, 1979.

(iv) The Railways Red Tariff 
Second Amendment) Rules. 
1979, published in Notification 
No. G.S.R. 1386 in Gazette of 
India dated the 17th November, 
1979.

(v) S.O.-795(E) published in 
Gazette of India dated the 13th 
December, 1979 declaring ra ilw ay  
stations mentioned in the noti-
fication as ‘notified Stations’ for 
removing goods without delay.

f Placed in Library. See No. LT- 
155/80.]

T w e n t y -e ig h t h  Report  e tc . o f  
U.P.S.C. fo r  per io d  1-4-77 t o  31-3-78, 
F ir s t  Re po r t  o f  G r o v e r  Co m m is s io n  
o f  In q u ir y , a n d  No t if ic a t io n s  und er  
Centr al  In d u s t r ia l  Se c u r it y  F o r c e  

Ac t

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): I beg to 
lay on the Table:

(1) A copy each of the following 
papers (Hindi and English ver-

sions) under article 323(1) of the 
Constitution: —

(i) Twenty-eighth Report of 
the Union Public Service Com 
mission for the period 1st April, 
1977 to 31st March, 1978.

(ii) Memorandum explaining 
the reasons for non-acceptance 
by Government of the Commis-
sion’s advice in certain cases re-
ferred to in the above Report.

(2) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above. [Placed 
in Library. See No. LT-156/80.]

(3) A copy of the Hindi ver-
sion* of the First Report of 
the Grover Commission of In-
quiry set up to inquire into certain 
allegations against Shri Devraj 
Urs, former Chief Minister and 
other Ministers of Karnataka. 
[Placed in Library. See No. LT- 
157/80.]

(4) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 22 of the Central Industrial 
Security Force Act 1968:

(i) S.O. 1418 published in 
Gazette of India dated the 28th 
April, 1979 containing corrigen-
dum to Noificaion No. S.O. 1648 
dated the 25th May, 1978.

(ii) The Central Industrial
Security Force (Amendment) 
Rules 1979, published in Notifi-
cation No. G.S.R. 940 in Gazette 
of India dated the 14th July, 
1979. [Placed in Library. See No. 
LT-158/80.] '

•English version of the Report and the Memorandum of Action taken 
was laid on the Table on 23-2-1978.
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U.P.S.C. (Ex e m pt io n  f r o m  Co n s u l -
t a t io n ) Am e n d m e n t  Re g u l a t io n , 
e t c ., No t if ic a t io n s  unde r  De l h l  
S ik h  Gu r d w ar as  Act , No t if ic a t io n  
u n d e r  Bo r d e r  Se c u r it y  Fo r c e  Act , 
N o t if ic a t io n s  unde r  De l h i P o l ic e  
A c t , De c l a r a t io n s  u nd e r  Spe c ia l  
Co u r t s  Ac t , a nd  N o t if ic a t io n s  un de r  

A l l -In d ia  Service s  A ct .

SHRI P. VENKATASUBBAIAH: 
I beg to lay on the Table:

*>

(5) A copy each of the following 
Notifications (Hindi and English 
versions) under clause (5) of arti-
cle 320 of the Constitution: —

(i) The Union Public Service 
Commission (Exemption from

1 Consultation) Amendment Regu-
' lations, 1978̂  published in NTotifi

cation No. GSR 740 in Gazette of
* India dated the 2nd June, 1079.

(ii) GSR 44, (E) published in 
Gazette of India dated the 14th 
July, 1979 containing corrigendum 
to Notification No. G.S.R. 740 
dated the 2nd June, 1979. (Placed 
in Library. See No. LT-159/80.)

(6) A statement (Hindi and 
English versions) explaining rea-
sons for the issue of Notifications 
mentioned at (5) above. [Placed in 
Library. See No. LT-159/80.] "

(7) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (4) of 
section 39 (of the Delhi Sikh Gur-
dwaras Act, 1971.

(i) The Delhi Sikh Gurdwara 
Management Committee (Elec-
tion of Members) (Amendment) 
Rules, 1979, published in Notifi-
cation No. F. 16/12/79-Judi. in 
Delhi GozeUfe dated the 19th 
October, 1979.

(ii) The Delhi Sikh Gurdwara 
Management Committee (Co-
option of Members) (Amend-
ment) Rules, 1979, published in 
Notification No. F. 16/16/79- 
Judl. in Delhi Gazette dated the 
24th December, 1979. [Placed in 
Library. See No. LT-160/80.]

(8) A copy of the Border Secu-
rity Force Leave (Amendment) 
Rules, 1979 (Hindi and English 
versions) published in Notification 
No. GSR 849 in Gazette of India 
dated the 16th June, 1979, under 
section 141 of the Border Security 
Force Act, 1968. [Placed in Libra-
ry. See No. LT-161/80.

(9) A copy each of the following 
Notifications (Hindi and English 
versions) under section 148 of the 
Delhi Police Act, 1978.

(i) Notification No. F. 10/27/ 
76-Home (P) Estt. published in 
Delhi Gazette dated the 1st 
March, 1979 making certain 
amendment in the Punjab Police 
Rules, 1934.

(ii) Notification No. F.3/106/77- 
Home (P) Estt. published in Delhi 
Gazette dated the 28th June, 1979 
making certain amendment in 
the Punjab Police Rules, 1934 in 
their application to Delhi.

(iii) Notification No. F. 
10/17/79 Home(P) Estt. publish-
ed in Delhi Gazette dated the 
19th July, 1979 making certain 
amendment to the Punjab Police 
Rules, 1934.

(iv) Notification No. F.10/29/ 
76-Home (P) Estt. published in 
Delhi Gazette - dated the 30th 
August, 1979 meriting certain am-
endment to the Punjab Police 
Rules, 1934.

(v) Notification No. F. 10/29/ 
75-Home (P) Estt. published in 
Delhi Gazette dated the 6th Sep-
tember, 1979, making certain 
amendment to the Punjab Police 
Rules, 1934 as applicable to the
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Union Territory of Delhi. [Plac-
ed in Library. See No. LT-162/80.]

(10) A copy each of the follow-
ing Declarations (Hindi and Eng-
lish version) made under sub-sec-
tion (1) of section 5 of the Special 
Courts Act, 1979, under section 13 
of the said Act: —

(i) Declaration No. 260/2/79- 
AVD.II dated the 4th June, 1979.

(ii) Declaration No. 260/4/79- 
AVD-II dated the 4th June, 1979.

(iii) Declaration No. 260/1/79- 
AVD.II dated the 11th June, 
1979.

(iv) Declaration No. 260/3/79- 
AVD.II dated the 22nd June, 79.

(v) Declaration No. 260/3/79- 
AVD. n  dated the 3rd July, 79. 
[Placed in Library.  See No. LT- 
163/ 80.1 /

(ii) A copy each of the follow- 
% ing Notifications (Hindi and 
English versions) under sub sec-
tion (2) of section 3 of the All 
India Services Act, 1951: —

(i) GSR 773 published in Ga-
zette of India dated the 9th June,
1979 containing corrigendum to 
Notification No. G.S.R. 224(E) 
dated the 5th April, 1978.

(ii) The All India Services 
(Discipline and Appeal) Second 
Amendment Rules, 1979, pub-
lished in Notification No. G.S.R. 
916 in Gazette of India dated the 
7th July, 1979.

(iii) GSR 917 published in 
Gazette of India dated the 7th 
July, 1979 containing corrigen-
dum to Notification No. G .S.R. 
584 dated the 6th May, 1978.

(iv) The All India Services 
(Commutation of Pension) Am-
endment Regulations, 1979, pub-

lished in Notification No. G.S.R.
941 in Gazette of Idia dated the
14th July, 1979.

(v) The Indian Police Service 
(Pay) Fifth Amendment Rule^ 
1979, published in Notification No. 
G.S.R. 986 in Gazette of India 
dated the 28th July, 1979.

(vi) The Indian Administrative 
Service (Pay) Eighth Amendment 
Rules, 1979 published in Notifica-
tion No G.S.R. 1016 in Gazette of 
India dated the 4th August, 1979.

(vii) The Indian Administrative 
Service - (Fixation of Cadre 
Strength) Fifth Amendment ' Re-
gulations, 1979, published in Noti-
fication No. G.S.R. 471(E) in Ga-
zette of India dated the 8th Aug-
ust, 1979.

(viii) The Indian Administra-
tive Service (Fixation of Cadre 
Strength) Fifth Amendment Re-
gulations, 1979 published in Noti-
fication No. G.S.R. 1037 in Ga-
zette of India dated the 11th Aug- 
1979.

(ix) The Indian Administrative 
Service (Pay) Seventh Amend-
ment Rules, 1979, published i* No-
tification No. G.S.R. 1038 in Ga-
zette of India dated the 11th Au-
gust, 1979.

(x) The All India Services 
(Provident Fund) Second Amend-
ment Rules, 1979, published in No-
tification No. G.S.R. 1081 in Ga-
zette of India dated the 28th 
August, 1979.

(xi) The Indian Administrative 
Service (Pay) Ninth Amendment 
Rules, 1979, published In Notifica-
tion No. G.S.R. 525(E) in Gazett* 
of India dated the 1st September, 
1979.

(xii) The All India Services 
(Conduct) Amendment Rules, 
1979, published in Notification No.
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G.S.R, 1122 in Gazette of India 
dated the 8th September, 1979.

(xiii) The Indian Police Ser-
vice (Recruitment) Amendment
Rules, 1979, published in Notifica-
tion No. G.S.R. 537(E) in Gazette 
of India dated the 13th September, 
1979.

(xiv) The All India Services 
(Death-cum-Retirement Benefits) 
Third Amendment Rules, 1979, 
published in Notification No. G.S.R. 
11G1 in Gazette of India dated the 
15th September, 1979.

(xv) The Indian Administrative 
Service (Appointment by Promo-
tion) Amendment Regulations, 
1979, published in Notification No. 
G.S.R. 569(E) in Gazette of India 
dated the 5th October, 1979.

(xvi) The India n police Service 
(Appointment by Promotion) 
Amendment Regulation, 1079,

published in Notification No. G.S.R. 
570(E) in Gazette of India dated the 
5th October, 1979.

(xvii) The Indian Forest Service 
(Appointment by Promotion) 
Amendment Regulations, 1979, 
published in Notification No. 
G.S.R. 571(E) in Gazette of India 
dated the 5th October, 1979.

(xviii) The Indian Police Ser-
vice (Fixation of Cadre Strength) 
Third Amendment Regulations, 
1979, published in Notification No. 
G.S.R. 580(E) in Gazette of India 
dated the 19th October, 1979.

(xix) The Indian Police Service 
(Pay) Sixth Amendment Rules, 
1979. published in Notification No. 
G.S.R. 581(E) in Gazette of India 
dated the 19th October, 1979.

(xx) The Indian Administrative 
Service (Appointment by Promo-
tion ) Second Amendment Regu-
lations, 1979, published in Notifica-
tion No. G.S.R. 582(E) in Gazette 
of India dated the 23rd October, 
1979.

(xxi) The Indian Adminstrative 
Service (Pay) Tenth Amendment 
Rules, 1979, published in Notifica-
tion No. G.S.R. 591(E) in Gazette 
of India dated the 24th October, 
1979.

(xxii) The Indian Police Servcie 
(Appiontment by Promotion) 
Second Amendment Regulations,
1979, published in Notification No. 
G.S.R. 588(E) in Gazette of India 
dated the 26th October, 1979.

(xxiii) The Indian Administra-
tive Service (Appointment by Se-
lection) Amendment Regulations,
1979, published in Notification No. 
G.S.R. 589(E) in Gazette of India 
dated the 26th October, 1979.

(xxiv) The All India Services 
(Death-cum-Retirement Benefits) 
Fourth Amendment Rules, 1979, 
published in Notification No. 
G.S.R. 1292 in Gazette of India 
dated the 27th October, 1979.

(xxv) The Indian Administra-
tive Service (Fixation of Cadre 
Strength) Seventh Amendment 
Regulations, 1979, published in No-
tification No. G.S.R. 596(E) in 
Gazette of India dated the 30th 
October, 1979.

(xxvi) The Indian Administra-
tive Service (Pay) Eleventh Am-
endment Rules, 1979, published in ( 
Notification No. G.S.R. 597(E) in 
Gazette of India ' dated the 30th 
October, 1979.

(xxvii) The Indian Administra-
tive Service (Fixation of Cadre 
Strength) Ninth Amendment Re-
gulations, 1979 published in Notifi-
cation No. G.S.R. 628(E) in Ga- | 
zette of India dated the 17th Nov-
ember, 1979.

(xxviii) The Indian Administra-
tive Service (Pay) Thirteenth 
Amendment Rules, 1979, published 
in Notification No. G.S.R. 629(E) 
in Gazette of India dated the 17th 
November, 1979.

(xxix) The I.A.S. (Fixation of 
Cadre Strength) Eighth Amend-
ment Regulations, 1979, published
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in Notification No. G.S.R. 1371 in 
Gazette of India dated the 17th 
November, 1979.

(xxx) The IAS (Pay) Twelfth 
Amendment Rules, 1979, publish-
ed in Notification No. G.S.R. 1372 
in Gazette of India dated the 17th 
November, 1979.

(xxxi) The Indian Administra-
tive Service (Fixation of Cadre 
Strength) Tenth Amendment Re-
gulations 1979, published in Notifi-
cation No. G.S.R. 640(E) in Ga-
zette of India dated the 27th Nov-
ember, 1979.

(xxxii) The Indian Administra-
tive Service (Pay) Fourteenth Am-
endment Rules, 1979, published in 
Notification No. G.S.R. 650(E) in 
Gazette of India dated the 27th 
November, 1979.

(xxxiii) The Indian Police Ser-
vice (Fixation of Cadre Strength) 
Fourth Amendment Regulations,
1979, published in Notification No. 
G.S.R. 654(E) in Gazette of India 
■dated the 30th November, 1979.

(xxxiv) The Indian Police Ser-
vice (Pay) Seventh Amendment 
Rules, 1979, published in Notifica-
tion No. G.S.R. 655(E) in Ga-
zette of India dated the 30th Nov-
ember, 1979.

(xxxv) The All India Services 
(Provident Fund) Third Amend-
ment Rules, 1979, published in No-
tification No. G.S.R. 1529 in Ga-
zette of India dated the 29th Dec-
ember, 1979.

(xxxvi) The Indian Forest Ser-
vice (Appointment by Competitive 
Examination) Amendment Regu-
lations 1980 published in Notifica-
tion No. G.S.R. 15(E) in Gazette 
of India dated the 24th January,
1980.

[Placed in Library. See No. LT— 
164/80] .

12.10 hrs.
CALLING ATTENTION TO MAT-

TER OF URGENT PUBLIC 
IMPORTANCE

R e p o r t e d  p o w e r  s h o r t a g e  i n  d i f f e ­

r e n t  p a r t s  o f  t h e  c o u n t r y

TTO Tm ( w )  ■

f?rcm 3ft «frr
f  vfYk Sn«frT apm

( fa 1% trsr $ :

%  w  t r v z r t  s t t t

*pubrr̂ t "i

THE MINISTER OF ENERGY 
AND IRRIGATION N AND COAL 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI): Mr. Speaker. Sir 
I fully share the anxiety and con-
cern expressed by the Hon’bie Mem-
bers through the Calling Attention 
Notices about the power shortages 
different parts of the country. 
Hon’ble Members are aware that as a 
result of the failure of Scuth 
West monsoons in some of the 
States such as Punjab, Haryana and 
Western U.P. in Northern Region, 
Madhya Pradesh in the Western Re-
gion Andhra Pradesh and Karnataka 
in the Southern Region and Orissa and 
parts of Bihar in Eastern Region, the 
availability of power from hydel 
power stations was adversely affected. 
This is particularly so in the case of 
Bhakra system in Punjab, Rihand in 
U. P. Balimela in Orissa and Shara- 
vathy in Karnataka, On the other 
hand due to wide-spread drought 
conditions, the requirements for 
power ̂ particularly in the agricul-
tural sector, had increased consider-
ably. Agriculture hag been given 
the highest priority and available 
power has been diverted for this 
purpose wherever required. The 
Agricultural sector has a connected 
load of 14,000 MW distributed over 
3.5 million pumpsets.

Thermal power generation is about 
7 per cent higher than last year but 
the performance could have been
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[Shri A. B. A. Ghani Khan Chaudhuri]
better. The performance of there- 
mal power stations was adversely 
affected due to higher forced outage 
rate of the thermal generating units, 
prolonged periods for nom-stabilisa-
tion of newly commissioned thermal 
units and inadequacy of coal at 
many of the power stations in the 
Northern and Western Regions. Due 
to these constraints, it is anticipated 
that there would be a power short-
age of about 17 per cent in the 
country for the year as a whole and 
some 20 per cent for the current 
month. The shortage of power, how-
ever, would not be uniform in all 
the States. For the year as a whole, 
the shortage for Jthe different regions 
are as follows.

While Northern Region would ha^e 
shortage gf power of about 14 per 
cent, Southern Region would be 
short by 13 per cent and Western 
Region by 18 per cent but the Eastern 
Region would have shortage of power 
of about 22 per cent. The shortage 
for the current month are higher due 
to declining hydel generation and in-
creasing agricultural Loads,

The 210 MW unit at the Rajasthan 
Atomic Power Plant, Kota, which 
was supplying about 4 million units 
per day to Rajasthan had to be shut 
down due to some internal station 
fault on 27th January 1980. The out-
age of this unit has further aggra-
vated the power position in Rajas-
than as a result of which 100 per 
cent power cut has been imposed on 
large industries and 50 per cent cut 
on medium industries. There is, 
however, no power cut on small in-
dustries and power supply to agricul-
tural consumers would be restricted 
to about 8 to 12 hours a day.

Power position in the Eastern Re-
gion is also very unsatisfactory af-
fecting power supply to vital sectors 
of coal mining and steel industries. 
Recently, there ha3 been some im-
provement in generation of power 
by Damodar Valley Corporation as a

country (CA)
result of which it has been possible 
to supply more power to these sec-
tors in the region. Increased coal 
supplies are being arranged t0 ther-
mal power stations and it is expected 
that the monthly receipts of coal at 
thermal power stations will go up 
from a little less than 3.0 million ton.- 
nes/month to 3.3 million tonnes for 
the next month. If this materialises, 
power position would improve to that 
extent.

However, with the anticipated 
lower availability of power from 
hydel reservoirs particularly during 
the months of April and May, it i3 
expected that the power position 
till June 1980 would continue to be 
difficult.

The present Government has re-
cently taken over and I would like 
to assure the Hon’ble Members that 
we are fully seized, of the difficult 
power position in the country and all 
necessary steps would be taken up 
to improve the power position in the 
country.

sflr TT*T
a|fcT FpfTTSTR fa ?5T 3ff fcMviY

^  ^  w  rrcsi
% sqr̂ T  ̂ ^  |  f̂a?r 4' Tf sqTfrf

to ft §TJ fa  fs^TTjf m  

% 5% 5T$T?t % faxr ẐTTJPTT ?qT*f 

fawfr t̂ cFTT tf̂ TT fa*TRT % fair
frnrrq- t  ? ’

SHRI A. B. A. GHANI KHAN 
CHAUDHURY: Not only in the
Eastern region, but in the whole of 
the country, the basic problem which 
is hindering the progress of genera-
tion of power is the availability and 
movement of coal, in Bihar, ob-
viously, the generation of l ŷdro- 
electricity is not much. So far as the 
generation of hydro-electricity is 
concerned, due to failure of mon-
soon, the prospect is very bleak. Ab
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regards the availability and move-
ment of coal, we are trying to im-
prove the situation. We have already 
had consultations with tht Railway 
Minister. We used to get about 
2,900 wagons per day for the trans-
portation of coal. Recently we have 
been told that about 3,100 wagons 
would be made available daily for 
the purpose. This will obviously im-
prove the position.

Secondly, we are trying to prevail 
upon the various Boards to increase 
their efficiency so that the power 
generation goeg up. Almost all the 
Boards in every region, except pro-
bably those in the Southern region, 
are working at a level which is below 
their installed capacity. This is more 
so in the case of Eastern region. I 
think th ey  will also try to in-
crease their efficiency so that they 
can increase their power generation. 
As I have stated in my reply, we 
have always given priority to agri-
cultural sector and we shall conti-
nue to do so.

I* *fr |  i

?irq (

SHRi HARIKESH BAHADUR 
(Gorakhpur): As the hon. Minister 
has already admitted, there is a seri-
ous power crisis in the country. A 
few days back the Central Govern-
ment had written letters to Chief 
Ministers of various States that they 
should review the power posi-
tion in the States and, at the same 
time, they should reduce the power 
cut which had t been imposed on alu-
minium industry. During this year, 
the aluminium production is likely 
to be onJy 100,000 tonnes which is 
25,000 tonnes less than that of last 
year. If this position is not improv-
ed, certainly, many industries will be
affected because a lum in ium  is a basic 
material for many industries. Even 
th e  S ta te  E lec tric ity  B oards will also 
be affected because they have to

implement the process of transmis-
sion and distribution of power.

That is why I would like to ask 
the hon. Minister if the State Gov-
ernments are not going to take pro-
per steps, what are the steps which 
are proposed to be taken by the Cen-
tral Government and, at the same 
time, if some state Governments do 
not cooperate with the Central Gov-
ernment what is the Central 
Government going to do in this mat-
ter. Out of prejudices, there are 
some State Governments which may 
try to defame the Central Govern-
ment and, in order to do that, they 
may not cooperate with the Central 
Government. This is a very serious 
point which must be taken into con-
sideration. So, I would like the hon. 
Minister to try to explain the politi-
cal situation which has arisen out 
of this crisis also.

SHRI A. B. A. GHANI KHAN CH- 
AUDHURI): I am not understanding 
the impact of less power generation 
t h a n  what is required in the country.
I do not have any figures with me 
that I can give to the hon. Member 
as to what will be the impact of less 
power generation on industries, par-
ticularly, the aluminium industry.

As I have said, the main bottle-
neck is coal. I have been discuss-
ing this matter with the officers this 
morning. Immediately 7 per cent 
power generation will go up. This 
is the main bottleneck which we 
have to resolve. I can assure the 
hon. Member that we are going to 
not only remove this bottleneck but 
we are also trying to build up the 
stock in every power station for a 
reasonable time. Not only the sup-
ply will be regularly maintained but 
a suitable stock is also going to be 
built Up.

Secondly, as the hon. Member 
knows, most of the power generation 
is done by the State Electricity 
Boards. We have to persuade them; 
we have to prevail upon them and 
we will try to help txiem in that. At
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the present moment, that is the 
way we are thinking.

SHRI CHITTA BASU (Barasat): 
The power shortages in the country 
have assumed a proportion which is 
not only alarming but also menacing. 
I have got certain figures to show 
that the gap between the require-
ment for power and the generation 
capacity as a whole is considerably 
wide. According to some estimates, 
the requirement is 140 million KW. 
while the total generation is 115 mil-
lion KW. This results in a shortfall 
of 2*5 million KW.

My first question to the hon. Minis-
ter is, having regard to the fact that 
there has been a considerable gap 
between the requirement and the 
generation, what particular and spe-
cific long-term or short-term propo-
sals have so far been accepted by 
the Government to cover up this 

"wide gap between the requirement 
of power and the generation of power.

My second point that the thermal 
power stations which have been in-
stalled are not in a position to pro-
duce much more than 45-50 per cent 
of the total installed capacity. If this 
is a fact—which I think the Hon. 
Minister may controvert if necessary 
—what specific and particular steps 
have so far been taken to make use 
of the total installed capacity in our 
country which is remaining idle to-
day to a large extent? What are the 
specific proposals for utilising the 
unutilised capacity in our country?

My third point is that there have 
been glaring regional disparities in 
the distribution and creation of gen-
erating capacity in our country. I 
can give an example. Only 17 per 
cent of the total generating capacity 
is installed in the eastern and north-
eastern region while this region ac-
counts for about 33 per cent of the 
total population.

115 Reported power

MR. SPEAKER: What is it that 
you want to ask?

SHRI CHITTA BASU : i am com-
ing to the question.

shortage in the
country (CA)

Much of this disparity has of
course been created during Mrs. 
Gandhi’s regime and it has not
been changed during the Janata re-
gime also. Even in the Sixth Five 
Year Plan, we find that the Plan en-
visages the installation of an addi-
tional 18000 MW. Out of this, the
share of the eastern region and 
north-eastern region is only 3400 
MW while the western region’s share 
is 5400 MW( northern region's share 
is 4800 MW and the southern re-
gion’s share is 4200 MW. My ques-
tion is, what specific steps the Gov-
ernment proposes to correct the im-
balances and to really create a cli-
mate for equitable distribution of 
the installed capacity for the genera-
tion of power.

SHRI A. B. A. GHANI KHAN 
CHAUDHURI: The Sixth Five Year
Plan was prepared by the Janata Gov-
ernment. Imbalance is there, and 
it is their creation. We are now 
working on it

Before the Sixth Five Year Plan 
our total generation was 26000 MW. 
In the Sixth Five Year Plan we want 
to add another 18500 MW, making a 
total of 44,490 MW. In 1978 we added 
3022 MW and in 1979 till today we 
have added only 480 MW. That is the 
picture before us. I am entirely in ag-
reement which the Hon. Member that 
we are generating much less than 
the installed capacity. This is an old 
disease and it is pursuing us. It is 
unnecessary to blame the BHEL 
generation sets. They are working 
excellently. But what has hap-
pened is this: normally it takes
about five to six years for a unit 
to be commissioned while we are

JANUARY 30, 1980
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forcing engineers to do it in three 
to four years. Naturally, teething 
trouble is there. Stabilisation of 
the sets is taking time. This is why 
we are not getting the full benefits. 
We are getting impatient and we are 
asking the engineers to expedite the 
whole thing. So, I would like to 
tell the hon. Members that we have 
requested all the State Boards to 
maximise the generation as far as 
practicable. We have also request-
ed them to inform us about their 
difficulties. We are also trying to 
help them with BHEL experts so 
that they can remove their opera-
tional difficulties. This is al] that I 
can say. (Interruptions)

MR. SPEAKER: Now, Statements
by Ministers. Mr. Narasimha Rao...

SHRI BUTA SINGH (Ropar): 
This is a very vital question, Sir. 
No question has been asked on be-
half of the northern region.

MR. SPEAKER: That is the rule; 
nobody from outside the list can 
ask any question; it cannot be al-
lowed.

Mr. Narasimha Rao.

12.36 hrs.
STATEMENT RE. INCIDENT OF 
REFUSAL OF , ENTRY TO SHRI 
ROMESH • CHANDRA BY BRITISH 
GOVERNMENT AT LONDON AIR-

PORT

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRi P. V. NARASIM-
HA RAO): On 25 January a report 
was received that Shri Romesh 
Chandra, President of the World 
Peace Council had been held in det-
ention by the British Government on 
his arrival at London airport the 
previous day. Our High Commis-
sion in London was informed of this 
on the morning of 25 January by the 
Secretary of the World Peace Coun-
cil in London. Our Acting High Com-
missioner Immediately moved the 
Foreign Office and the Home Office

for Shri Romesh Chandra’s release. 
He was informed that the Secretary 
of State of the British Home Office 
had exercised his powers under the 
Immigration Act 1971 to refuse en-
try to Shri Romesh Chandra on the 
ground that his “exclusion was con-
ducive to the public good”. The 
Acting Indian High Commissioner 
was also informed that Shri RomesK 
Chandra had already been put on a 
plane to Warsaw.

In this connection, however, we 
understand thkt Shri Romesh Chan-
dra had visited Britain twice in 1979. 
This incident is the first we know 
of where an Indian citizen has been 
denied entry into Britain on the 
ground that he is an official of a 
political organisation.

While the British Government has 
the sovereign right like any other* 
State to exclude the entry of any 
foreigner, we cannot but express our 
dismay and concern over the indig-
nity and discourtesy to which an 
Indian citizen has been subjected. 
This has been conveyed to the Bri-
tish High Commissioner.

The British Government will, I 
trust, take notice of the Parliamen-
tary and public reactions in India 
and adopt early measures to prevent 
the recurrence of such incidents in 
the interests of the cordial Indo- 
British relations.

SOME HON. MEMBERS rose—
SHRI CHANDRAJEET YADAV 

(Azamgarh): Sir, may I seek a cla-
rification?

SHRI INDRAJIT GUPTA (Basir- 
hat): On t  point of clarification...,

MR. SPEAKER: This is not ordi-
narily done...

AN HON. MEMBER: This is a very
important matter... .(Interruptions)

SHRI ATAL BIHARI VAJPAYEE 
(N ew  D elh i): We knew  this. T h a t 
is why we wanted a call-attention to 
be adm itted . (Interruptions)
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MR. SPEAKER: All right. You
may ask questions. But this will be 
an exception. Mr. Indrajit Gupta.

SHRI INDRAJIT GUPTA (Basir- 
hat): The order which was served
on Mr. Romesh Chandra from which 
the Minister quoted—I have got a 
copy of that order—is an order under 
the Immigration Act of 1971. Now, 
may I know from the hon. Minister 
whether the Government instructed 
our High Commissioner in England 
to point this out to the British Gov-
ernment that, whatever other objec-
tions they may have, however de-
plorable, to Mr. Romesh Chandra’® 
entry, he was certainly not an immi-
grant or intending to be an immi-
grant into Britain? Have they pro-
tested on this ground that the order 
under the Immigration Act is being 
misused in this way to exclude Mr. 
Romesh Chandra from entering Bri-
tain? This is a very serious matter. 
This is the order which is usually 
given to exclude people whom they 
suspect to be people intending to 
come in and settle down in Britain.

SHRI ATAL BIHARI VAJPAYEE: 
Before the hon. Minister replies, may 
I also put a small question, namely, 
whether a formal protest has been 
lodged?

SHRI P. V. NARASIMHA RAO: I 
would not quite say that the provi-
sion of law has been misused. The 
provision of law, as pointed out by 
the hon. Member is generally meant 
for immigrants as such. But the
Secretary of State has given direction 
for persons not to be given entry into 
U.K. on the ground that their ‘exclu-
sion is conducive to public good’. 
This is what the order says. Now 
the provisions say that this order is 
not appealable. This is final. So
technically I would say that the
order is not open to question but, as 
rightly pointed out by the hon. Mem-
ber, the question of propriety ie
there.. . .

SHRI INDRAJIT GUPTA: I ask-
ed you whether you have protested 
against it
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SHRI P. V. NARASIMHA RAO: 
We have conveyed our dismay and 
concern over the indignity and dis-
courtesy to which an Indian citizen 
has been subjected.

SHRI CHANDRAJEET YADAV:
I wanted to know from the hon. 
Minister. As he himself has admit-
ted,̂  this is the first time that an 
Indian has been expelled by the UK 
government and also the order was 
personally passed by the Secretary 
of State or whoever it is. I would 
like to know whether it is enough 
that our High Commissioner only 
conveys his dismay and displeasure 
or will the hon. Minister himself 
write to the Minister concerned in 
UK because this is the first time that 
not only an Indian citizen who 
is distinguished citizen of India— 
he is the President of World 
Peace Council—but a member from 
a Commonwealth country has been 
expelled like this. That is also for 
political reasons. Will the hon. Min-
ister take up this issue and write a 
letter to the Minister concerned in 
U.K.? This is a serious matter.

SHRI P. V. NARASIMHA RAO: 
This is a serious matter—I agree. 
But what W3s consider01 +
and warranted by the situation has 
been done, i may inform the hon. 
Member that we have had some more 
information from the British High 
Commission and we are told that in 
the past on similar grounds other 
persons have been excluded although 
they were not Indian citizens.

SHRI INDRAJIT GUPTA: Were
they Commonwealth citizens?

SHRi P. V. NARASIMHA RAO: 
They were not Commonwealth citi-
zens. Therefore, the question arises 
because a Commonwealth citizen 
does not need a visa. He gets stop-
ped when he actually reaches Lon-
don and not before. If he had ap-
plied for a visa, being a citizen of 
some other country, they say that 
they would not have given him a , 
visa and such a situation would not 
have arisen. This is their answer.
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As regards the other point raised 
by the hon. Member, as far as we 
have considered it necessary, we 
have conveyed our views and our 
dismay. Beyond that what could be 
done is a matter which will have 
to be examined further because tech-
nically what they have done cannot 
be challenged. That happens to be 
the position. ■

I would also inform the House that 
when Lord Carrington, their Foreign 
Secretary, came here we did have 
a discussion on some of the aspects 
of the Immigration Act and how it 
was being .implemented. Now at this 
stage, T think that there is a chance of 
further discussions on these matters 
and, therefore.. . .  '

SHRI INDRAJIT GUPTA: This
has nothing to do with immigration.

SHRT P. V. NARASIMHA RAO: I
have already stated that tt has noth-
ing to do with immigration. But ac-
tion has been taken under a .provision 
contained in the Immigration Act.

SHRI INDRAJIT GUPTA: That is 
precisely what you should protest 
about.

SHRI P. VENKATASUBBAIAH: 
Normally, when a statement is made, 
no questions are allowed but because 
of the seriousness of the matter, you 
have allowed questions. . . .

MR SPEAKER: Yes, it is not done, 
but as an exception I permitted.

SHRt ATAL BIHARi VAJPAYEE: 
My question has not been replied.

MR. SPEAKER: Whatever he has 
done, he has done. He has replied and 
if you are not satisfied, that is another 
question. '

Now, Mr. P Sivasankar.
SHRI ATAL BIHARI VAJPAYEE: 

Sir, in diplomacy there is something 
like lodging a protest,...*
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MR. SPEAKER: Nothing will be

recorded that I do. not allow. . . .  He 
has already said what he has got to 
say. Mr. Sivasankar.

12.44 hrs. '
STATEMENT RE. REVIVAL OF

BHARAT RATNA AND PADMA 
AWARDS

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): Mr. 
Speaker, Sir, The recent decision 
of the Government to revive the 
Bharat Ratna and Padma Awards 
has caused misgivings jn some 
sections of the House and a doubt 
has been expressed in some 
quarters that this is not in conformity 
with the Constitution and in particu-
lar Article 18 thereof.

At the outset, I would state that the 
Government yields to none in its res-
pect for the Constitution and its de-
termination to see that the Constitu-
tion is observed not only in letter but 
also in spirit. But it is necessary to 
see what exactly is the nature of the 
prohibition contained in Article 18. 
Article 18 is one of the several Arti-
cles dealing with the right to equali-
ty. If states that no titfe. not being a 
military or academic distinction, shall 
be conferred by the State. *

In order to understand the scope 
of this prohibition, it is necessary not 
only to ascertain the meaning of the 
word ‘title’, but also to have regard 
to the circumstances in which tjiis 
Article was adopted by the Constitu- 
tion-makers had before them the pro-
visions of other Constitutions prohibi-
ting the grant of titles of nobility. 
Our Constitution-mak^rs did intend 
to go further than this, and to pro-
hibit the conferment of titles which

*Not Recorded.
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had, during the pre-Independence 
days, become a symbol to some ex-
tent of subordination to a foreign 
power. Thus, not only were hereditary 
titles of nobility banned, but even 
titles like ‘Diwan Bahadur’ which 
were expressly referred to by Shri 
T. T. Krishnamachari while this Article 
was being discussed.

It is clear from a reference to the 
proceedings of the Advisory Commit-
tee on Fundamental Rights that there 
was a cleavage of opinion on this point 
and that originally it was intended to 
prohibit only hereditary titles. How-
ever, it was decided to delete the word 
'hereditary' and to abolish titles.

Nevertheless, it is significant that 
while proposing the deletion of the 
epithet ‘heritable', the mover of the 
amendment, Shri Masani, made it 
v ery  clear that n may be ‘‘possible 
for the Union to honour some of its 
citizens who distinguish themselves 
in several walks of life, like science 
and the arts, with other kinds of hon-
ours not amounting to titles; the idea 
of a man putting something before or 
after his name as a reward for service 
rendered will not be possible in a Free 
India”.

Thus( what the Constitution-makers 
intended to prohibit was what in com-
mon parlance is described as a prefix 
or an addition to the name.

The expression “title” has several 
meanings. According to well-known 
Lexicons in the context, it would 
mean an appellation attached to an 
individual or family in virtue of rank, 
function, office or attainment.

The award of Bharat Ratna as well
as Padm-a awards are not appellations. 
The Constitution, in letter and spirit 
alike prohibits the State from ena-
bling an individual to set himself a-
part from others by virtue merely of 
a grant from the State, There is no-
thing therein which forbids the State

from honouring a distinguished citizen 
for services rendered by him to 
the cause of the community. 'It 
was for this purpose that these 
Awards were conceived of by the very 
same persons who played an active 
role in the framing of the Constitu-
tion. In reply to a Question in this 
House itself, the late Shri Jawaharlal 
Nehru made it very clear on August 
25, 1954 that the Awards have no re-
lation to titles and are merely hon-
ours conferred for distinguished ser-
vice of a high order and that any 
comparison of these with titles would 
not be correct.

In this connection, it may be men-
tioned that this is not the first occa-
sion when the House had to consider 
the constitutionality of the National 
Awards. In 1969, a very senior an d  
respected Member, Acharya Kriplani, 
introduced a Bill entitled. The Con-
ferment of Decorations on Persons 
(Abolition) Bill, seeking to abolish 
the Bharat Ratna and 'Padma Awards 
on the ground that by such Awards, 
titles were sought to be brought in 
by back-door methods. During the 
debate on the Bill, the constitu-
tionality of these Awards was exhaus-
tively dealt with. It was pointed out 
that when the matter was first con-
sidered in 1948 by a Committee head-
ed by that eminent jurist Sir B. N. 
Rau, it came to the conclusion. “The 
expression ‘title’ does not necessarily 
include all honours and decorations’’.

It was pointed out that the basic 
assumption made by the mover of the 
Bill that the awards of these decora-
tions violate the provisions of the Con-
stitution was not correct. No convinc-
ing reply was given to this point and 
the Bill itself was negatived.

In this connection, it is relevant that 
the system of instituting Awards in 
1954 was evolved and approved at a 
time when the deliberations of the 
Constituent Assembly were fresh in 
the minds of the people and by the 
very same individuals who had plsy* 
ed an active part in the framing of 
and were fully imbued with the spipt 
of the Constitution.
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The meetings of the Cabinet where-
in this proposal was discussed were 
presided over by Shri Jawahar Lai 
Nehru who had an abiding faith in 
the principles of democracy, socialism 
iand equality and had played an ae- '  
tive role in the framing of the Cons-
titution. it would be of interest to 
mention that at least four meetings of 
the Cabinet, which went into this 
question, were attended by Shri T. T. 
Krishnamachari, who was one of the 
members of the Drafting Committee 
of the Constitution.

My Hon’ble friend on the opposite 
side, Shri Jagjivan Ram was present at 
six of the meetings of the Cabinet 
which discussed this issue, and was 
himself a member of the Government 
which decided to institute these 
Awards.

In his statement made on the 13th 
July, 1977 announcing the discontin-
uance of these Awards, the former 
Prime Minister, Shri Morarji Desai, 
had stated that this was on the basis 
of the opinion of the Attorney Gen-
eral who had held that Bharat Ratna 
and the Padma Awards would fall 
within the prohibition of grant of 
titles.

In view of the esteem due to the 
then holder of the high office of At-
torney General, I have gone through 
his opinion with interest and respect 
but am unable to share his conclusion.
In  his opinion, th e  Counsel recognised 
that the expression ‘title* has a varie-
ty of meanings and that the meaning 
of th e  word must necessarily  depend 
on the context in which it occurs. But 
singularly enough, he proceeded to 
construe it without recourse to the 
back-ground or genesis of what was 
being done by the Government in the 
past or its legislative history. It would 
seem that the proceedings of the Advi-
sory Committe on F undam en ta l Rights 
prior to_ the debates in the Consti-
tuent Assembly, were in fact not con-
sidered by the Counsel though this 
legislative history sheds considerable 
light on the true intention of th e  Con- 
stitution-makers.

It was recognised in the very opin-
ion that there are verious distinctions 
in the shape of decorations, medals 
etc. which are given by any State, 
even a democratic State, in recog-
nition of merit in verious fields. The 
Counsel himself expressed a doubt 
as to whether it could have been the 
intention that the State should not 
recognise merit in various fields in 
customary fashion. This doubt would 
seem to have arisen from the fact 
that military and academic titles are 
expressly exempted from the prohi-
bition contained in Article 18(1).

It would not, however, appear to 
be logical to conclude from the fact 
that because the State could at a 
future time grant an academic title 
like Maha Mahopadhyay (which pos-
sibility was referred to by Shri T, T. 
Krishnamachari in the Constituent 
Assembly) that no other form of re-
cognition of distinguished servyce was 
possible. The express exceptions to 
the grant of a title can hardly be re-
garded as a basis for enlarging the 
scope of the original prohibition im-
posed by the Article on the meaning 
of the word title. As a matter of 
fact, the Counsel himself recognised 
the anomalies which would flow from 
his opinion by expanding the scope 
of the exception and giving to the 
word ‘academic’ occurring ^in the 
Article a wide meaning so as to cover 
any recognition in the field of art, 
law, literature and science generally. 
In fact, in the concluding portion of 
his opinion, the Counsel had obser-
ved :

“It would not include recognition 
of meritorious public service or 
public civi] services. This must 
be regarded as a lacuna wholly ac-
cidental.*'

One should not lightly infer the
e x is t e n c e  o f  a la c u n a  in  the C o n s t itu -
tion by reading it without reference 
to the pre-existing position and the 
practice in other democratic countries. 
Having regard to the history and 
object of the Article, there is no war-
rant for coming to the conclusion
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that the Con stitution-makers wanted 
to deny to the State in India the 
right or—rather the duty—which other 
democratic States possess, namely, to 
recognise and to honour its most dis-
tinguished citizens.

Having given the matter the most 
careful consideration, the position 
which emerges is that there is no 
room for doubt that the Constitution, 
ag it stands, does not prevent the 
State from granting recognition to a 
distinguished son of Mother India. An 
.Award, decollation or a Medal to 
such a person is not a title which the 
Conetitution-makers sought to inter-
dict.

13.54 hrs.

BUSINESS ADVISORY COMMITTEE

F i r s t  R e p o r t

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): Sir, I beg to 
move the following:

‘‘That this House do agree with 
the First Report of' the Business 
Advisory Committee presented to 
the House on the 29th January,
1980.”

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Sir, I just wanted to 
bring to the notice of the hon’ble 
Minister and you, Sir, that in this 
House—though it was a short Session 
—we had discussed almost all the issue3 
concerning our country and other 
countries. Drought has affected al-

most 17 State? in the country. Orissa 
has been seriously affected by drought. 
Therefore, Sir, from the very  begin-
ning, we are trying to get Calling 
Attention Notices admitted. .We have 
also sought a Short Duration Discus-
sion but nothing has been done. At 
least 2 hours may be given for this.

Let the drought situation be discussed 
in the House. I request you kindly 
to extend the time of the House on 
any day by two hours, say, between 
6 to 8, so that we may discuss this 
most important thing.

MR. SPEAKER: We have already 
discussed enough about drought.

SHRI CHINTAMANI PANIGRAHI: 
It is a very serious thing and should 
be discussed.

SHRI P. VENKATASUBBAIAH: 
All these points have been discussed. 
We had a meeting of the Business 
Advisory Committee in which the op-
position leaders were also there and 
we have explained the position;—we 
have a tight schedule in fact, we are 
ourselves very anxious,

MR. SPEAKER: The question is:
f

‘That this House do agree with the 
' first Report of the Business Advisory

Committee presented to the House
on the 29th January, 1980.'

The m otion  wa$ adopted.

MR. SPEAKER: Prime Minister.
SHRI G. M. BANATWALLA 

(Ponnani): Sirt 1 have a submission
to make. We have not had a full dis-
cussion. The Muslim League has 
been totally shut 'out from the dis-
cussion. This is the first time.

MR. SPEAKER: We had allotted 8 
hours time; but we have taken 9 
hours.

SHRI G. M. BANATWALLA: But
why should the Muslim League be 
shut out of the discussion: That has 
never been the practice; at least the 
groups should be allowed.

PROF. MADHU DANDAVATE 
(Rajapur): I have been informed that 
some Rule 377 notices have been 
admitted.

MR. SPEAKER: All right. We can
give you time. First I will take up
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notices under Rule 377. Then I will 
give you some time after that.

SHRI G. M. BANATWALLA; 15 
^minutes.

MR SPEAKER: I will first take up 
notices under Rule 377. And then I 
will Rive you some time.

Now, I call Shri Madhu Dandavate. 
Submissions under Rule 377.

13.58 hrs.

MATTERS UNDER RULE 377

rm fasrm qTsmm ;
377 t? csnr?? ^  I i «inr 

*rr ^  f^rr 7$r $ for sft fa^r 
VTftPT ^  I  3Tt TT f̂sr^of

g, £. . .  (wpnrm)

MR. SPEAKER: That is already 
•ver. I have given enough time.

*rt Tm ftrsrm • w^re*
% ftfU ttrf I, cfr 

tTTT I if l ^
fft 3T7 if JRT. . . («PWSTT̂ f) . .  .
h =Tr̂ ?rr qrfar̂ JT % 3?r <re st̂ jt
^ t  i 'Trt^m ^r % rrc^qfrT ^  ^
|  f% ^Tfjrt?- ^  s*r tft g*r ? 5 T ^  i 
?r3>sr 3r srr t * ^ ? r  ?>ft r̂rf̂ TT |

MR. SPEAKElR: We have given
time for discussion of the issue. 2 
h0X0*9 we have given. We have pro-
vided another time; that is for 2 
hours; that will come. Now, Shri 
Madhu Dandavate.

vft r m  G ram  <mmur : w i f t *
|  i

(t) R e  : P r e s s  C o m m i s s i o n

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, Sir, under
Rule 377 X raise the following matter 
of urgent public importance:

The Minister for Broadcasting and
Information has announced that the 
terms of reference of the Press Com-

mission would be made more compre-
hensive and the members of the Com-
mission who have resigned would be 
replaced by new members. When the 
Parliament is in session, such an im-
portant announcement should have 
been made in the House. I request 
the Minister to take the House Jnto 
confidence and make an elaborate 
statement about the proposed com-
prehensive terms of reference of the 
Press Commission.

13 hrs.
(ii) R e p o r t e d  c r i m i n a l  a s s a u l t  o n

TWO WOMEN BY RPF MEN IN A
COMPARTMENT OF JANATA EXPRESS
ON 3-1-1980.

SHRIMATI GEETA MUKHERJEE 
(Panskura): With your permission.
Sir, I beg to bring to your notice, 
•under Rule 377, the following matter 
of urgent public importance.

On 3rd January, two women named 
Shiabati and Brinda travelling from 
Howrah by Janata Express were raped 
by RPF men inside a lady’s compart-
ment and were thrown out of the train 
along with their minor children near 
Baichi Station. This Is a very serioui 
matter and

MR. SPEAKER: Whatever is ther»
in the original, that alone will go to 
the proceedings; not otherwise.

SHRIMATI GEETA MUKHERJEB: 
and the culprits need to be brought 
to book and such further occurrence® 
prevented.

(iii)  Re. D e p i c t i n g  o p  a b m z d  i y h l c m

BELONGING TO DIFFERENT DYNASTjW
i n  t h e  R e p u b l i c  D a y  P a r a k i .

TTfta (TT^myr) : pftv?
sim rt ft % 377 if

irsT gv ffr
qTfrfqrfr* % tw?tt g 1

**Not recorded. 
IMS L .a —H5
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[ft Ttfft

I*T 26 % 5TfaTW 3T?>T

^  f?pgWFT ^ ^  ^  *ftT
firasft % ^  *ri% p  $, srft ^  sram 

ardst *¥ ft
i f  * n r f  s f t r  ^ f « r q i 7  ^ F # ^ r T  f a » ^  * t * m h  

3r#̂ r t̂pkt  ̂ TM'jfl
f̂r̂ - frqrfr ^  ^ 1 *n*>*far

5«T?r % f% *Tt?̂ *T if̂ TT irrs> ft ^RT 
iftfr ft W'ZH *TSHt yrtff ^

p̂ RT;ri ft  'tM  ̂ #% ^rt 
ftn ?rf*rcrr*: M  3, ^  fasrro

fspT̂ r T3R? ?r f^^rTR %
5T$?T *T% H>ff «Ft «TjpT rr̂ vfm I

: **£) c f^ l

^  vf ~ \-~bJ~o >£****! 

l S *I ,*j| i  J5) rvv

— tx ^  j fi'*  Lv

fW)K £  ur))^ M J 1**

<—1V *£ (Ĵ -t¥ O**

‘‘- ^  £- uJJ^W y* >* ))J

>£ u^6) " ^  ^

uT^ a*" £*$* us*

))l <£«** ^

ui ̂ ij1̂ J L.AX, > f

*>**5 «yj*%.|) )9f ĵUilrL

^  lw**^ y^* “ <*> ^

4 £  |ŷ >] 4rt̂ aau« iS  _Jk

) îl £ U*1 Jt*  •̂ ■*#*<̂

-t-W5 ^  U * ^

<s->6̂  *-**$ i. < j*^  ^  o ^ y * ^

i j ^  - £§j *& JLxx>»,f jIaJCa )3!

<* *^3 u /  W *  "
J.̂ 3 >J)^» X

[~ 3̂  1j ^ r 1

( ( iv )  R e p d b x e d  ;ACU1E DRQUGHI CON-
DITIONS j n  O r i s s a .

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar); Sir, under rule 377, 
I beg to draw the attention of the 
House to the following urgent matter.

The most acute drought conditions 
are prevailing in Orissa as a result of 
which thousands of people are leav-
ing their hearths and homes to find 
employment elsewhere. Starving 
conditions are prevailing in the 
affected areas. Rice production has 
gone so low that Orissa which was all 
along a surplus State has been forced 
to import rice now. Drought also has 
seriously affected in electricity genera-
tion and water supply for irrigation 
gravely affecting production of high 
yielding variety crops in the State 
and effective measures are urgently 
required to mitigate the suffering.

(v) Re: r e p o r t s  o f  F i s h e r m e n  o f  

T a m i l  N a d u  t a k e n  i n t o  c u s t o d y  

b y  C e y l o n e s e  N a v a l  P e r s o n n e l .

SHRI M. S. K. SATHIYENDRAN 
(Ramanathapuram): Sir, under rule 
377, I wish to draw the attention of 
the House to the following urgent 
matter. ,

Fishermen of Tamilnadu while 
fishing within the limits of Indian 
Territory near Katcha Theevu, are 
being apprehended and taken into 
custody by the Naval Personnel of 
Ceylon Government. Situation is 
panicky and tense and this incident 
took place this week. Pray immediate 
intervention and save the poor fisher-
men.



13.04 hrs.

MOTION OF THANKS ON THE 
PRESIDENTS ADDRESS—contd.

SHRI G. M. BANATWALLA 
(Ponnani): Mr. Speaker, Sir, at the 
outset, I take this opportunity to ex-
tend our heartiest felicitations to the 
Government headed by Shrimati 
Indira Gandhi. Sir, very high are the 
expectations of the people and we are 
happy that the address of the Presi-
dent is replete with indications that 
the new government intends to apply 
itself to its stupendous tasks with 
devotion and with sincerity. On be-
half of the Indian Union of Muslim 
League, I wish the Government well 
and every success.

Sir, we are also thankful to the 
President 'for the good words he has 
spoken and the understanding that he 
has shown of the various vexed issues 
that are confronting the minorities, 
specially the Muslims. He says and 
I quote:

“The Government is committed 
fully to secularism and will take 
steps to ensure that the minorities, 
while preserving their distinct 
cultural identities, enjoy a sense 
of full and equal participation in all 
spheres of national life”.

We welcome this faith that has been 
expressed and hope the faith will be 
translated into a living reality. We 
assure the Government of our cons-
tructive co-operation for this parti-
cular purpose. I must also welcome 
the Government’s assurance to come 
forward with a legislation in the next 
Session to restore the Muslim mino-
rity character of the Aligarh Muslim 
University. In this connection, I must 
draw the attention of the Government 
to the recommendations of the Mino-
rities Commission with respect to the 
Aligarh Muslim University and I hope 
that the recommendations of this 
Minorities Commission will be duly 
incorporated in the forthcoming 
legislation to restore the minority
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character of Aligarh Muslim Univer-
sity. Specially, the definition of the 
University should be such as to clearly 
and cogently admit that Aligarh 
Muslim University has been establish-
ed by the Muslims of India and, there-
fore, they are entitled to administer 
it and to have the protection under 
Article 30 of the Indian Constitution. 
However, J welcome the decision of 
the Government in this respect and 
hope that the minorities will have a 
new and better deal in the times to 
come. The situation is serious and in 
this short time, I will not be able to 
express my views on the various 
problems. I will just take the ques-
tion of fair representation of the 
Muslim minority in the Government 
service. Take the number of clerks 
in the Government service. In the 
Central Secretariat, Delhi, the total 
number of clerks today is 9,600 and 
the number of Muslim clerks is hardly 
27. I am not, because of the paucity 
of time, going into the various other 
details, but this gives the shocking 
situation.

Then, the Minorities Commission 
has made several recommendations. 
There is no mention about it in the 
Address by the President of India. 
I am sure that these recommendations 
will receive the best consideration of 
the Government and will be imple-
mented. The Gujral Committee on 
the Protection of Urban has made 
various recommendations and I hope 
that these recommendations will also 
be implemented.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Please ask them to place 
that on the Table of the House.

SHRI G. M. BANATWALLA: Afl
far as I know, the Gujral Committee 
report has been placed on the Table 
of the House by the Previous Govern-
ment and I am thankful for that, but 
now the question of implementation 
remains. The previous Government 
tried to be hesitant and said that the 
recommendations of the Chief Minis- 
ter9 would be obtained, their opinions
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would be ascertained, but I am sure 
that this Government will come for-
ward with an unequivocal assurance 
to this House that all the recommenda. 
tions of the Gujral Committee will 
be duly implemented in the shortest 
possible time.

X am sorry that the President of 
India has not specifically referred to 
the various riots that have taken 
place. 1 am sure that the matter will 
receive full consideration, protection ’ 
will be afforded to the persons displac-
ed in their riots and complete rehabili-
tation of the innocents will also be 
assured.

Before I conclude, I must express 
our sense of shock and disappointment 
at the President of India refraining 
from an unequivocal condemnation of 
the unabashed, and blatant military 
intervention by the Soviet Union into 
the affairs of Afghanistan.

AN HON. MEMBER: Has it got any 
bearing on the minorities?

SHRI G. M. BANATWALLA: The
Soviet Government says that the 
Soviet troops were sent to Afghanistan 
in response to the request made by the 
new Afghan regime there, but that is 
not a fact. As you know, about four 
to six thousand Soviet troops had 
been flown into Kabul beginning from 
December 24, at least three days be-
fore the Government of Amin was 
overthrown. Our own national interests 
and international interests are involv-
ed in this, Let there be a clear and 
unequivocal condemnation of this un-
abashed incident and also a call should 
be given to the Soviet Union for the 
withdrawal of its troops from there,
I wanted, to say a few more words 
about the Assam situation. How-
ever, I will try to take some other 
opportunity to speak on this issue.

There are various economic ques-
tions also. It has been tried to be 
made out in the House that there 
were surpluses of savings, foreign 
exchange and foodgrains. But the

fact is that there is a narrowing of 
the domestic market; and unless and 
until that problem is solved, our 
economy will not revive, and the 
various problems are not going to be 
solved.

With these words, I conclude, with 
all best wishes to the new Govern-
ment; and hope that in the interest* 
of the nation, the Government suc-
ceeds in solving the various problem* 
that are there to-day.

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI) ; Mr. Speaker, Sir; 
before I begin my reply, may I say 
a word to the hon. Member opposite 
who raised a question regarding the 
Republic D ay Parade? I want to 
inform him that the programme for 
the Parade, the items and the details 
were decided long before our Go-
vernment came in. We did not in-
terfere with it in any way. In fact,
I did not know what it was till w  
saw the Parade. Anyhow, the part 
of the NCC does not come before the 
Government. But 1 agree with him 
that such details should be looked 
into. I hope he and all other hon. 
Members will join me in congratula-
ting our Defence Services on the ex-
cellence of the Parade and the Retreat 
All our foreign visitors and others 
were most impressed.

Mr. Speaker, Sir; I have tried to be 
present during the debate on the 
President's Address, and specially 
during the speeches of the hon. Mem-
bers of the opposition; but certain un-
avoidable engagements have prevent-
ed me from listening to them all. For 
this I am sorry, but I do get the main 
points put before me day by day.

1 mean no disrespect when I say 
that the debate, from the Opposition 
side, lacked any heart or conviction. 
Most of the arguments made were 
feeble. Many Hon’ble members are 
still continuing to flog the dead horse 
of Emergency. They are still to find 
their way out of the trauma of the 
past. 1975 and 1977 now belong to 
history. We have entered 1980, & 
new decade which has started with
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challenges of gigantic proportions, 
internally in the shape of economic 
and social problems, and in 
international affairs, the threat to 
non-alignment and. to our very secu-
rity. The President’s Address was 
written when the Government was
about 4 days’ old. Therefore, it is
not very realistic of hon. Members to 
expect that we would, at the time, 
be able to give details of how we are 
going to .tackle these 'Various prob-
lems. It was physically impossible to 
get any precise view of the state of 
the nation at that time.

Anyone who tries to belittle the 
achievements of the Congress rule 
during these 30 years can do so only 
by shutting his eyes to reality. In 
1947, we were a country newly emer-
ging into Independence after a long 
period of colonial rule. We had a 
political structure which was frag-
mented and an economy which was, 
in many ways, primitive. Different 
parts of the country were existing in 
different countries^ (Hon. Members 
will perhaps remember—and speciallly 
those from Bengal—of one of the 
last articles written by Gurudev 
Tagore. He said: “1 know the British 
will leave India. The question before 
us is, in what condition will they leave 
the country.” And we are all aware 
of that condition.

We laboured hard for 30 years to 
build a nation that was politically 
viable and economically sound. We 
achieved a strong political unity in 
spite of the immensity and diversity 
of our people. We developed demo-
cratic traditions that survived 
through years Of political strife. From 
a subject state, we grew to a free 
Ration whose voice was listened to 
with respect in the councils of the 
world.

The Opposition has chosen to rake 
up the past. I have preferred to 
look to the future, but, because they 
have referred to certain things, they 
have left no option for me but to 
deal with some of the issues with 
■which they seem obsessed. Firstly,

I would like very briefly to deal with 
the question of persecution. What 
did the Janata Party—in the Janata 
Party, I include both; the Janata and 
the Lok Pal which is Janata (S)— 
do after the elections? My party had 
offered full cooperation in any na-
tion building activity, in any prog-
ramme for the welfare of the people. 
In fact, my hon. friend opposite -and 
former colleague will forgive me, 
one of the reasons for our quarrel 
was that we felt that he was bending 
over backward to support the then 
Ruling Party. '

SHRI YESHWANTRAO CHAVAN 
(Satara)-; Question!
‘ SHRIMATI INDIRA GANDHI; That 
was my view, Chavanji. That is why,
X said, we differed. But what was 
the response of the Janata Party?

Instead of allowing my party to
function as an Opposition, a cam-
paign of repression was unleashed 
against me, my family and my asso-
ciates.

There were a series of Ipolitically 
motivated commissions set up. Now 
how many were there, I think.........

AN HON. MEMBER: Who is keep-
ing the account?

(Interruptions)
SHRIMATI, INDIRA GANDHI : 

’<>/j\part from commissions, there were 
other enquiry authorities. We are told 
by the Home Ministry that there were 
34 commissions. Tailored evidence 
was produced before them. The at-
mosphere in the proceedings, as I 
know from personal atmosphere, re-
minded one of Medieval Britain when 
malicious pleasure was derived in 
harassing the accused and also the 
days of MaCarthism in the USA 
when public hysteria was whipped 
up and distortion, concoction and in-
timidation was practised on a large 
scale through government con-
trolled media. Heads of commissions, 
judges and others were having meet-
ings with the Prime Minister and the 
Home Minister. Dozens of cases were 
started against my son. Officials close
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to me were harassed and intimidated; 
and not only they—if they were 
guilty, well there is some excuse—but 
their relatives, their old parents, 
their sisters who had not very close 
connections with them over the years, 
all of them were bounded and perse-
cuted. Indiscriminate searches at 
their premises were made. Large 
scale sealing of bank lockers, freezing 
of bank accounts of relatives, im-
pounding of passports, income tax 
cases of relatives; officers were sub-
jected to investigation by Special 
courts. Even there was a query; 
parents were asked to explain about 
expenditure which was incurred be-
fore 1947! I was asked how I got a 
certain cheque from some university 
in I960. Arrests of former Ministers 
such as Shri Gokhale? Prof. Chatto- 
padhya, Shri Bansi Lai, Shri Malaviya, 
Shri P. C. Sethi and others, top busi-
nessmen were also not spared arrest.
I am going through it very briefly. If 
I went into details, we could tell you 
some harrowing tales.

During the period from the end of 
March 1977 to the middle of January
1980, ten CBI officers visited foreign 
countries in connection with the in-
vestigation of eight CBI cases. They 
visited the United Kingdom, Switzer-
land (Berne & Geneva), Stockholm, 
Frankfurt, Bonn, New York 
Washington, Paris, Singapore, Bang-
kok, Tokyo and Osaka. It was said 
the main purpose of these visits was 
to obtain evidence against me, my 
family and my close associates. But 
you all know what was the outcome. 
I have no doubt that it gave an op-
portunity of combining business with 
pleasure. But apart from this, the 
attitude! Our ambassadors were toM 
immediately after the government 
came into power to burn any pictures 
or any writings by me or my father 
Jawaharlal Nehru. ...

SHRI ATAL BIHARI VAJPAYEE 
(New Delhi); I challenge that state-
ment. It is not true.

(interrupftonij

SHRIMATI INDIRA GANDHI: I 
can understand the hon. Member’s 
embarrassment. An ambassador him-
self told me that he got these instruc-
tions.

SHRI ATAL BljHARI VAJPAYEE: 
From whom?

SHRI RAVINDRA VARMA (Bom-
bay North): Yet the order be placed 
on the Table of the House, if it is true.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
I am prepared to undergo any punish-
ment if it is proved that such instruc-
tions were issued by me. |

(Interruptions)

MR, SPEAKER: Order, order, j
Please take your seats.

SHRI ATAL BIHARI VAJPAYEE: 
Let her disclose the name of the 
ambassador.

SfHRIMATI INDIRA GANDHI: I
have no hesitation in disclosing the 
name. I will do so to Mr. Vajpayee.

SHRI ATAL BIHARI VAJPAYEE: 
Why to me alone? Why not to the 
House when you are making a public 
allegation? |

(Interruptions)
MR. SPEAKER; Order order.

SHRI ATAL BIHARI VAJPAYEE: 
There is a limit.

SHRIMATI INDIRA GANDHI: Yes, 
there is no limit to what you have 
done.

SHRI RAVINDRA VARMA: The 
Prime Minister has no right to say 
this. If it is true, let the order be 
placed on the Table of the House... .

(Interrupt ions)

SHRIMATI INDIRA GANDHI: I do 
not know who gave the order. I am 
only repeating what I was told. I aiq. 
not Interested in who Issued those
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orders. I was told this by aa ambas-
sador and I have no reason to dis-
believe him. I can also share this 
information that he is not a member 
of the Congress Party.

SHRI ATAL BIHARI VAJPAYEE: 
So what?

SHRIMATI INDIRA GANDHI: His 
reply was that he would not burn 
them; if he was not allowed to keep 
them, he said he would shut them 
up in a cupboard, and he did lock 
them up in a cupboard.

SHRI RAVINDRA VARMA: An-
other skeleton in the cupboard.

SHRIMATI INDIRA GANDHI. This 
was only in external affairs—the way 
the pictures were torn, trampled 
upon. One Air Force officer told me 
that right in the beginning, he had a 
picture of my father, me and himself. 
He was told—*1 do not know at what 
level—by somebody who visited the 
office to remove it. He said: it is 
entirely a personal mater. I am not 
keeping it as a political gesture, it is 
a personal momenta Very soon after 
he was transferred, whether the 
transfer was connected with it or not, 
I do not know, but he felt, in his 
mind that it was connected. It is not 
just one case. There are thousands 
of cases like this, not just one. Every 
effort was made to humiliate me in 
every possible way. Foreign ambas-
sadors have told me. I am not going 
to reveal their names, Mr. Vajpayee. 
It is only fair that the House should 
know. They are respectable people 
of high position in their countries. 
They have told me that they were 
hauled up for visiting me. Many of 
those who came to see me, came in 
taxies or walking. So, this was the 
atmosphere created. Anybody who 
visited me, if they had anything to
do with the Government, whether 
they were in University or any de-
partment which remotely had some 
Government help, they were hauled 
up.

SHRI INDRAJTT GUPTA (Busir- 
hat): What does hauled up mean?

SHRIMATI INDIRA GANDHI. Well, 
they were called and asked, told whe-
ther they wanted government sup-
port to continue.

PROF. MADHU DANDAVATE 
(Raipur): You are describing emer-
gency conditions.

(Interruptions^

SHRIMATI INDIRA GANDHI: 
Thank you very much indeed. That 
is exactly what I am saying. These 
were carried out by those people 
whose main slogan was their belief 
in democracy and in the freedom of 
the individual. We did not bring 
emergency through the back door. 
We brought it openly. We did not 
arrest anybody from the back door. 
Everybody knew that these people 
were being arrested. As I said, if any 
wrong things were done.......

(Interruptions)

Please keep quiet beciUie I am 
going to tr*ke a long time. I do not 
mind if you want to sit on. I have 
plently to say. The more quietly 
you listen, the sooner it will 
be over. I am not going to cut out 
anything because of your shouting, 
I am not going to sit down because of 
your shouting, let this be very clear.

(Interruptions)
I have heard that some of the films 

taken when I visited the forward 
areas were also destroyed by the In-
formation Ministry. So far as I know, 
the hon. Minister at that time ack-
nowledged that they were lost.

The hand of the R.S.S. was clearly 
visible in the administration, the 
manner in which the hon. Member 
here has spoken about riots and 
various other incidents that took 
place, the manner In which tbe RSS 
infiltrated into various strategic posi-
tions. in education, in administration,
in the police force and various other 
areas.
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Was not my expulsion from Parlia-

ment, immediately after winning 
election was an insult to the people 
of Chikmagalur? And to the demo-
cratic process itself. Was it not bull-
dozing by the majority?

We have said that we do not want 
to be vindictive. But the facts must 
come out.

An effort was made to distort even 
the previous history, not to talk of 
recent history. We know the hon. 
Members from the Jan Sangh.

SHRI ATAL BIHARI VAJPAYEE: 
We have nothing to do with the Jan 
Sangh.

SHRIMATI INDIRA GANDHI: I 
think the gentleman who has been 
busy trying to prove for some years 
as to how the Taj Mahal' was a Hindu 
temple belongs to Shri Vajpayee’s 
party. This may be an extreme c$se. 
But there are many things in between 
which are equally dangerous to the 
survival of the Indian tradition, which 
is a tradition of absorbing, of synthe-
sis and of great tolerance, it does not 
believe in falsehood or in rubbing out 
something which some do not happen 
to approve of because it does not suit 
their picture of India or what they 
want to do.

Now, the neglect of fundamental 
development by the Janata Govern-
ment was matched by equal irres-
ponsibility in the day-to-day manage-
ment of the affairs of the country— 
political and economic.

Members have spoken about the 
sharp deterioration in the law and 
order situation and the sense of in-
security, particularly among the 
weaker sections.

SHRI INDRAJIT GTJPTA:. .Among 
women also.

SHRIMATI INDIRA GANDHI: 
Specially of women; I have mention-
ed all this in my speeches outside.

Some have said that they have 
continued. Of course, they have con-
tinued. Can we change it suddenly? 
But certainly I think that already 
there is a slight change.

With regard to communal clashes, 
during the last three years the mino-
rities have suffered because of the 
increase in communal incidents. In 
1975, there were 962 people injured 
and 33 killed. In 1976, there were 
794 injured and 39 killed. The very 
next year—1977—the number of 
people injured goes up to 1,119. In 
1978, the number of injured people 
were 1,853. In 1979, the number of 
injured was 2,346. The number of 
dead was 260.

Casteism and caste feeling have 
been features of Indian society for 
centuries. At the beginning of the 
post-independence period, there seem-
ed to be a lessening of aggressive 
caste feeling, but with the coming in 
of democracy, it came up again be-
cause people looked to caste support. 
However as soon as they realised that 
this support was not enough to 
balance the hopes of other castes, again 
w e found a lessening of caste depen-
dence. During the Janata and Lok 
Dal rule, not only did we find caste 
in our political life and in our public 
life, but casteism and communalism 
were injected into our institutions of 
higher learning. Our civil services 
and even such innocent-looking pro-
grammes like adult education were 
vitiated. Even in the Lok Sabha 
elections, the effort was to fight on 
the basis of casteism and communalism 
in the vain hope of winning elections 
by misleading the people. I think 
this election has proved that our 
people are much more broad-minded 
with an overall national outlook than 
many ol cur friends opposite would 
like them to be.

■Crime against scheduled castes be-
tween 1975 and 1979—The number of 
cases reported in 1975 was 7.781. I 
am skipping the middle portion. In
1978, the number was 15,059. In
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1979, upto September, the number was 
10492. Crime in Delhi went up again 
from 23,105 in 1976 to almost the 
same figure in the first half of 1979— 
21.307. Figures are sometimes boring 
but since the others have quoted some, 
I think I am going to bore you with 
them. The hon. Member, Chaudhuri 
Charan Singh  ̂ said something about 
foodgrain production. In 1950-51, the 
production was 52.58 million tonnes. 
In 1973-74, it went up to 404.G7 and 
in 1975-76 it went up to 121.3. We 
certainly did import foodgrains be-
cause we were determined that our 
people should not starve.

PROF. MADHU DANDAVATE: 
During Janata ruJe it went up to 126.5 
million tonnes.

SHRIMATI INDIRA GANDHI: Pro-
duction did go up. We are not be-
littling that. But you had excellent 
rains whereas in the other periods, we 
had faced serious droughts. You had 
years of very good rainfall. What is 
the result this year? This year, food 
is not available for the drought- 
affected area, although when we left 
a surplus, we were then told that 
there was enough for 2 consecutive 
years of drought and there would be 
no difficulty in the country.

Coming to irrigation, we started off 
with a mere 22.6 million hectares of 
utilised irrigation potential in 1951. 
By 1977-78, there was an increase of 
26 million hectares. I have not got 
the middle figure. But the figure for 
1973-74 was 42 million hectares. 
There was an increase during the 
Janata rule, but I think hon. Members 
will realise that this is the result of 
the investments in the years before 
1977 on irrigation projects. May I 
ask, how many new irrigation pro-
jects were put up and would they 
yield results immediately even if you 
had begun them up in 1977? At least 
in one place a bridge that was built 
by us was listed as an achievement of 
the Janata government because it had 
not been formally inaugurated during 
the Congress regime.

About industrial production, we 
built the sinews of industrial strength 
through the development of the core 
sectors of coal, steel and oil and the 
expansion of the transport infrastruc-
ture and induction and generation of a 
wide range of technologies. The index 
of industrial production in 1951 was 
100. In 1977 it has tjone up to 389.2. 
Similarly, coal production in million 
tonnes: In 1973-74 it was 81.8, in 
1976-77 it was 100.8, in 1979 up to 
November, it was about 65 million 
tons. Saleable steel in million tonnes: 
4.47 in 1973-74, 7.41 in 1976-77, and 
the provisional figure for 1977-78 is 
5.08. Railways: 1973-74 it was 162.1 
million tonnes. Originating net tonne 
kilometres: 1,09,391.

In 1976-77 it goes up from 162 to 
212. In 1977-78 it comes down to 210 
and in 1978-79 it comes down to 199. 
In the first 8 months of 1978, 19 million 
mandays were lost and in the corres-
ponding period of 1979, about 36 
million mandays were lost due to in-
dustrial disputes.

Chaudhury Sahib made a statement 
about India going down from 1966 in 
the list of countries. I am told that 
this is because the number of countries 
has increased and looked at it from 
that angle, the position in 1976 had 
considerably improved compared to 
that in 1973.

Export trade: From 1974-75 to 1976-
77, the average annual rate of growth 
was 26.8 per cent, from 1977-78 to 1979-
80, it was 6.2 per cent.

The Janata Party increased our im-
port bill: In 1973-74 imports were 
Rs. 2.955.4 crores; in 1977-78 they Tose 
to Rs. 6,025 crores. This was partly 
due to the need to go in for heavy im-
ports of items such as steel, cement, 
coal and aluminium to meet shortages 
in domestic production which had been 
allowed to develop due to inefficient 
utilisation of existing capacity.

That is how there Is a rapid widen-
ing of our adverse balance of trade and
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we are ill-equipped today to pay for 
the petroleum and other costly im-
ports which we desperately need from 
abroad.

It is not true that the large buffer 
stock of foodgrains was built up with 
imports of food. We did import food 
when it was necessary, but gradually 
we had built up stocks to make us self-
sufficient in foodgrains, that is how. the 
Janata Party Government was able to, 
export some soon after coming into 
power.

In March, 1977, the national buffer 
stock was 18 million tonnes. This was 
the result of a massive domestic pro-
curement which itself was a consequ-
ence of the steps taken by the C vern- 
ment in my time to make nidian 
agriculture more productive.

From 1966-67 to the period when my 
Government laid down office in 1977f 
the. national income at constant ©rices 
increased from Rs. 27,298 crores to 
Rs. 40,534 crores, yielding an annual 
compound rate of 4.03 per cent. In 
1978-79 the growth rate was 4.06 per 
cent which is similar to the growth ol 
ten years. A "long-term growth rate 
of 4.03 per cent in ten years with fluc-
tuations in agricultural production is 
much more difficult to achieve than 4.6 
per cent in a year of good monsoon.

Export of engineering goods increas-
ed from Rs. 356.6 crores in 1974-75 to 
Rs. 566 crores in 1976-77.

Many MemB&rs have expressed their 
concern over the~ problems of agricul-
ture. The hon. House knows how very 
anxious we ourselves are. Choudhury 
Saheb has been pleased to state in his 
election speecttes that I cannot tell the 
difference between a cow and a buffa-
lo'. Hon’ble Members can themselves 
judge the seriousness of such remarks. 
I am not called upon to be a judge at 
either cattle sfiows or buffalo shows, 
but I was concerned during my years 
in office to see that our farmers get 
remunerative prices. Their complaint

was that the experts who sit in the 
Agricultural Prices Commission know 
nothing about the difficulties at the 
field level and that our Government al-
ways accepted their opinion. Well wft 
went into this in great detail, and we 
had many discussions with the hon_ 
Members, and on the whole we tried 
to give farmers a fair deal. But what* 
ever price was agreed to was regarded 
by us as a support price. But what 
happened ip the last two years? The 
peasants did no,t get a proper price for 
sugarcane, or for other crops. When I 
went to the Faridkot constituency—I 
do not see the hon. Member here— 
from a distance I thought snow had fal-
len seeing the piles and piles of white 
Narma cotton. Nobody was buying it. 
In U.P. I was told—I have not ascer-
tained this from Government sources— 
it is what the farmers told me before 
the election and during the campaign, 
that they were not able to get the price 
declared by the Government. It was 
when most of them had sold their pro-
duce at a lower price5 almost at dis-
tress rates, that the Government came 
forward and announced the higher 
price. What happens? Tho,se farmers 
who had already sold their stock could 
not get that price. So, that money 
would go. . . .

SHRI CHANDRAJEET YADAV 
(Azamgarh): It has been a regular fea-
ture for the last so many years.

SHRIMATI INDIRA GANDHI: The
farmers told me that this did not hap-
pen before. Why should they come 
specifically to tell me if this was an 
earlier experience?

SHRI INDRAJIT^ GUPTA: Every
year they are suffering, why should 
they not tell you?

SHRIMATI INDIRA GANDHI: Re-
garding many other matters, people 
have not hesitated to state: “This is
our problem, it is a long-existing prob-
lem, please look into It”, but tills time 
they did not say so and because of their 
experience with sugarcane, people to-
day are not in a mood to plant sugar-
cane, and we are threatened with a
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shortage of sugar in the coming sea-
son. This sort of thing has not hap-
pened before. Farmers were planting 
more and more because they were get-
ting a proper j>rice. When you do not 
get remunerative price, you are bound 
to feel that since it is not a paying 
crop why should I depend on it? 
This is just what I am saying, Mr. 
Gupta. What I am trying to put 
across is had this happened in the 
previous years at the same level, those 
farmers would have been discouraged 
than also from planting those particu-
lar crops. But they were not discour-
aged, they planted more of sugarcane, 
more of everything. Now for the first 
time they are saying that since this is 
not a paying crop, they will not plant 
sugarcane. This is the fact.

SHRI SAMAR MUKHERJEE (How-
rah): This has happened in the case of 
jute, tobacco and cotton.

SHRIMATI INDIRA GANDHI: No.
SHRI SAMAR MUKHERJEE: Be-

cause you visited that place, they 
came up. with this problem.

SHRIMATI INDIRA GANDHI: 
They also came here to visit me. All I 
can say is we shall certainly look into 
this problem. We do not want our far-
mers to suffer. I do admit that these 
policies have to be planned in a far 
more long term perspective. We tend 
to .take decision in a somewhat adhoc 
mannert dealing with immediate prob-
lems. If I go wrong somewhere, I 
have no hesitation in admitting it. 
Somehow we were always caught in 
last moment decisions and this caused 
some problems. Now we must attempt 
a long term perspective. My colleague, 
the Minister for Agriculture, has al-
ready dealt with the measures which 
we propose to take to alleviate the suf-
ferings of our people in the drought 
affected areas. 1 should like to men-
tion particularly ffeat we shall arrange 
for close monitoring of the drought 
situation and take an active interest 
in the proper implementation of the 
food for work programmes. The pro-
tection of cattle will also receive grea-
ter attention.

Several hon. Members have spoken t 
about unemployment. It is indeed a 
matter of grave concern and it is at 
the root of many other problems which 
arise. Whether it be a law and order 
problem or even, I would say, the very 
serious situation in our North Eastern 
region. We can certainly have short 
term measures, but basically, employ-
ment can be created when the econo-
mic problems are solved and not just 
by having deadlines. Many hon. mem-
bers on this side have spoken about 
the rol’jng Plan and how the whole 
process.. .

SHRI SAMAR MUKHERJEE: What
about unemployment relief?

SHRIMATI INDIRA GANDHI: All
those things will come up later. I am 
not in a position to say anything con-
crete because we have to know what 
exactly it involves. There is no point 
in m y announcing that I will do some-
thing and find later that I cannot do 
it. '

The numbers in India are so vast 
that many programmes which are most 
urgent and necessary are beyond our 
capacity, especially at this moment 
when the economy is in a bad way. 
But we will certainly look into the 
problem in depth and give it our 
urgent attention.

We have always regarded planning 
as a tool for economic and social 
change. During the entire period of 
the Janata and Lok Dal rule, the Five 
Year Plan could not be finalised even 
by the Central Government( let alone 
having consultations with the States. 
I am astonished that any Indian should 
ignore all these achievements in agri-
culture and industry, which have taken 
place. As 1 have said in my speeches, 
I am not responsible for them, it is the 
Indian people through their labour and 
sacrifice, the farmer has increased his 
production, the industrial worker also 
through his own work. I am not going 
to belittle their contribution because 
that is the main thing. But how were 
they able to do so? Because we gave 
them a policy, because we gave a defi-
nite direction. The same la the esee
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with our young scientists and techno-
logists. Today, India has the third lar-
gest reservoir of engineering skills in 
the whole world and one has only to 
look arcund us and compare our poli-
tical and economic situation with those 
of the countries which have acquired 
freedom in the post war period, to 
jufige our record in a proper perspec-
tive. Those who try to decry our per-
formance, show an utter lack of natio-
nal pride and faith in our people.

I have mentioned drought relief. Just 
today, I had a very large contingent 
from Madhya PradeslT also MPs from 
Madhya Pradesh, from Rajasthan, from 
Uttar Pradesh, from Bihar and other 
States which have been suffering from 
drought, who came to see me regard-
ing the inadequacy of relief work and 
the low wages which are being given 
to them. They have repeatedly com-
plained about the lack of availability 
of various essential articles and that 
recovery of loans was being done even 
when farmers were in such deep dis-
tress. .

There are two matters which have 
nothing to do with drought but which 
I must mention here since my attention 
was drawn to, them by the large crowd 
that came from Madhya Pradesh; they 
were also mentioned by MPs irom Ra-
jasthan and yesterday my hon. friend 
and colleague, Shri Kamlapati Tripathi 
also told me that* this was happening 
in U.P, also. The State Governments 
in these places have begun a vigorous 
programmes of sterilisation and demo-
lition and they are propagating that 
“We told you, when the Indira Gandhi 
Government come? back, sterilisation 
will be renewed. These are instruc-
tions received from the Centre.,f

to  r r  £ 1 % f% ainjt

SHRIMATI INDIRA GANDHI: I
should like to tell this honourable 
House that no such instructions have 
gone from the Centre. This is typical 
•of the maf Her in wHTch they were pre-

viously spreading falsehood and now 
also they continue to do go.

My hon. friend has raised the ques-
tion of stoppage ol relief work. Dur-
ing the flood situation in Delhi—I for-
get whether it was 1977 or 1978—when I 
visited the affected areas, we found that 
those areas which had voted for our 
members to the Corporation and the 
Metropolitan Council, were denied 
their rations. It was only when we 
made a big noise that the rations were 
resumed. I am not going into all these 
things. It just shows their attitude.

I am not mentioning the names of 
all the members who have spoken. But 
I should like to express my apprecia-
tion of the note of sobriety which Shri 
Jagjivan Ram brought to the whole de-
bate. He referred to the need for radi-
cal changes in the system for the abo-
lition of poverty and the solution of 
our economic problems. I wish he 
had spelt out his ideas and told us what 
radical steps he had in mind consistent 
with the sort of democracy that we 
have in India.

Another friend from the Marxist 
party opposite underlined the need for 
fundamental changes in the system. He 
cited the example of China. It is inter-
esting to see how international poli-
tics move. During the war in Vietnam 
when we were supporting the Viet-
namese, we were consistently told by 
the United States and other Western 
authorities that they were fighting in 
Vietnam ojily to protect us from China, 
that the great threat to India was 
China and, therefore, it was very 
wrong of us to support Vietnam since 
the Chinese were also helping the Viet-
namese against U.SA. We were con-
sistent in our policy towards China. 
In spite of the fact that we had suffer-
ed aggression—at that time not only 
were there no relations, there was1 hos-
tility—we continued to, support China’s 
entry into the United Nations for the 
very simple reason that a large nation 
whose population is l / 6th of the world 
cannot be left out of any international 
decision. Whether we like their view-
point or not, is an entirely different
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matter. We were not at all opportun-
istic; we were consistent In our policy.

SHRI SAMAR MUKHERJEE: I
spoke about the economic system.
(Interruptions.)

SHRIMATI INDIRA GANDHI: I
am ju&t telling you the whole story. 
(Interruptions). I shall come to that 
aspect.

I wanted to give the whole picture 
because suddenly, almost overnight, 
we found that China was said to be a 
great friend and we had to be protect-
ed from the Soviet Union and Vietnam! 
It is a little difficult for me, a simple 
person, to understand such things!
(Interruptions.)

I am coming to the economic part.
SHRI SAMAR MUKHERJEE: You

are jumping from one thing to another. 
(Interruptions}.

MR. SPEAKER: She will come to
that point.

SHRIMATI INDIRA GANDHI: With 
all due respect. . Înterruptions,). I do 
not know w hy the Hon. Members op-
posite should be so sensitive. I have 
not said a word about his party: I am
trying to give the background of a 
particular situation.

Now let us come to the socialist sys-
tem. From violent hostility the west-
ern world and some friends from the 
Jana Sangh and others sitting oppo-
site switched over to a feeling of eupho-
ria, saying that everything was per-
fect in China—unemployment has been 
wiped out, everybody had food and 
everything was perfect. Not long after-
wards we read of unemployment riots 
in some cities—in Shanghai and other 
cities. Then we read that this coun- 
try+ which was supposed to have attain-
ed high industrial development, is now 
totally dependent on western help for 
its industrial development. F u rth e r-
more they are partners with the USA—
I do not know, if the USA is a social-
ist country! Does the Hon. Member 
want us to go back to that position?

Perhaps we have moved slowly. We - 
have not been able to eradicate 
poverty—nor did we ever say it could 
be eradicated so soon. All we are 
saying.. .(Interruptions).

SHRI SAMAR MUKHERJEE: She
knows perfectly well why we prefer, 
on some issues, the Chinese Govern-
ment. She knows that. What I said 
was about their economic system. They 
have solved “The unemployment prob-
lem; they have solved poverty. (Inter 
ruptionsf.  The question is, China haa 
begun a programme of being the first 
modern country within this century. 
That is why they are taking the help 
of technology from all countries includ-
ing India. That does not mean they 
are dependent on western countries 
mainly. It is not correct.

AN HON. MEMBER: He is more Chi-
nese than the tThinese!

SHRIMATI INDIRA GANDHI; The 
hon. Member may have greater inner 
information than I have but, so far aa 
I understand the situation, the Chinese 
have not been able to make much in-
dustrial development. They have got a 
number of atomic bombs, but their in-
dustrial base isi not a strong one and 
the various experiments they carried 
out with regard to small scale produc-
tion ol steel etc. are now regarded to 
have been not as successful as they 
were thought to be at that time.

AN HON. MEMBER: May I ask
a question? (Interruptions).

MR. SPEAKER; Order, order. No 
question is allowed. Please take your 
seat.

SHRIMATI INDIRA GANDHI; Fur-
thermore, those other Members of 
the Opposition who are now so loud 
in their condemnation—I am going to 
talk about this later, so don't ask 
questions about it—of Soviet troups in 
Afghanistan had not a word to say 
when Chinese troops entered Vietnam.

U  hrs.

Now, Sir, even in the very short 
time that we have been in office, there •
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has already been a marked change in 
the perceptions of foreign countries of 
our willingness and ability to play a 
useful and constructive role in inter-
national affairs.

In recent months the world has 
moved dangerously closer to thermo-
nuclear confrontation among the big 
Powers. The atmosphere of the cold 
war has been revised with all its 
negative consequences. We hear even 
-quite responsible people being carried 
■ away by emotion and indulging in 
talks of mobilisation for war, limited 
-nuclear war, flexible response, and so 
« n ,

We must realise that, in this armed- 
to-the-teeth world, the slightest mis-
calculation may end in an unpreceden-
ted catastrophe for the entire human 
race. Therefore, in what we say or 
dot we must take into account all the 
.factors and in our own humble way 
try to defuse the crisis.

We are convinced that, only in an 
atmosphere of universal peace, can the 
resources of the world, both financial 
and technological, be available for the 
mutual benefit of humanity. There-
fore, we are anxious that the present 
drift towards a hot war should be 
stopped by the combined efforts of all 
right-thinking people in the world.

Hon. Members are rightly concerned 
about developments in Afghanistan and 
the decision of the United States, 
China and some other countries to 
rush arms into Pakistan. I should 
like hon. Members to bear with me 
because once again I should like to 
give the background of the situation. 
I want to draw the attention of the 
House to the sequence of develop-
ments in Afghanistan. It is a strate-
gically located country. Some years 
ago—we all know what happened 
when we were not free; I am not 
going into that period—the monarchy 
was overthrown and Afghanistan be-
came a Republic. President Daud 

*took over power. In April. 1078, ano-

ther revolution took place and Presi-
dent Tarakki came at the helm of 
affairs. In November last, he was 
overthrown by Mr. Amin. Again in 
December last, President Amin was 
overthrown, and now President 
Karmal is the Head of the Govern-
ment.

To my hon. friend from the Muslim 
League, I would say—again I cannot 
vouch for this but we have been told— 
that it was in the time of Amin him-
self that help was asked for from 
Soviet troops.. .

AN HON. MEMBER; Told by 
whom?

SHRIMATI INDIjRA GANDHI; We 
have been told by the Soviet Ambas-
sador.

There have been problems between 
Afghanistan and Pakistan. It was a 
legacy of the colonial domination of 
this sub-continent. What happened in 
Afghanistan was an internal matter of 
that country. For the past two years, 
the Afghan Republic has faced nu-
merous internal -and external prob-
lems. There have been reports of
armed attacks from .based locajted 
outside the country. We are told that 
the Government of Afghanistan in-
voked the provisions of the Treaty it 
signed with the Soviet Union and
asked for military help to meet the
threat to the Republic. Whether the
request for military assistance was 
right or not, whether the Soviet Union 
should have rushed military aid or 
not, is a matter on which there ia 
division of opinion among the powers 
of the world. Each one is looking at 
the problem not at all from the point 
of view of the people of Afghanistan, 
but from geo-political and strategic 
considerations. This will further com-
plicate problems without solving any-
thing. I have stated our awn view, 
which is that we do not approve of 
foreign presence or intervention any-
where in the world. However, we do 
not believe in a one-sided condemna-
tion. We have been watching *with
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concern the build up i» the Indian 
Ocean and some other countries, 
which is now being stepped up even 
further with Pakistan becoming one 
of the important bases for this.

It is necessary to reaffirm our com-
mitment to nor-alignment and lo em-
phasize the independence of our 
judgement on each issue, which is 
not going to be affected by pressures 
from any quarter. Our geo-political 
situation, our commitment to certain 
fundamental principles, our histori-
cal experiences, particularly} since 
the days of Independence and above 
all our national interests will be the 
determining factors in our foreign 
policy.

As I said, there is a deliberate ef-
fort to label us as pro-this or pro-that. 
We are not pro-any country except 
pro-India and this is what we intend 
to remain. When we judge these 
issues, we judge them from the point 
of view of our national interest and 
from what we consider to be in the 
interest of world peace.

All our efforts are directed at 
securing the speedy withdrawal of 
Soviet troops from Afghanistan. 
Many big and small powers are in-
volved. The training of armed bands, 
providing bases, entering of arm-
ed troops across the border and in-
habiting another country and some 
other such activities do not creat con-
fidence among neighbours. They 
only prolong the misery of the 
people concerned and create condi-
tions of hostility among the States. 
We cannot but feel disturbed by the 
reaction of some powers over these 
developments in Afghanistan. Bil-
lions of dollars have been asked for 
and hundreds of millions have al-
ready been committed to Pakistan in 
military aid by USA. Other powers 
are being persuaded to make their
own contribution to convert Pakistan 
into an arsenal. The People's Re-
public of China has also pledged to 
provide arms and other necessary as-
sistance to Pakistan.

Already, contrary to the expressed 
desires of the littoral States, a naval 
build up has been taking place in 
the Indian Ocean and huge armada 
is being deployed in the Arabian Sea. 
This is being done in the name of se-
curing free flow of oil from the Gulf 
to the industrialised west. This is 
bound to have reactions, and the 
Indian Ocean in our region has be-
come an arena of super powers. Old 
treaties are being invoked and new 
ones are being forged. Appeals have 
been made to the religious senti-
ments of the people of western Asia 
by outside powers. We know from 
experience how and against whom 
these weapons have been used in the 
past.

We have conveyed our views to 
Pakistan and the Governments of the 
United States, Soviet Union and 
other countries. We have once again 
told the leaders of Pakistan of our 
sincere desire to promote friendly 
relations and co-operation in every 
sphere in the spirit of the Simla 
Agreement. We hope that neighbour-
ing countries will avoide getting in-
volved in this geo-political game of 
one or another super power and res-
pond positively to the hand of friend-
ship and co-operation which we have 
extended to them.

We want to improve relations with 
China, consistent with our national 
interests and the five principles of 
peaceful co-existence.

As the President has stated in hia 
Address, we shall further strengthen 
and deepen our friendly relations 
with the Soviet Union and consolidate 
our co-operation with the United 
States. I want to make it clear that 
our relations with one country is not 
at the cost of our relations with an-
other. As a sovereign and indepen-
dent nation we a ct in the best in-
terests of our people and the cause 
of world peace and co-operation.

Some hon. Members have referred 
to the Islamic bomb. Nuclear bombs 
and other bombs are weapons of



1^9 Motn. of Thanks on JANUARY 30, 1980 Presidents Address i6Q

[Shrimati Indira Gandhi]
mass destruction. There is nothing 
Christan, IslamiCj Hindu, or Buddhist 
about them. The production of nuclear 
bombs, by any country in our region 
is bound to create a reaction in others 
which will increase the suspicion and 
fears of the intentions of the bomb 
producers. We have made it clear 
that India has no intention of produc-
ing nuclear weapons, but  ̂ at the same 
time we do not give up our right to 
u»e nuclear energy for peaceful and 
developmental purposes.

General Zia-ul-Haq has told us 
that he will not produce nuclear 
bombs. We can only hope that he 
will honour his assurance.

The situation in South-East Asia 
continues to cause concern. We do 
not subscribe to the view that any 
country has a right to teach a lesson 
to any other country. Instead of us-
ing the refugees for interfering with 
the affairs of the other countries, 
conditions should be created in which 
those desirous of returning to their 
homeland may do so. Refugees 
should not be made use of as pawns 
in their power game. However, this 
new variant of the cold war is tak-
ing place in the setting of the inter-
national economic crisis fuelled by 
the higher cost of energy and rise in 
tflie prices otf industrial equipment. 
While the situation require^ expan-
sion of the world economy by free 
flow of capital and technology, an 
ever-expanding world market and a 
new international monetary system, 
the cold war climax and the conse-
quent military outbreak will close the 
avenues for their realisation. The 
Developing countries will be the 
worst sufferers; they will be subject-
ed to pressures, inducements and 
e v e n  de-stabilisation; they will be 
drawn into military conflicts. In 
such a situation, there is a danger of 
the backward states and the exter- 
mist elements being drawn into an 
adventurist action. We have to keep all 
these matters in mind while dealing

with the extraordinarily grave and 
delicate international situation.

We believe that the best way to 
ensure world peace is to1 break down 
barriers East-West, North-South con-
frontation and try for the coopera-
tion of all nations for economic deve-
lopment.

Mr. Speaker, Sir, an hon; Member 
spoke about the minorities. I don’t 
want to go into the details. We are 
deeply concerned with the question 
of employment opportunities for 
minorities and their other problems. 
We are equally conscious of the need 
for economic development for them 
and the development of the Urdu lan-
guage which I do not regard as a 
language of the minorities. People in 
every  State speak U rdu. Initially I 
had considerable difficulty in under-
standing the Hindi broadcasts of 0ur 
Radio or the language used by various 
Hindi Departments.

SHRI INDRAJIT GUPTA: Mr. Sathe 
to note.

SHRIMATI INDIRA GANDHI: I
said initially. Now, I have leamt it.

In the minorities there are not only 
our Muslim brothers, although they 
are the largest in number, there are 
also many other minorities. We are 
equally oonsicous of th e ir  problems 
and the need to help them, specially, 
towards their development.

While the hon Member waa speak-
ing, my colleague Shri Shiv Shankar 
was telling me of the work done in 
Andhra Pradesh for the Urdu Aca-
demy. We started that programme and 
it has been well implemented to 
Andhra Pradesh in different cities. I 
should like to congratulate those 
young members who have made their 
maiden speeches here, specially, Shri 
K. K. Tiwary, Shri Madhavrao Sclndia 
and General Sparrow. I congratulate 
them.

SHRI INDRAJIT GUPTA: What
about those from the Opposition. 
Many youngmen from here also 
spoke.
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SHRIMATI INDIRA GANDHI; I 
congratulate them also. I do not 
know many but I hope to know them 
soon. Some hon’ble Members did not 
get the time to speak. I am sure they 
will make an equally good contribu-
tions later on.

Mr. Speaker, some hon. Members 
have made the criticism that the 
President’s Address lacks direction. I 
do not understand this at all. On 
every important aspect of our national 
life, the President’s Address spells out 
new directions of Government policy 
and Government action, whether it 
be in the field of law enforcement or 
planning for nation-building or the 
management of the economy or the 
welfare of the weaker sections. Our 
objectives are clear and are surely 
national in content. I do hope that 
all Members of this House, whether 
in the ruling party or in the Opposi-
tion, will extend their full support 
and cooperation in this great task and 
in successfully meeting the 
challenges which confront the nation.

Many amendments have been moved 
On the Motion of Thanks. I have 
dealt with some of them in my re-
marks but I have not been able to 
deal with them extensively because 
that would take a longer time.

But the socio-economic measures 
which will be unfolded in the coming 
months in furtherance of the Govern-
ment's broad objective^ will answer 
the amendments. So, I request the 
hon. Members not to press them but 
to withdraw the amendments.

Sir, I thank al] those who have 
taken p a rt...

SHE I K. P. UNNIKRISHNAN: 
What about Assam?

SHRIMATI INDIRA GANDHI: I 
have spoken on Assam earlier. There 
is nothing specific I can my. Some 
groups are coming to meet me. We 
are trying to get in touch with the 
leaders of the political parties so that
2385 LS- 6

the.y can also come before Parliament 
ends. .

Perhaps you were not here when I 
informed the House that we had 
agreed to Shri Samar Mukherjee’s 
suggestion that the Leaders of the 
Opposition an^ we should meet with 
the leaders of political parties in 
Assam to try and find a solution. We 
are fully aware of the difficulties and 
problems of the AssameSe people and 
also of the hardships and the sufferings 
which some of them have undergone 
and the very brutal killing of some 
people. But anything that is said 
might aggravate the situation. t That 
is why we think it is better to try to 
find a solution to this delicate pro-
blem and also to try and convince 
the people that however great the 
problems agitation is not the solution. 
If Assam deprives some region of 
some goods, then other regions can 
deprive it of other essentia] goods. 
Similarly, if there is reaction by non- 
Assamese, then that would only add 
to the suffering. So  ̂ this time all 
of us must—however strong our 
feelings and I can fully understand 
the extent of your agony—show self-
restraint and pool our energies to 
convince those who are indulging in 
wrong action and to assure, them that 
the problems which are worrying 
them will be solved but it cannot be 
a one-sided solution. The whole 
picture has to be taken into consi-
deration.

Sir, I commend this Motion to the 
House.

MR. SPEAKER: A number of
amendments have been moved by 
Members to the Motion of Thanks. 
Shall T put all the amendments to 
the vote of the House together or does 
any Hon’ble Member want any parti-
cular amendment to be put separate-
ly?

SHRI RAMAVATAR SHASTRI 
(Patna): I want amendments No. 6
and 13 to be put separately.
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SHRI SAMAR MUKHERJEE: I
want amendment No. 45 to be put 
separately.

SHRT CHANDRAJIT YADAV; Sir,
I want my amendment No. 150 to be 
put separately.

SHRI G. M. BANATWALLA: Sir,
I have moved nine amendments. All 
my amendments may be Put along 
with the other amendments but 
amendment No, 66 about the inter-
vention of the Soviet Union in 
Afghanistan may be put to vote 
separately.

MR. SPEAKER: I shall now put 
Amendment No. 6 to the vote of the 
House. The question is: •

“That at the end of the motion,
the following be added, namely: —

‘but regret that there is no 
mention in the Address of any 
step to check the daily increase 
in prices, to impose restrictions 
on unrestricted trade, to refrain 
from deficit budgeting and there 
is also no guarantee to distribute 
all the essential commodities at 

reasonable prices. (6)

The vwtion was negatived.

MR, SPEAKER; 1 shall now put 
Amendment No. 13 to the vote of the 
House. The question is;

“That at the end of the motion, 
the following be added, namely: —

‘but regret that there is no 
mention in the Address for dis-
tribution of land among agricul-
ture labourers and P°°r 
farmers.’.” (13)

The m otion  too* negatived.

MR. SPEAKE5R; I shall now put 
Amendment No, 45 to vote of the 
House. The question is:

“That at the end of the motion, 
the following be added, namely: —

‘but regret that in the Address 
there is no mention about any 
radica] land reform measures.’.”

(45)

The motion was negatived.

MR. SPEAKER: I shall now put 
Amendment No. 66 to the vote of the 
House. The question is:

“That at the end of the motion, 
the following be added, namely: —

‘but regret that the Address 
fails t0 condemn the unabashed 
military intervention by the 
Soviet Union in Afghanistan and 
also fails to call upon the Soviet 
Union to withdraw its forces 
from Afghanistan.’.” (66)

The motion was negatived.

MR_ SPEAKER: Now we come to 
Amendment No. 150. I shall now put 
Amendment No. 150 to the vote of the 
House.

The question is:
“That at the end of the motion, 

the following be added, namely:—
‘but regret that in the Address 

there is no mention of any step 
to porvide jobs for the millions 
of jobless people in our country, 
to give unemployment allowance 
to the unemployed, even the right 
to work has not been mention-
ed.’.” , (150)

The motion  toas negative .

MR. SPEAKER: I shall now put all 
the other amendments which have 
been moved together to the vote of 
the House,
All the other Amendments♦ were put 

and negatived.

♦Amendments negatived: Nos. 1 to 3, 7 to 12, 14 to 21. 24, 25, 32, 39, 42,
SI, 51, 61, 68, 81 to 100, 102, 104 to 108, 110 to 124, 128 to 146, 151 to 161; 
316 to 280, 286 to 202, 322 to £40 end 347 to 1*1



T6< Govt of Union MAGHA 10, 1901 (SAKA) Territories (Amdt)  166
5 ’ B ill

MR. SPEAKER: Now we come to the 
main Motion. I shall now put the 
main Motion to the vote of the House.

The question is;
“That an Address be presented 

to the President in the following 
terms:—

*That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi-
dent for the Address which he 
has been pleased to deliver to 
both Houses of Parliament 
assembled together on the 23rd 
January, 1980.’ ”

The motion was adopted.

14.24 hrs.
GOVERNMENT OF UNION TERRI-
TORIES (AMENDMENT) BILL— 

Contd.

MR. SPEAKER*. Now, Mr. Faleiro.
SHRI EDUARDO FALEIRO (Mor- 

mugao): Mr. Speaker, Sir, while we 
were discussing on the last occasion 
the Government of Union Territories 
(Amendment) Bill, 1980, it was quite 
rightly stated, by the hon. Minister of 
State piloting the Bill, that this Bill 
is only of a formal nature- Sir, 
whether it is of a formal nature or not, 
it does provide us,—the representatives 
of the Union Territories,—with an op-
portunity to point out the discrimina-
tory type and the inferior type of de-
mocracy and the second-class citizen-
ship which these Union Territory neople 
are enjoying.

14.25 hrs.

[ S h r i  F, H. M o h s i n  in the Chair]
This Government of Union Territo-

ries (Amendment) Bill is related to the 
provisions concerning the Imposition of 
President’s rule in the Union Territory. 
In the case of States, the President’s 
rule is governed by the Article 356 of 
the Constitution. When we come to 
the Union Territories, we find that the

President’s rule is no more governed 
by the Constitutional provision. They 
are governed by different Artidest dif-
ferent provisions, the provisions con-i 
tained in Section 51 of the Inaian 
Union Territories Act. If you compare 
both the provisions—on the one hand 
Article 356 of the Constitution and on 
the other hand Section 51 of the Union 
Territories Act—you will find and the 
House will find, that the people of the 
Union Territories are placed in an in-
ferior position. You will see that the 
President’s rule can be imposed in a 
State only when there is a breakdown 
of the Constitutional machinery and 
that is what Article 356 of the Consti-
tution provides. But when you come 
to the Union Territory, Section 51' 
comes into play. Section 51 says that 
even when there is no provision in the 
Constitution in the case of Union Ter-
ritories,‘President’s rule can be impo9- 
ed if the Government of India, that is 
to say, formally the President, finds 
it necessary or expedient. That means 
in any case leaving it to the subjective 
satisfaction of the Government of 
India, President’s rule can be imposed 
on the Union Territory. There need 
be no reason. That means the Legisla-
tive Assembly which operates in some 
Union Territories is merely at the 
sufferers or tolerence of the Govern-
ment of India and whatever the demo-
cratic rights the people of the Union 
Territory enjoy, those rights can be 
taken away by the Government of India 
without ascribing any reason as the 
simple satisfaction at the whims and 
pleasures of the Government of India. 
Recently by the imposition of the Pre-
sident’s rule in Goa, certain difficulties 
were created. I come from the Union 
Territory of Goa. Now, what happen-
ed in Goa when the President’s rule 
was imposed?. This shows again the 
extreme arbitrariness which the Gov-
ernment of India can show while deal-
ing with the Union Territories. What 
happened in the case of Goa recently?  
The Maharashtra Gomantak Party Gov-
ernment collapsed on the floor of the 
House and then the Opposition came 
together and asked for an opportunity 
to form a Government. The Opposi-
tion Leaders came to Delhi and met the



[Shri Eduardo Faleiro]

then Prime Minister, Mr. Morarji Desai 
aud told him that they were in a posi-
tion to form the Government. The 
then Prime Minister could not object 
to this. He could not say that they 
were not in a position to form the Gov-
ernment since there was a clear ma-
jority and it was also proved on the 
floor of the House. Then he told them 
“how do you come to me when your 
own representatives in Parliament are 
opposing me at every stage, every step? 
There are the Congress-I people in your 
party. How can I allow you to form 
the Government when there are Con- 
gress-I people in your party?” This 
shows how the Government of India 
can act arbitrarily. When the Govern-
ment of India is not conscious of the 
principles wfticE in a democracy, should 
prevail, it can abuse, it can usurp the 
democratic rights and it can act in an 
arbitrary manner and impose Presi-
dent’s rule as was imposed recently.
It was different altogether when there 
was election. The same representa-
tive whom Mr. Morarji Desai found to 
be opposing him all the time came back 
tc this House with a margin four times 
larger than in the previous election.
The same parly" whom he would not 
allow to form the government came 
back to power with overwhelming ma-
jority. But tfien the provisions re-
main. fnat also was what the people 
wanted and that Ts why their represen-
tative switched over to the Congress-I 
whilst having all the time, all these 
years, supported and stood by the 
policy of Congress-I for the last 4 or 
5 years. For the last 2 or 3 years, the 
Congress-1 came into existence there.
It is the will of the people that has to 
prevail and the will of the people will 
not prevail if there are such draconian 
provisions, anti-democratic provisions 
that are contained in Section 51 of the 
Union Territories remain in the Statute 
Bock.

I would like to point out here the 
amount ol discrimination that is there 
between the Utilon Territories and 'the 
States. In the case of the States.
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President’s rule can be allowed. 
When President’s rule is imposed in 
the States, it is now an accepted con-
vention of this House that the report 
cf the Governor who recommends the 
imposition of the President’s rule 
should be laid on the Table of the 
House. But this is not the function and 
this is not the practice in the case of 
the Union Territories. The Consti-
tution itself says that the notifica-
tion imposing .Resident’s rule must 
be laid on the Table of the House; 
but when it came to the imposition 
of President’s rule in the Union 
Territory of Goa, we who were sitt-
ing on this side, had to create a corru- 
motion to force the Government, be-
cause Government was not prepared 
to lay the notification on the Table 
of the House.

Let us now come to the Governor’s 
report. In the case of the States, 
the Governor’s report is required to 
be laid on the Table of the House, 
but it is not so in the case of the 
Union Territories. Upto this day, we 
have not seen the report of Lt. Go-
vernor regarding imposition of Pre-
sident’s rule being placed on the 
Table of the House. It would make 
a meterial difference. When it came 
to the dissolution of the Goa Assem-
bly. the Lt. Governor made a repo rt, 
and that was the only one report, 
where he said that t.he Opposition 
was in a position to from a stable 
Government. He had said that the 
Opposition, which was a Congress 
Opposition, was in a position to form 
a stable Government, and must be 
given a chance to form it. The 
Government here went against that 
report, on the basis of its whims and 
fancies and taking into account 
motives which were unrelated to the 
formation of a new Government, By 
imposing President’s rule, the then 
Central Government acted in the 
manner it did, against the report of 
the Lt. Governor.

So, you see in how many ways the 
Government of India, when it comes 
to the Union Territories, can thwart
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the will of the People. Another 
difference is this. When President's 
rule is imposed in the States, Article 
356 of the Constitution requires that 
this imposition of President’s rule 
should be ratified by Parliament 
within 2 months; otherwise the im- 
positioin of President's rule cannot 
continue. But in the case of Union 
Territories, nothing need be discuss-
ed in Parliament. 'Parliament need 
not take into cognisance, is not re-
quired to take cognisance and cannot 
force itself to take cognisance of the 
imposition of President’s rule in the 
Union Territories.

These are the different ways is 
which we see that after all, the 
Union Territories in substance—and 
it is very painful for us to say this— 
seem to be in the same position of 
a colonial set-up. Many colonies in 
the past had legislatures, but they 
were under the sufference of the
colonial powers. The spirit of the 
matter to-day is different. The re-
lationship, in spirit, between the
Government of India and the Union 
Territories is undefinable; and it 
cannot be called colonial. But the 
structure is still colonial and it 
cannot be allowed to prevail.

Union Territories came into exis-
tence in very peculiar circumstan-
ces. In 1957 or thereabouts, the 
States Reorganization Commission w as 
formed, to re-organize the States on 
a linguistic basis. It was found that 
there were some small pockets which, 
for some reason or the other, could 
neither be constituted into separate 
States, nor could they be joined or 
annexed to the existing States. And 
these were areas like Manipur, Tri-
pura, NEFA and so on. It was
understood that after these areas had 
attained a certain level of economic 
and educational development, they 
could be merged in neighbouring 
States. But it so happens that years 
went by, and al] these areas affirmed 
unanimously that they did not want 
to be merged into any of the existing

States. They wanted to be consti-
tuted into separate States. That is 
how Manipur, Tripura, Nagaland and 
all the other States came into exis-
tence.

The case of Goa was quit different— 
so also that of Pondicherry. Sub-
sequent to the report of the States 
Reorganization Commission, Pondi-
cherry which was under French rule, 
and Goa, Daman and Diu which were 
under Portuguese rule, joined the 
Union of India. Here you have 2 
territories which, though small in 
area, had a fairly good economic 
development and had a very high 
level, comparatively, of educational— 
literacy—and cultural development. 
You had here, people who had just 
come out from the colonial rule on 
the basis that they had been denied 
self-government. To put them again 
in a system which, to a large extent, 
resembled a colonial rule, was not at 
all fair.

On the floor of this House I appeal 
to-day to the conscience of the Mem-
bers that this type of a situation, 
namely, taking these people from 
colonial rule and not giving them the 
full rights which their brethren en-
joyed in the rest of the country, 
cannot be alflowed to continue. 
It runs against all the tenets of our 
polity; and the consiousness of this 
House should be aroused to grant 
Statehood to at least some of the 
Union Territories.r ii.

Sir, I make here a fervent appeal 
to the Government through you in all 
humility with all the strength at my 
command. I hope my brothers from 
different States will support . me. 
Otherwise, I cannot do anything— 
(tty£t this Union Territory of Goa 
must be granted Statehood at the 
earliest. It is a very happy coinci-
dence that we have today as Prime 
Minister, a person who not now but 
had always been standing for small 
States. Mrs. Indira Gandhi for a 
long time, and throughout her life had 
been saying that small States should
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be encouraged. That is how Naga-
land, Meghalaya and other states
came into existence.

AN HON MEMBER: What about
Uttar Pradesh?

SHRI EDUARDO FALEIRO: What 
difference? Uttar Pradesh will also 
be divided, if it has to be divided. 
There are 60-70 People who can look 
after their interests. As far as the 
Union Territory of Goa is concerned, 
there is another lady Member who is 
absent today. We are happy that 
Mrs. Indira Gandhi, at the helm of 
the affairs, today here as Prime 
Minister^ had always been for small 
States and I am sure, throughout, 
she had been for the small States 
and had brought into existence many 
small States to abide by the will of 
the people of those areas. Therefore, 
we have great hopes in her.

The former Prime Minister, Shri 
Morarji Desai was known as one of 
the strong unremitting votaries of 
the large States. Shri Morarji Desai 
had always been saying that small 
States should not be encouraged, that 
States should be large. Therefors, we 
expect any hope that the former Prime 
Minister would pay any heed to this 
plea.

SHRI M. RAMANNA RAl (Kosar- 
god): There is no quorum-

SHRI EDUARDO FALEIRO. It is 
not good thi3 time °* the day to 
challenge the quorum.

MR. CHAIRMAN: The lunch inter-
val time is between 1 and 2 P.M. 
Now it is 2.30. When he has chal-
lenged it, we have to take it into 
account. Let the quorum bell be 
rung.

Now there is quorum. The hon. 
Member can proceed further.

SHRI EDUARDO FALEIRO: With 
renewed strength I resume my seat. 
Since the other hon. Member from 
Goa is also present, I will take up 
briefly the economic aspect, because 
one of the grievances and the objec-
tions made is this. If the Statehood
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is granted to the Union Territory of 
Goa, then the Central Government 
will have to pour in money, because 
the territory, if converted into a 
State, will not be self-sufficient eco-
nomically. I have gone through the 
figures of grants-in-aid and per capita 
grants-in-aid to different Stated and 
Union Territories. Unfortunately, I 
have forgotten to bring them here. 
From niy memory I can definitely 
assure this House that in the case of 
Orissa, Kashmir, Manipkir, Tripuxa, 
Nagaland and others, their per capita 
grants-in-aid which they are drawing 
at present is much higher than the 
grants-in-aid that, would be required 
in the case of Goa if it is granted , 
Statehood. I am making this cate- | 
gorical and definite statement on the 
Floor of the House from the figures - 
which are available with me. This 
Territory must be granted Statehood. 
We have full confidence in this Gov-
ernment that they will not only con-
sider this demand of ours sympathe-
tically but will also go forward and 
grant Statehood to this Territory. It 
is a question of justice; it is a ques-
tion of granting democratic rights as 
operate elsewhere in the country to 
lakhs of our brothers who do not 
enjoy them at present.

I cannot conclude without making 1 
a reference to a very pressing prob-
lem in that area which concerns a 
large section of people there, the 
fishermen community. Mr. Chair-
man, you are our good neighbour and 
you know that a large percentage of 
our people are fishermen. They live 
on fishing industry but they are not 
like the multinationals which are 
now taking to fishing business. They 
are poor people, backward people. 
Big companies with big fishing traw-
lers and well-to-do fishermen, big 
businessmen dealing in fishing in-
dustry are  trying to destroy the live-
lihood of a whole section of the po-
pulation Therefore, it was agreed 
by all sections of opinion that a par-
ticular area of the sea must be de-
marcated for the benefit* of trad- 
tional fishermen so that mechanised
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tra'wiers and boats did not operate 
within that fishing areas; that area 
should be left alone exclusively for 
fishing by traditional fishermen. By 
some manipulation of the trawler 
owners and the mechanised boat in 
dustry, they were able to overcome 
the unanimous opinion and they said 
that the demarcating line should be 
five fathoms in depth. This demar-
cation in depth is not physically 
possible. Therefore, my plea is that 
the hon. Minister should kindly 
come forward with a statement and 
give an assurance in this House that 
demarcation should be five kms from 
sea-shore for exclusive operation 
within this area by traditional fish-
ermen, using traditional fishing 
bots. With these words, I support 
this piece of legislation.

DR. V. KULANDAIVELU (Chid-
ambaram (: We have a lot of prob-
lems confronting the people of Union 
Territories, especially in Pondicherry 
and I should like to let the House 
know some salient aspects of those 
problems President's Rule was im-
posed in Pondicherry in view of de-
fections in the All India Anna DMK 
Ministry. All opposition parties in-
cluding the Janata Party made a 
joint representation to the President 
of India alleging rampant corruption 
in the AIADMK Ministry. Co-ordi-
nation among the ministers was to-
tally nil. Public money was utilised 
for the activities of the AIADMK 
both in Pondicherry as well as in 
Tamil Nadu. No welfare measure 
was undertaken by the then Govern-
ment. People’s interest was neglect-
ed and totally ignored. Very little 
attention was given to law and order. 
Crime and dacoities were encouraged 
by the ruling party members. Instan-
ces of atrocities on Harijans were 
innumerable and inexpressible. For 
personal benefit frequent defections
were taking place in AIADMK. Peo-
ple of Pondicherry felt insecure. The 
then AIADMK Government lost its 
majority in the House. All these 
factors necessitated the imposition of 
President's Rule in Pondicherry. I

am sorry to say that the fromer Prime 
Minister Mr. Morarji Desai did not 
care to respect or appreciate the 
feelings of the people of Pondicherry. 
It was made known to the people 
that Pondicherry was going to be 
merged with the neighbouring State. 
The present Chief Minister of Tamil 
Nadu, Mr. M. G Ram-achandran who 
is known for his cunningness, ineffi-
ciency and un-dependability colluded 
in this move....

MR, CHAIRMAN; Please avoid 
these words in respect of persons 
who are not in the House.

DR. V. KULANDAIVELU: Both of 
them were very firm to go against 
the will of Pondicherry people. The 
political parties particularly, Con-
gress (D> DMK and Muslim League 
fought against this move. In the 
meanwhile assembly elections took 
place for Pondicherry Union Terri-
tory along with the Lok Sabha elec-
tions Thanks to the people of Pon-
dicherry, under the dynamic leader-
ship of Mrs, Indira Gandhi and Dr- 
Kalaignar Karunanidhi, the progres-
sive front was able to form a govern-
ment in Pondicherry following re-
cent elections. The Janata, AIADMK 
and CPI (M) alliance was completely 
rooted out. Particularly the former 
ruling party, All India Anna DMK, 
the party of the so-called matinee 
idol, despite pouring heavy money in 
the elections could not get even a 
single seat in the recent elections.

Before I conclude I want to make 
a submission that there is a demand 
from the people of Pondicherry that 
their identity should be maintained 
and the present status quo be conti-
nued.

Secondly, in the plan allocation, a
deep consideration be given in the
matter of heavy industries in the 
Pondicherry,

ftrn HHVT (JfpfrTPT) ;
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA); in my introductory speech, 
while moving this Bill,, I have said 
that this is a Bill of a formal nature. 
This is a Bill to authorise the expen-
diture from the consolidated fund of 
Indian territories, when the Assembly 
is dissolved and the Parliament is 
not in session I have heard the 
speeches of all the three Members. 
The main point all of them made is 
regarding statehood to the Union 
Territory of Goa, Daman and Diu. 
Mr. Faleiro made one more point 
about the extension of the fishing 
limit by the traditional fishermen 
upto 5 Km from the sea-shore. I 
have no hesitation in saying that the 
Government will consider this point 
with sympathy. So far as the State-
hood matter is concerned, the Gov-
ernment will certainly consider this 
at the appropriate time.

As I have said in the beginning, 
there is nothing more in this Bill ex-
cept the formality to authorise ex-
penditure from,the consolidated fund 
0̂ the Union Territories by the Pre-
sident. With these words, 1 request 
the House to pass this Bill.
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MR CHAIRMAN: The question is:

“That the Bill further to amend 
the Government of Union Terri-
tories Act, 1963 be taken into con-
sideration.”

The motion was adopted.
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MR. CHAIRMAN: We take up
clause by clause consideration. There 
are -no amendments to clauses 2 and 
3.

The question is:
“That clauses 2 and 3 stand part 

of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the 
Bill. ,

Clause 1 was added to the Bill.
Enacting Formula

Amendment made:
Page 1, line 1, for “Thirtieth"’ 

substitute “Thirty-first” (1)
(Shri Yogenda Makwanu)

MR CHAIRMAN: The question is:

“That the Enacting Formula as 
amended, stand part of the Bill,”

The motion was adopted.

The Enacting Formula, as amended, 
was added to the BUI.

The Title was added to the Bill.

SHRI YOGENDRA MAKWANA- I 
beg to move:

“That the Bill, as amended, be 
passed.”

MiR CHAIRMAN; The question is:
“That the Bill, as amended, be 

passed.”
The motion was adopted.
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14.55 hrs.
SUPPLEMENTARY DEMANDS* FOR 

GRANTS (GENERAL), 1979-80

MR. CHAIRMAN: Now we shall
take up discussion and voting on the 
Supplementary Demands for Grants 
in respect of the Budget (General), 
for 1979-80.

Motion moved:

“That the respective supplemen-
tary sums not exceeding the am-
ounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to de-
fray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1980 
in respect of the following de-
mands entered in the second 
column thereof:—

Demand Nos. 2, 4, 6 to 8, 10 to 
13, 15, 16, 18, 20 to 23, 26, 27, 29 to 
32, 35, 39, 41 to 43, 47, 49, 50, 52, 54, 
58, 59, 61 to 63, 67, 68, 79, 71, 75, 77, 
to 79, 82, 90, 92, 95, 97, 99 and 100.”

Supplementary Demands for Grants {General), 1975-80 submitted to the vote o f  Lok Sabha.

No, of 
Demand

Name of Demand Amount o f Drmand for Grant, 
submitted to thr vote of the Hou*V

M IN IS T R Y  O F A G R IC U L T U R E  AN D  
IR R IG A T IO N
Agriculture

4. Animal Husbandry and Dairy Development
6. Department of Food . . . .
7. Department of Rural Development .

R r venue 
Rs.

5,52,01,000

-6,59,36,000 

37,35.06,000 
1,80,00,00,000

Capital
Rs.

2»52,24.<j0,000

a. 000

* Moved with the recommendation of the Preiidert.
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8. Department of Agricultural Research and 
Education . . . . . .

io. Department of Irrigation . . ,

Revenue
Rs.

.■ .2 4 ,0 3 ,0 0 0

1 ,0 0 0

Capital
Rs.

1 , 9 7 , 0 0 0

11.

12. 
13- 
H-
15.
16. 
1 8 .

2 0 .

21.
2 2 .  

23-

2 6 .

27.

29.
3°

3i •

32.
35 -

M IN IS T R Y  O F  C O M M E R C E , C IV IL  
"SUPPLIES A N D  C O O P E R A T IO N

M inistry of Commerce, C ivil Supplies and 
Cooperation . . .

Foreign Trade and Export Production . .

C iv il Supplies and Cooperation . . .

M IN IS T R Y  O F C O M M U N IC A T IO N S

Overseas Comm uni cat i o n s Service . . .

Posts and Telegraphs— Working Expenses .

Capital O utlay on Posts and Telegraphs . .

M IN IS T R Y  O F D EFEN CE

Defence Services— Army . . . .

Defence Services—  Navy . . . .

Defence Services— A ir Force . . . .

Defence Services— Pensions . , . ,

M IN IS T R Y  O F E D U C A T IO N  AN D  S O C IA L  
W ELFAR E

Education . . . . . . .

Department of Social Welfare . . ,

M IN IS T R Y  O F E N ER G Y

Power Development . . . . .

Coal and Lignite . . . . . .

M IN IS T R Y  O F E X T E R N A L  A FFA IR S 

Ministry- o f External Affairs . . . .

M IN IS T R Y  O F FIN AN CE

M inistry o f  Finance . . . . .

Taxes on Income, Estate D uty, Wealth Tax 
and G ift Tax . . . .

7,395°oo

2 6 , 8 1 , 8 5 , 0 0 0

4 , 4 5 , 0 6 , 0 0 0

1 1 , 6 3 , 0 0 , 0 0 0

6 0 . 6 0 . 8 4 . 0 0 0  

2 , 2 2 , 5 0 , 0 0 0

1 6 0 , 6 5 , 7 0 , 0 0 0

1 5 . 4 1 . 7 8 . 0 0 0

1 ,0 0 0

7 , 0 0 , 0 0 , 0 0 0

1 ,0 0 0

3 3 , 4 1 , 2 1 , 0 0 0

97»53>°°o

7 3 , 3 4 , 0 0 0

1,000

1,71,00,000

1,000

5,00,000

1 ,0 0 0

2 9 ,3 0 , 0 0 , 0 0 0 -



181 D.S.G., 1979-80 MAGHA 10, 1901 (SAKA) D.S.G., 1979-80 IS *

27. Department of Social Welfare . . . .

M IN IS T R Y  O F  E N E R G Y

29. Power Developmen 1 . . . . . .

30. Coal and Lignite . . . . . . .

M IN IS T R Y  O F  E X T E R N A L  A F FA IR S

31. M inistry o f External Affair* . . . . .

M IN IS T R Y  O F FIN A N CE

32. Ministry of Finance . . . . . .

35 Taxes on Incom'*, Estate Duty, W ealth T a x  and Gift 
T ax  . . . . . . . .

39. Pensions . . . . . . .

41. Transfers to State Governments . . .

42. Other Expenditure of the Ministry of Financc

43. Loans to Government Servants, etc. * .

Revenue
R s.

7,00,00,000

1.000 

33.41,21,0 0 0

Capital
R<*.

73,34,000

18,51,30,000

278,92,00,000

4,000

1,000

29,30,00,000

26,78,16,000

M IN IS T R Y  O F H O M E  A F FA IR S

47. Ministry of Home Affairs . . . . .

49. Department of Personnel and Administrative Reforms

50. Police . . . . . .  .

52. O ther Expenditure of the Ministry of Home Affairs . 

54. Chandigarh . . . . . . . .

M IN IS T R Y  O F  IN D U S T R Y

58. M inistry of Industry . . . . . .

59. In dustries . . . . . .  .

61. Textiles, Handloom and Handicraft* . . .

M IN IS T R Y  O F IN F O R M A T IO N  AN D  
B R O A D C A S T IN G

53’45»°°°

14,66,000

6.22.40.000

3.19.91.000 

r ,66,02.000

61.50.000

14.72.000

1,000

4,00c

10,44,00,000

62. Ministry o f  Information and Broadcasting 4»95»<X)fJ
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, t , r *■ ■ r s  ’ ?'  -  -■  *

►63.

J«7-

»>6R.

70.

7*-

'75-

* 77* 

78.

'79-

■8a.

90.

92.

95-

■97-

100.

Information and Publicity . . . . .

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  ‘

Ministry of Law, Justice and Company Affairs .  .

Administration of Justice . . . . .

MINISTRY OF PETROLEUM, CHEMICALS 
AND FERTILIZERS

Petroleum and Petro-Chemicals Industries  .  .

Chemicals and Fertilizers Industries.  .  .  .

MINISTRY OF SHIPPING AND 
TRANSPORT

Ministry of Shipping and Transport . . .

Ports, Lighthouses and Shipping . . . .  

Road and Inland Water Transport  .  .  .

MINISTRY OF STEEL AND MINES 

Department of Sirel . . . . . .

MINISTRY OF SUPPLY AND REHABILITATION 

Department of Supply . . . . . .

MINISTRY OF WORKS AND HOUSING 

Public Wrorlcs . . . . . . .

Housing and Urban Development .  .  .

DEPARTMENT OF ATOMIC ENERGY

Atomic Energy Research. Development and In-
dustrial Pro j rcH . . . . . . .

DEPARTMENT OF CULTURE

Department of Culture . . . . .

DEPARTMENT OF ELECTRONICS 

Department of Electronics . . . .

DEPARTMENT OF SCIENCE \\D 
TECHNOLOGY

D e p o r t m e n t   o f  S c ie n c e   a n d  Tn'Luology . . .

Revenue
Rs.

1,000

18,40,32,000

7,10,000

14,35.00,000

8,52,000 

l ,000

1,87,000

16,00,87,000

1 ,noo

4,mo

Capital
Rs.

9,34,000

2,000

38.00.00,000

4,65.20,000

2̂,00.03,000

3.000

1.000

2.000

2.000
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MR. CHAIRMAN: Now, there are
cut motions tabled by certain Mem-
bers. I would like to know whether 
they want to move them.

SHRI G. M. BANATWALLA 
(Ponnani): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 53,45.000 in respect of 
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.”

[Failure to ensure due protec-
tion to linguistic minorities in 
Assam and Meghalaya during 
violent agitation with respect to 
electoral rolls. (1)]
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
‘Ministry of Law, Justice and Con- 
pany Affairs’ be reduced by 
Rs. 100.”

[Failure to prepare electoral 
rolls for Assam after thorough 
impartial revision and failure to 
hold Sabha elections in *he 
State (2)].
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
‘Ministry of Law. Justice and Com-
pany Affairs’ be reduced by 
Rs. 100.”

[Failure to prepare proper 
electoral rolls for Lok Sabha 
elections and large-scale ommis- 
sions and deletions from the elec-
toral rolls. (3)].

SHRI BAPUSAHEB PARULEKAR 
(Ratnagri): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 6,22,40,000 in repect of 
‘police’ be reduced by Rs. 100.”

[Failure and incompetence of 
Police and Government to main-
tain law and order in Delhi (4)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of

‘Ministry of Law. Justice and Com-
pany Affairs' be reduced by 
Rs. 100.”

[Failure to prepare proper elec-
toral rolls for elections and large 
scale omissions and deletions 
from the electoral rolls. (5)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,000 in respect of ‘Ports, 
Lighthouses and Shipping’ be re-
duced by Rs. 100.”

[Irregularities in operation of 
Bombay-Goa Steamer Service run 
by Mogul Lines and problems of 
employees of Mogul Lines. (6)].
“That the demand for a Supple-

mentary grant of a sum not exceed-
ing Rs. 15,41,78,000 in respect of 
‘Defence Services—Pensions' be 
reduced by Rs. 100.”

[Failure to pay proper atten-
tion to Ex-Servicemen with re-
ference to pension and other 
facilities to enable them to lead 
a respectable life. (7)],

SHRI GADADHAR SAHA (Bir- 
bhum): i beg to move: •

“That the demand for a supple-
mentary grant of a sum not exceed-
ing iRs. 53,45,000 in respect of 
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.”

[Failure tD ensure proper pro-
tection to linguistic minorities and 
their life and property in Assam 
and Meghalaya during violent 
agitation in regard to electoral 
rolls and do justice to them who 
reside there permanantly as 
citizen of India for long. (8)].
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
‘Ministry of Law, Justice and Com-
pany Affairs’ be reduced by 
Rs. 100.”

[Failure to hold Ĵ ok Sabha 
election  in Assam  in January, 
1980 along with all the States im
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India due to violent agitation 
against electoral rolls. (9)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 278,92.00,000 in respect of 
Transfers to State Governments be 
reduced by Rs. 100.”

[In the context of acceptance of 
recommendations of the Seventh 
Finance Commission and National 
Development Council, steps to be 
taken in matters of release of 
grant-in-aid to States including 
West Bengal to match the expen-
diture and cover non-plan re-
venue gap and non-plan grant 
to meet ttie relief expenditure and 
the fund allocated for the cen-
trally sponsored schemes trans-
ferred to the States to implement 
the Scheme and in the context 
of rural economy central assis-
tance/grant to be provided to 
West Bengal Government for 
development of sericulture farms 
in the areas of Nalhati Blocks in 
Birbhum under central sponsored 
schemes. (21)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of 
'Ministry of Law. Justice and Com-
pany Affairs’ be reduced by 
Rs. 100/’

[Failure to hold Mid Term Lok 
Sabha election in Assam along 
with all States in India due to 
violent agitation over electoral 
rolls. (10)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 37,35,08,000 in respect of 
‘Department of Food’ be reduced by 
Rs, 100.”

[Failure on the part of the Gov-
ernment and notified sugar
undertakings for speedy clearance
of cane price arrears to cane
growers and avoid their hard-
ship (18)3*

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 180,00,00,000 in respect of 
‘Department of Rural Development* 
be reduced by Rs. 100.”

[Generation of additional 
employment opportunities in rural 
areas on public and community 
works by utilisation of foodgrain 
stock. (17)].
“That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 180,00,00,000 in respect of 
'Department of Rural Development’ 
be reduced by Rs. 100.”

[Need to provide immediate
employment opportunities in 

large parts of the country, and in 
West Bengal and allocation and 
release of foodgrains to be utilised 
for payment of full or part of the 
wages of the workers to be 
engaged on non-plan, on going 
public and community works. 
(18)].

^That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,000 in respect of 
Power Development be reduced 
by Rs. 100.”

[Failure to provide more funds 
fcrr programme of rural electrifi-
cation of villages in India* 
especially in West Bengal. (19).
“That the demand for a supple-
mentary gTant of a sum not ex-
ceeding Rs* 33,41,21,000 in respect 
of ‘coal and Lignite’ be reduced 
by Rs. 100.”

[Need to take steps for opening 
closed coal mines in areas of 
Khairesoli in Birbhum in West 
Bengal and various schemes for 
the conservation of coal, safety 
in and development of coal mines 
there. (20)].

SHRI T. R SHAMANNA (Banga-
lore South): i beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 33,41,21,000 in respect of
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Coal and Lignite be reduced by 
Rs. 100.”

[Under production defective 
transport and irrational distribu-
tion of coal and coke. (11)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3.19,92,000 in respect of 
other expenditure of the Ministry of 
Home Affairs be reduced by 
Rs. 100/*

[Half hearted and uneffective 
.policy of Government to make 
prohibition a success. (12)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 10,44,00,000 in respect of 
Textiles, Handloom and Handicrafts 
be reduced by Rs. 100.”

[Abnormal rise in cost of tex-
tile goods to consumers and the 

miserable economic conditon of 
the weavers of handloom and silk 
textiles. (13)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of Petroleum 
and Petro-Chemicals Industries be 
reduced by Rs. 100.”

[Defective system of production 
and procurement of Petroleum 
and Petro-Chemical products and 
bad distribution system. (14)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 42,00,03,000 in respect of 
Department of Steel be reduced by 
Rs. 100."

[Defective organisation of pro-
duction and distrubtion of steel, 
which causing heavy loss to 
public industries and abnormal
cost to  consum er*. (15 )].

*SHRI GADADHAR SAHA (Bir- 
bhum): Mr. Chairman, Sir, I want to

say a few things on the Supplemen-
tary Demands for Grants (General) 
and the cut motions thereon. Sir, I 
will speak in Bengali with your per-
mission.

Sir, ours is a vast country. It has 
all the natural resources, land re-
sources, water resources, forest wealth 
and labour resources. It is however 
absolutely necessary to utilise all these 
nature’s resources properly for tbe 
good of the country and its people 
through scientific planning. The pre-
vious Government met with failure 
because of its interest and sympathy 
for a particular class, and because of 
its wrong economic policies. We will 
expect the present Government to 
exploit our vast natural resources by 
proper scientific planning for the 
good of our masses.

Our country has vast fertile lands, 
we have extensive agriculture but 
our land system is so entangled in 
our socio-economic system that the 
major portion of our land is held by 
a few rich landowners. On the 
other hand a vast number of our 
farmers are landless. If proper plan-
ning was done, then there would 
never have been a scarcity of food 
in our country and the farmers would 
never have died of starvation or suf-
fered from mal-nutrition as we see 
today. We find severe poverty in our 
country, where, according to Govern-
ment figures more than 70 per cent 
of the people live below the poverty  
line. T hen  there are vast numbers 
of educated and semi-educated un-
employed youngmen particularly in 
the rural areas, there are unemployed 
landless agricultural labourers and 
share croppers. All these factors have 
given rise to economic instability in 
the rural areas. These could be ame-
liorated to some extent if the land
which is being held  by som e persons 
in excess of the land ceilings is taken 
over by Government and distributed 
among the landless. The land which

•The original speech was delivered in Bengali.
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has not yet been brought under irri-
gation should be brought under irri-
gation. The water resources should 
be scientifically utilised. As this has 
not been done, we see devastating 
floods every year, Mr. Chairman, Sir, 
you are aware that in 1973 due to 
devastating floods, huge areas of land, 
villages and the crops were totally 
destroyed in many States. To re-
habilitate and resettle the unfortunate 
fai-mers and rebuild villages huge 
amount of help and assistance had to 
be rendered by the State as well as 
Central Government. If scientific 
planning had been resorted to in 
proper time, then this catastrophv 
could have been avoided. At that 
time the need was felt and even now 
it is felt that developmental works 
should be undertaken in the villages. 
The dried up ponds and irrigational 
tanks silted canals etc. should be dug 
up and made functional, under the 
‘Food for Work’ ^o^rammes. Under 
this programme the Central Govern-
ment sanctioned foodgrains from the 
Central stocks to various States. West 
Bengal utilised it successfully and 
this proved a boon to the people. On 
the or^ hand the landless and unem-
ployed labourers *md share-croppers 
found work an 1 on the other  hnnd 
lot of development was achieved in 
the rural areas. Many ponds and 
tanks have been macte functional, 
many roads were constructed which 
helped in further development. This 
scheme worked satisfactorily for some 
time but unfortunately, later on, it 
met with difficulty du^ to non-supply 
of foodgrains in time. As a result of 
this, those who worked under this 
scheme are faced with arrears of 
foodgrains which could not be paid 

. to them in return for their work. I 
will therefore request the Central 
Government to make foodgrains avail-
able from their stocks so that progress 
may be made in the working of this 
scheme and developmental works may 
continue. Foodgrains from Cen-
tral stocks should be allocated to all 
the affected States. In 1978 there 
was terrible drought all over the

country. This occured because the 
various scientific schemes ■ were not 
implemented and formulated at the 
right time. We have ample water 
resources but due to lack of its scien-
tific utilisation and plan, droughts are 
recurring every year. To fight these 
natural calamities, in the context of 
acceptance of the recommendations 
of the Seventh Finance Commission 
and National Development Council, 
steps should be taken to release the 
grants-in-aid to the States including 
West Bengal to match the expenditure 
and cover non-plan revenue gap and 
non-plan grant to meet the relief 
expenditure and the fund allocated 
for centrally sponsored schemes trans-
ferred to the States to implement the 
schemes. In the context of rural eco- 
nomy5 central assistance or grant may 
be provided to West Bengal Govern-
ment for the development of seri-
culture farms at Nalhati in Birbhum 
district. The farmers at these seri-
culture farms and the weavers of Silk 
textiles are in great plight and need 
urgent assistance. This is no longer 
a subject for debate. Today various 
political parties are in power in 
various States. It is but inevitable 
that those Government may have a 
basic difference with the Central Gov-
ernment on economic, social and poli-
tical policies. For example the Gov-
ernment of West Bengal represent the 
exploited classes. They have their 
sympathies and policies and pro-
grammes for the working classes and 
for the people belonging to the lower 
strata of society. The Central Gov-
ernment may not have that outlook. 
But this is no point for conflict cr 
clash in the task of nation building. 
To fight natural calamities like floods, 
droughts etc., and to build up and to 
do the best for the States, it is neces-
sary for the Central Government to 
assist ths State Governments with a 
broad heart in national interest. I 
will draw your attention to another 
thing. Sir, we find that in every 
State all over the country, there is a 
vast disparity in the prices of agri-
cultural products and manufactured 
goods. Previously also this was there ■
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and the disparity is increasing day by 
day. This has to be stopped through 
appropriate policy. Otherwise the ex-
ploitation of the farmers will be pre- 
petuated. The poor farmers are not 
getting the right price for their pro-
duce. After the left front Govern-
ment came to power in West Bengal, 
the farmers there are getting some-
what higher prices for wheat, rice, 
etc. Sir, we see that the price of 
sugar is being increased by sugar 
mill owners day by day but the poor 
cane-growers have not received their 
legitimate payments. Their dues are 
lying in arrears for a long time. The 
mill owners are earning huge profits, 
then there are hoarders and black- 
marketeers whose economic offences 
are on the increase. In the Fifth Lok 
Sabha and the Sixth Lok Sabha also 
we have seen that these hoarders and 
blackmarketeers could not be curbed 
even after passing the preventive de-
tention legislation. But that legisla-
tion was utilised for supressing poli-
tical opponents, trade union move-
ments and students movements and 
kisan movements. Instances that 
black marketeers were detained are 
extremely rare. The exploitation of 
the farmers cannot be allowed to 
continue. The produce of the 
farmers which they grow with the 
sweat of their brow working in sun 
and rain is snatched away from them 
at a negligible price, whereas, the 
industrialists make huge profits from 
them. This situation has to be re-
medied and parity has to be struck 
between the prices of agricultural and 
industrial products.

In India, Sir, the various States are 
functioning in a federal structure. 
The States have to function with 
limited powers in a constitutional 
framework. Here we had all along 
a sense and atmosphere of national 
unity and unity of culture. Whatever 
language might one speak, whichever 
State he may belong to, there was a 
historic feeling of unity, llverv body 
Was imbibed with a feeling of p a trio -
tism. But todav we find that in 
Assam, in Meghalaya that unity is 
2385 LS—7

being affected due to differences in 
language and religion. Even there for 
some months together cases of murder 
and arson are recurring. This is 
very surprising. According to our 
Constitution, every Indian, be he a 
Bengali or Punjabi or Madrasi etc. 
has the right to settle in any part of 
our country. This is his constitutional 
right . But all these who were residing 
in the aforesaid States over a long 
period are today being termed as 
‘Foreigners’ and terrible things are 
being done today to drive them 
out. Large number of people who 
had voting rights and who had 
exercised their voting rights in the 
previous Lok Sabha and assembly 
elections today find their names 
missing from the electoral rolls. On 
the other hand a large number of in-
eligible persons, minora were seen 
to have been included in the rolls 
and deletion of names of genuine 
voters made in many parts of the 
States. Such instances are found all 
over the county in all the States. But 
for that elections were not postponed 
all over the country. But in Assam 
elections were postponed. The rea-
sons are not far to seek. This is 
a very seriou* situation. We will 
have to rise above party politics 
and fight this menace in the interest 
of national unity. We demand that 
the culprits may be severely punished.

Sir, improvement in agriculture is 
a very important factor for improving 
the rural economy. A large portion 
of our national income comes from 
agriculture. In this context I will once 
again refer to the large number of 
sericulture farms in Nalhati area 
of Birbhum. The farmers and wea-
vers in that area are in great plight. 
If adequate financial assistance is 
given to them under centrally sponr- 
sored schemes then much improve-
ment can be effected in the economy 
of that area.

Sir, today we find that the prices of 
kerosene, coal, textiles and other 
commodities of daily use are going.
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up day by day. We all know that 
one important factor for rise in prices 
is increase in indirect taxes, and the 
lending policy of the banks, on top 
of that there is hoarding and black- 
marketing. Today coal is in short 
supply and its production is going 
down in some places. In Birbhum, 
in areas of Khairesoli which is in my 
constituency, there are several coal 
mines which are lying closed todpy. 
They are lying closed for a long 
time. As a result of this the labourers 
working in these mines are out of 
jobs. They are in great distress. In 
these days of coal shortage and un-
employment, if these coal' mines are 
responded, it will serve a double bene-
fit. These workers will get jobs and 
coal supply will be augmented. Coal 
transportation facilities may also 
kindly be improved. I want to draw 
the Government’s attention to this 
problem, I think the hon. Chairman 
and with that I conclude my speech.

SHRI CHINTAMANI PANIGRAHI 
< Bhubaneswar): While I support the 
supplementary Demands for Grants I 
would like to bring to the notice of 
the Hon. Minister some of the impor-
tant factors which we have to take 
into consideration. Though this 
Budget is only of Rs. 2000 crores. we 
are meeting here just after the 
Elections, when pepole have high 
expectations from us. We have seen 
that apart from high prices of onions, 
even kerosene was not available and 
essential commodities were comp-
letely out of the market. There is 
little scope to discuss these matters 
in detail while discussing the Supple-
mentary Demands for Grants. But 
it is time that the Hon. Minister— 
-who was in charge of Planning also 
for some time—should start thinking 
right now so that, within a month 
at least, there is a feeling among the 
countrymen that what they expected 
from Us has come true. Therefore, 
a beginning should be made and the 
people should feel it.

I would like to point out that, in 
this Budget, there is a provision for 
a subsidy to the Food Corporation 
of India, Though the Budget is for 
Rs. 550 crores, the additional requir- 
ment of Rs. 40 crores is what the Hon, 
Minister has asked for. To be 
frank, during the last two and 
a half years this Food Corpora-
tion of India—I do not know what 
were the tasks entrusted to it— 
was sitting idle. Now the time has 
come when the Hon. Minister should 
consider streamlining the Food Cor-
poration of India because we had 
established this Food Corporation to 
see that the public distribution system 
works, very efficiently. But during 
the last two and a half years, the 
powers that came here did not want 
any public distribution system be-
cause the public distribution system 
is against black-marketeers. They 
came with the help of blackmarketeers 
and they did not want the State 
Trading Corporation or the Food 
Corporation to be there.

You know that sugar is selling a 
a high price in Orissa. In the open 
market it is Rs. 5 a kilo. During the 
last one month, i.e., in December, 
since an order was passed to this 
effect, levy sugar was to be distribut-
ed through the Food Corporation of 
India to the States for distribution to 
the consumers. But recently I found 
that they levy sugar has not reached 
any of the States. The Food Corpora-
tion of India has not lifted it. Why 
has it not lifted? In that case, why 
are you providing for another Rs. 40 
crores towards subsidy? I hope the 
Hon Minister will see to it that with-
in seven days the levy sugar—which 
should sell around Rs. 2.65 to Rs. 2.85 
per Kilo—reaches all the States so 
that they can get it within seven days.

Here, I would also like to bring to 
the notice of the Hon. Minister that 
the main object of the Food for Work 
programme which was initiated and 
which is working in the States is to 
see that employment facilities are 
provided to the weaker sections of the
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people in the countryside and villages 
so that they can earn a living. You 
know that recently all the Members 
■of Parliament from Rajasthan also 
met the President. Similar is the 
feeling of the Members from Orissa 
and the people of Orissa. For this 
Food for Work Programme, in the 
present budget the Hon. Minister has 
decided to allocate up to 35 lakh tons 
of food-grains, comprising 15 lakh 
tons for the normal programme *md 
20 lakh tons for the special Food f°r 
Work Programme. I must admire and 
congratulate the hon. Minister that 
the Government of India has, in the 
very beginning, in the Supplemen-
tary Demands, provided for 35 lakh 
tonnes of foodgrains for this. I am 
very happy about it, and J am sure 
the people will welcome it. But you 
know, Sir, the Government here at 
the Centre has a different complexion 
from that in some of the States. You 
can see the memorandum which has 
been presented by the people of 
Rajasthan to the President. There 
they have said what is happening to 
the entire foodgrains which are going 
from the Centre under the Food for 
Work Programme for the poor people, 
the Harijans, the Adivasis, the landless 
peasants, the khet mazdoors, and 
others. Most of these grains are be-
ing given to the contractors which is 
against the policy of this Food for 
Work Programme. They are the 
stooges and henchmen of the State 
Governments, the Lok Dal Govern-
ment or the Janata Government, 
whichever Government is ruling. We 
do not know for how long they will 
rule because people have discarded 
them in the last elections. Therefore, 
here is a problem which the hon. 
Minister must be seized of. All the 
members of Parliament should have 
close superintendence over the Food 
for Work Programme in their resoec- 
tive States. We have given 35 lakh 
tonnes of foodgrains to the State 
Governments and unless there is close 
monitoring from the Centre perhaps 
75 per cent of these may b® grabbed 
by henchmen of State Governments 
sad may not be used for distribution

amongst the poor people. Orissa is 
a wholly drought-affected State. Al-
most all the districts there are affected 
by drought, and the grains under the 
Food for Work Programme are meant 
for being provided to the people who 
are suffering there. There are starva-
tion conditions prevailing in these 
area. You know, Sir, Orissa was al-
ways exporting rice, but this year be-
cause of drought Orissa lost its rice 
crop and, therefore, Orissa has to im-
port rice to feed its population. It 
is a very serious problem. I hope the 
hon. Minister will devise some way 
to find solution to these difficulties. 
All the Members of Parliament elect-
ed from the respective States must 
be associated with the Food for Work 
Programme very closely for which 
the Centre is giving help.

Now, the State Governments are in 
a stage of confrontation. You will 
give levy sugar. But what do they 
do? Do you know what the Orissa 
Government people are telling? 
They are saying that, now the 
Congress-I has come to power at the 
Centre, Shrimati Indira Gandhi has 
come to power, and sugar will not 
sell cheap. Already the levy sugar 
is being sent from this place to them. 
But who will see that sugar released 
by Centre reaches the common people 
at the rate of Rs. 2.80 per kilo.

There is a serious political im-
balance in the country now. When-
ever we are trying to solve any 
economic difficulties of the poor people 
throughout the country and whatever 
help the Centre is going to extend to 
the drought-affected areas, it should 
be seen that it reaches the poor 
people. Whether the foodgrains given 
by the Central Government go to the 
people or not, whether the public 
distribution system is really working 
or not, whether it in helping the 
people or not, who will look to these 
aspects? You have to devise some 
ways and moang to see that, whatever 
help the Centre extends to the State*
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reaches the poor people, reaches the 
consumers. In fact, all these poor 
people have voted the Congress I to 
power, have voted Shrimati Indira 
any time can be lost, even 15 days 
cannot be lost, because the Opposition 
people a it trying to consolidate them-
selves; they will take advantage of 
everything that happens in the State. 
Elections are also round the corner.
It may he possible that many States 
will also have their elections because 
people do not want the Governments 
in these States. (Interruptions) I am 
speaking about your friends there. 
The Party of the proletariat is spend-
ing millions of rupees. T. have seen it.

,1 have defeated them. (Interrup-
tions).

Therefore, Sir, this is a challenge 
before the Government. They must 
•eriously consider and devise ways 
and means for this.

Again I will bring to the notice of 
the hon. Minister...

MR. CHAIRMAN: There are many 
more Members to speak. Please try 
to conclude.

SHRI CHINTAMANI PANIGRAHI: 
Some friends spoke completely outside 
the Supplementary Demands. I am 
speaking only on the points inside the 
Supplementary Demands.

I want to bring to the notice of the 
hon. Minister the inadequacy of the, 
re lie f  wo>‘k. Under this project the 
Central Government, is giving money 
for feedirg programme for the old, 
infirm people, physically handicapped 
individuals, pregnant and nursing 
mothers rind children in the drought- 
affected areas. Orissa is a seriously 
drought-affected State and the supple-
m en tary  budget provides money for 
all th ese  things but these re lie f works 
are not properly  done in th e  States 
w h ere  th w e  aTe people who are op-
posed to  Ihe Central G overnm ent. 
Therefore a serious situation has

arisen. This must be taken into 
consideration and a proper implement-
ing machinery should be devised so 
that the help rendered actually 
reaches the needy people.

Then take the case of rural electri-
fication programme for which you 
have given money in this budget. I 
must tell you that in Orissa the work 
is very slow. You have provided so 
much of money to be given to the 
State Electricity Boards for thi*.rural 
electrification programme. Therefore,.
I think it must be looked into.

It has been decided in this supple-
mentary budget that Rs. 400 crores 
should he transferred to the 14 States 
which do not belong to the special 
category under the Income Adjust-
ment population formula. I would 
like to know from the Minister as to 
how much Orissa is getting, Notking 
has been mentioned separately. I 
would like to know separately how* 
much is given to different States^

It is estimated that sum of Rs. 125 
crores will be required in the cur-
rent year for providing advance plan 
assistance to the drought-affected 
States. I would like to know whe-
ther these Rs. 125 crores have been 
distributed equally to all the States 
which have suffered from drought. I 
find in some places the distribution 
is not equal. May I plead with the 
hon. Minister that he knows what a 
serious problem we in Orissa face 
and Orissa is getting less than what 
other States have got.

I am happy to know that in this 
Budget a provision has been made 
of Rs. 4 crores for investment in 
the Indian Rare Earths Ltd. in Oris-
sa. This is a big complex. I would 
like to know one thing. Govern-
ment of India asked the Rare Earths 
to raise its finance from financial in-
stitutions. What happened to that? 
Did not the financial institutions
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give any help to this government of 
India undertaking? Will the hon. 
Minister explain to us why the finan-
cial institutions did not extend the 
necessary help to this public under-
taking? Do they think that the In-
dian Rare Earths is not a viable
concern? I admit the work therels 
very slow because of lack of finance. 
Along with the India Rare Earths 
there is the development of the 
Gopalpur port which is included in 
it. I do not find anything here for 
the development of Gopalpur port 
in the Gan jam district of Orissa so 
that the rare earths products can be 
exported. That port is part of the 
Rare Earths Complex, I want to 
know whether anything is being 
done about this.

With these words I must give my 
thanks to the hon. Mnister that at 
least some provision has been made 
Tor the Indian Rare Earths.

So far as the drought situation in 
Orissa is concerned, it is most seri-
ous and the Central team which 
went to Orissa has seen everything 
and have recommended for a bigger 
help. I would like to know from 
the Minister whether the recommen-
dations of the Central team have 
been worked out and whether the 
Government of India is seized of the 
matter and in the near future whe-
ther the hon. Minister himself and 
if any officials from the Centre will 
visit the State to see that all help 
Is given to the State of Orissa and 
the drought-affected and suffering 
people get all the benefits because 
thousands of people are leaving their 
hearths and homes for want of em-
ployment. I plead with the hon. 
“Minister to look into these things 
and come to the rescue of the people 
x>f Orissa. -

MR. CHAIRMAN: Because the
number of speakers is more, I would 
request each member to restrict his 
speech to five or seven minutes only.

SHRI K. MAYATHEVAR (Dindi- 
gul): Mr, Chairman, Sir, I support 
the Demands for Grants on behalf 
of the D.M.K. Party. Personally, 
I believe, that the people of India 
favoured democracy by voting back 
Shrimati Indira Gandhi to power. 
The new government has got the 
responsibility to reconstruct the eco-
nomy which has been broken into 
pieces by the Janata regime in the 
last two and a half years. This 
Government is now called upon to 
set right so many commissions and 
omissions wantonly made by the 
Janata Government. The economic 
conditions are now in a deplorable 
state in India, In fact it has gone 
to dogs. Now we have to re-con-
struct the whole economic system. 
We have also to re-formulate our for-
eign policy. I am sorry to say that 
in the last three years when the 
Janata Goverrfrnent was in power, 
they did not put forward or did not 
formulate any foreign policy at all. 
And nobody respected us at all be 
they Americans, Chinese, the U.S.S.R. 
and others when the Janata Gov-
ernment was in power.

Now, immediately after Shrimati 
Indira Gandhi came to power and 
assumed charge as Prime Minister of 
this country, the Prime Ministers 
and Presidents of the countries of 
the world are coming in here and 
they are respecting us as a great 
nation as it is now run by the great 
national leader, namely, Shrimati 
Indira Gandhi. The Janata rule is 
the darkest rule in the Indian His-
tory of India. In the year 1978 
(December), I was here and I parti-
cipated in the debate along with my 
other hon. colleagues from the Mus-
lim League and others. Sir, the 
then Government was not concen-
trating all its attention to save the 
downtrodden people, working-class 
people and the government employe-
es, farmers and other unemployed 
people at all. They only used their 
double-barrelled gun against Shri-
mati Indira Gandhi and her collea-
gues. Unfortunately the people of
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India, when they voted the Janata 
Party to pc.wer, did not expect this 
kind of criminal act against Shri-
mati Indira Gandhi and her family 
and her colleagues at all. They 
had forgotton simply their duties 
and responsibilities to the people of 
this country, to the voters. That 
is why the people within a short 
period realised their faults, their 
mistakes, and forced the Janata 
Party out and re-installed Shrimati 
Indira Gandhi as the Prime Minister 
of this country as they found that 
she was the capable person to rule 
this country from within and out-
side. In the year 1978 so many of 
our colleagues—Marxist brothers and 
others—the Janata Allies-—were talk-
ing about democracy. But in this 
very House, after her success in the 
election at Chikmagalur, when she 
became a Member of this House, in 
December, 1978, they initiated ex-
pulsion proceedings against her and 
expelled her from the House. Ex-
pulsion step taken by the former 
Prime Minister was unprecedented 
in the history of the country. Again 
she was sent to prison by this hon-
ourable House which is unethical, 
unconstitutional and illegal under 
any law of the land. At that time 
I even warned the Janata Govern-
ment against punishing this inno-
cent lady. If they punished Shri-
mati Indira Gandhi by expelling her 
from the House, she might come 
back to power. Tn that case she 
might also bring forth charges 
against Shri Morarji Desai in her 
regime.

MR. CHAIRMAN: Mr. Thevar.
may I know on which Demand you 
are speaking now?

SHRI K. MAYATHEVAR: I am
sneaking on the General Demand. It 
Is the people's Demand on which I am
speaking; it is a public demand. They
were commenting on Parliamentary 
privileges and democracy. That is why 
I am replying to them. Therefore, at 
that time they expelled Shrimati Indira

Gandhi from the membership of this 
House and, as such, unfortunately 
and unprecedentedly converted this 
House into a criminal court. It 
will not and shall not reicur in the- 
hand of the Prime Minister, Shri-
mati Indira Gandhi.

Sir, my friend Shri George Fer-
nandes was a champion for the cause 
of railwaymen’s bonus and the stag-
nation of employment opportunities 
in the Railway department in the- 
year 1973-74 at the time of railway 
strike. At that time I was also 
a member of this House. The dis-
cussion in the House continued upto 
midnight. Shri George Fernandes 
was in jail and Shri Madhu Danda-
vate, the ex-Railway Minister, was 
one of the champions for the cause 
of railwaymen. Later on in the year 
1977 when they were sitting as Rail-
way Minister and Industries Minis-
ter I asked why do they not grant 
bonus to the railwaymen for whose 
cause you pretended to be fighting 
in the year 1973-74, then they sim-
ply answered my question that in 
the year 1973-74 they were talking 
when they were sitting on the Op-
position benches and at that time 
they did not know what to do and 
talk for the railwaymen’s cause. 
Now, fortunately or unfortunately, 
people have voted them to power and 
they are sitting on the Treasury ben-
ches and now they feel they could 
do anything. Sir, it amounted tc* 
double standards and double tongue 
or in other words they did not have 
any policy at all, and, as such, the 
people have sent them out.

Sir, regarding the Tamil Nadu 
government I would like to say that 
finance is going to be granted by the 
Central Government but I may aay 
that this is not going to be very safe 
under the costody of the hon’ble Chief
Minister of Tamil Nadhu, Shri M. G. 
Ramachandran. I would like the 
Government to be very cautious in 
respect of the finance to be granted by
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this Government to the State Govern-
ment as the Chief Minister of Madras 
believes neither any Minister or 
officer and nor anybody believes him. 
Even the files are not moving. Mr. 
K. Manoharan is the Finance Minister 
there He has been a member of this 
House. His files are not passing 
through the Chief Minister. All the 
files are kept in cold storage. Even a 
District Medical Officer died because 
of the incompetency of the Chief 
Minuter as he is not able to look into 
the files. One IAS officer named 
Baku, who was Secretary of the 
Tamil Nadu government and concern-
ed with ship fraud case committed 
suicide because of the incompetency 
of Shri M. G. Ramachandran. There-
fore. there is no business transacted. 
There is nc administration going on 
in Tamil Nadu for the welfare of the 
people. The Tamil Nadu government 
unable* to run its business because of 
the continuous strike by the NGOs. 
Teachers, students, doctors and engi-
neers were on strike. All the colleges 
and schools were closed indefinitely 
for most of the months in the year. 
Advocates were also on strike.

MR. CHAIRMAN: Mr. Maya
Thevar, all this may be true but how 
is all this relevant in view of the 
Business before the House.

SHRI K. MAYATHEVAR: Sir, I am 
talking for the people ol' India- 
Tamil Nadu is part and parcel of the 
country. Therefore, I am speaking 
for the welfare of five crores of peo-
ple of Tamil Nadu. Government of 
India is going to grant finance to 
Tamil Nadu government. The finance 
should be in safe hands. The farmers 
are agitating in Tamil Nadu. A nine- 
point charter has been out forward by 
the agricultural associations.

This is a nine-point programme 
given by the agricultural associations; 
and( in spite of granting those nine 
demands, put forward by the Agricul-
tural Associations, the C.M, of Tamil 
Nadu filed a false charge sheet under 
section 302 IPC against Mr. Naraya- 
naswamy Naidu for murder. NOW,

Sir, I request this Government at th r 
Centre to direct the  ̂ Tamil N&dut 
Government to drop all these oases 
and to withdraw them from the 
courts. That is my submission.

Then. Sir, the Policemen were on 
strike..

MR. CHAIRMAN: Your time is-
over.

SHRI K. MAYATHEVAR: Kindly
bear with me for 2 minutes. The police 
men’s strike was mainly because of 
C.M. not knowing about administra-
tion, because of his unawareness of 
the administration. So there was this 
Policemen’s strike, which resulted in 
ihe dismissal of nearly 1080 police 
constables and officials. 366 persons 
were put in jails. 20,000 people out 
of 40,000 people were practically on 
strike. 3722 people were under 
suspension. I request the Govern-
ment here to direct the Tamil Nadu 
Government to refnstate all these 
policemen who were afTected by re-
voking the suspension orders and the 
dismissal orders, and thus save the 
poorest families of these policemen in 
Tamil Nadu.

Sir? Mr. M.G.R. received Rs. 2 
crores from the Bus Owners' Associa-
tion in Tamil Nadu as a bribe. I know 
the Bus owners’ Association’s 
GeneraVSecretary, from whom he 
received Rs. 2 crores as a bribe. This 
is not accounted. The hon. Minister 
lor Finance is controlling the I.T. De-
partment. Therefore I request him to 
alert his IT Department, to order a 
raid of the hon. Chief Minister’s 
house. He is having totally Rs. 28 
crores of mcney, received as bribe 
from various associations like Bus- 
owners’ Associations, Cinema Theatre 
Associations and so nrany other Asso-
ciations. Then, Sir, he received so 
many lakhs from the MBBS College
adm issions. He a llo tted  a quota in the
name of Manian, known as Manian 
quota. Everybody knows that he is 
the political or non-political, legal or 
illegal adviser to the C.M. of Tamil
Nadu. So, he allotted MBBS seats,
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for whom? For the students from 
America, not for the students from 
Tamil Naclu.

MR. CHAlRltoAN: All these things 
can be taken up on the floor of the 
Assembly there.

SHRI C. T. DHANDAPANI (Polla- 
chi): That wiB be done, that also is 
done.

SHtfl K. MAYATHEVAR: He
received so many crores from the 
cinema theatre owners. He re ce iv e d  
Rs. 2 crores from the coconut 
merchants and from the textile mill 
owners and industrialists and sugar 
organisations and associations from 
Tamil Nadu. Therefore it is high 
time for him to resign. We are not 
demanding the dismissal of MGR 
Government. But it is high time for 
MGR to come forward and resign, 
and get out, in tKe interest cf the 
people of Tamff Nadu, to clear and to 

' purify the honest administration set 
up by Dr. Kalaignar Karunanidhi in 
the past following the footsteps of 
Arignar Anna. I wish that MGR 
follows his Guru, Mr. Urs, who 
resigned with. self-respect s with 
dignity and' honour. He must follow 
the resignation ̂ example set up by his 
political "friend. I don’t want him to 
get out from politics or from cinema 
field altogether. Let him go to 
Kodambakkam for cinema-acting' 
which is his own field, laying down 
CM’s post, without troubling the 
people ol Tamil Nadu.

With these words I conclude my 
•speech and I support the Supplemen- 

' iary Demands.

•SHRI A. R MALLU (Nagarkur- 
nool): Mr. Speaker, Sir, kindly permit 
me to speak in Telugu. Sir, all of us 
know that there was a steep fall in 
the economic position of this country 
in the last two and a half years. Un-
fortunately the then Government had

not taken any steps to correct the 
situation. The economy of the coun-
try was worsening day by day." It 
was actually on the verge of collapse.
I am happy to say that our present 
Government is doing its best not only 
to avert further collapse of the 
economy, but also trying to put it on. 
the right track.

When we think of discussing th# 
present state of economy, it is but 
natural that we recollect our thoughts 
about what had happened in the past 
two and a half years. There was a 
steep rise in prices. At one time, 
there was even 20% rise in prices. 
Inflation was touching new heights. 
There was a shortage of essential
commodities. We also saw how the 
previous Government created bottle-
necks even in the vital sectors of 
power and transport. In fact, the
then Government instead of finding 
solutions to the problems was trying 
to find problems to the solutions.

I am happy that this Government 
is trying to set right these things. It 
is a stupendous task. Yet i  have
every hope that our Government will 
succeed in this attempt It is no easy 
task to curb the price rise, inflatio*. 
But I have every faith that we will 
succeed.

This Government with its ceaseless 
efforts, I hope  ̂ will remedy the pre-
sent position. Our party is committed 
to the welfare of the people and I have 
no doubt whatsoever that we will 
succeed in our attempt in achieving 
results.

I support these demands whole-
heartedly. For, th e y  are meant for 
the good of the country. (Interrup-
tions). I am once again supporting 
these demands, Sir, thank you very 
much.

TiWTvmx irrrcft (q̂ TT) : jrsrrefcf 
T̂TT

^  r ^ 1
A’ fatr ft sncfEm fpt

•The original speech was delivered in Telugu.
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i|>  tjv wrcr  r̂r̂-rr g  sffr

% *nr̂ *P37R % crrm vt

T̂3T CTT ?T fâff *T
pt?rt£ %mr k*t âr?r i qcrr ̂"r *j*r
cTfT T̂T̂TTT qŴTfT«if VT  2ft fâTT ̂
jm'ft wsf ?r£f  ’it i *rrq sftr  ̂
•*nft 9 ft? *fljr*nt Nt % *n*r êft 
■mr?iV r̂r T̂t |fawr  ̂   ̂rwm timi 
tt | *rfa wm  3r til arcT̂vrmr'̂ff̂rft

f̂sTTT̂rt *rr %rrm  ̂srh: urr 
smrpft  % srr«r *ttt  | i  wfaq 
4' ̂TTjpTT % faRT *T*ft TT̂rrir
arm vt *rn> sft fa ?mt cw sr fr̂r 

*̂ff  ̂ sV ^ mmx tit
r̂qrwrft  *rr3 jtt tfstt  |
 ̂̂j?r% *rt jt w v̂r *n?Ht % ̂  
tttf r̂n̂ft | rrrfa:  ̂w?frw tfr  far 

r̂t wmrf̂F ?rfswn; % til ?rf?pm 
-&% iwrr r̂Tf̂T,  ̂iwrr i $’ w 

t m x̂TT *fft  % r̂|iTr I

*̂pt *r̂rm, *pmt?r tit, *r fâr *r«r?nT 
ft t̂ r̂fEm sfm %   ̂ t̂sh

t̂̂=tt jr i  ĵpr srrt ĵhrrfW tfr  arm 

f̂r̂r |  # srwft  qr  <+t£|

'̂f i  ft?f¥ t̂ t  T̂̂rr ̂ «̂r ?r4*rrfT*iT 

t̂ *TT ĉMT«4+aT Vt W# $ W* tiftX %t 
3rt vfr̂n Tt *fr i *rt

t f% r̂ frnrTr fftsT̂ wj

flfrrt I f*fT vz tt-T* % 

■ĵft ̂ mrnrr prr  % q-nr srrn
% qrfr 5ttt̂  n̂r  % «rnr ̂
13  !pr f5r#̂rr, or  n̂̂ra

sfTt, ̂l| «TT?̂ ’TTTTT %
$f, TT̂q- ̂TT+Tff % f̂T̂Kt  Ŵ-TOTTft
■̂̂ Tfr ?f, wrmwf *r amr apn r̂%- t̂- 

r̂rfr fff,  tlw f̂Wr n
qr̂mxt ̂f, ̂  Tn̂n ̂ wmr *m 

r̂m, mr srr?r  vtt-

tfttvRi  t,  qTPr̂ mf  *r tht

Tl% iff, >̂p?t T̂ff r̂  ?  5̂T

«f̂  vt srrq-  | ?r> fo>7  5fWf

75T?r ?înr  ŵ r,  ̂ w$w*r 
773RT, T?T TT -qHT I ?  T̂ffTrr 4’ tit 
^%tt f  f*F  ^ rfqnr mm r̂t 

f̂TT irnr titx frn v* ?m̂r tt «fr
TOFTPC sfTT ̂ P̂€l«T ̂?T ̂ ̂TTR'̂ 7̂ffW?T 
JPT' I

fftnrr ?rarT̂  ̂ %rk  T̂WT̂nr
% y«rfHcT ̂rsHT ̂TfcTT | I l̂̂fd HfÛ4, 
r̂rr ̂rpf?t ̂ fv v̂rrŵ % tttw vt *rm
f̂ RTR %   ̂TPxTf if- , m  fw?[Rift(

qfgŷT WTTT̂ ?>, <TfTT ST̂fT P> ’tflT ̂
tt^t  ff,  rfFrnr

tftT irrq-% ̂rf f̂ ^
%* * 307 w\ r̂ tV t̂wtt ^
?T̂i?T ’ftfS'cT %ftx P̂T TT5T1  f̂tf'T̂T
f̂rr  %f̂r?r EfrfVcr ?fr  fer,

»ft ?r̂ir ... («mra) ....

sfto %o %o  fkwr̂t (JTF?n:) : ar̂r t̂

*Ffr %p*rr i

^  TPTwmr  fnraft:  f̂ mct tit,

*qr arTar m r̂nr% £ i sm
q-rq-̂t T5T arr sr̂ r̂ %̂r ?r, ?fr ffrf 

^ t '

sfto %o %o ffpnfr :  r̂rr  r̂r

5HR-  I  .

«ft XTm̂cTTT jrmfi : H ir?r X& i
f=P ^r ’ftlrrr titz  ?TfiTrT Ttr̂T  «?ff

TTT? ?T̂r T̂RcT ?TT̂rT TT *W?r snriT 
t TftT *rr*j- ?ft   ̂Tfft  â-̂r

r̂f̂T ff7 3r> trrr T̂rr ̂   fr̂niTT
?W   ̂p W T ?frrr | i itr ttft

5̂T*Tt»T ^̂7ft t iTT T>FTT
T̂f̂r i  ?̂r irraTT qr %rfr tofttt
vt firrR jfrr f̂er'rw r̂  r̂rrrqT

=?rr%TT | $ ^  nfr  tt̂tt  fr

% 5ft ITfrPT lf|\%rT 7rnr fit 37f triff *rrt 
'‘jft'-'lftWK  T̂TTT I im  m  f̂ ?T ?

f% ?TfrT qrt sw ttt *m '*fV tr̂r?r 'ftfĝr 
T̂ T̂t-ftffT 2TT t̂̂TTT ^ ^ f̂tfepT 
qr#f fVrcrr ̂ r |f T̂TT vfrET f̂tfTT fw jtr̂T 
r̂rferr i  m itt ?̂r B̂r r̂r snâ'f *fr, 

feT, fsr̂r, ?ftwVrr, tt t̂tt erai 
frt n̂r rr̂r  frrrr
ferr  r̂arf̂r *rgt *fft mft tiw r̂rfr
»rf | st   ̂w  qr 'prm r̂ r̂?ft
fw T̂T  ̂I  -ft’̂Ffr Ŵt ftrTT

î  ;r vflr f̂ rfr f^ 1̂r  ̂  ^

t̂avT  ffl̂r  t̂t t.. .

vff  TTtmr>rw ̂  (f̂n̂r̂ ) -.
CTftf̂iT ?TTT̂ TtflH t̂f̂T

tar mx ̂ i ■

ti\ TWTW?T«T fTiert : *£\  tWT  ̂I

m wFrr̂jnrT t̂̂ |, s?rtr*Tt ir m 
vr  »iwir0  T̂f £  i

ff Prt̂r frTT?r«rt% firc ̂nnrarfT Mr 
wft q-̂ft err wfTRT qftf̂r f̂rfipr ̂  Mt *m 

Vt mflcT fw TT̂T
t̂f̂TT 1  t̂ 1̂-6 <5?TTT TfRt irf ̂ |
fr?TT t *KTf  ŴT wrrfr ̂ I WT, <TTTT,
ifhr̂r *fVr 5TPTT vtitrtt % 5̂  f̂pff ̂r ?rt 

5̂  jf %ft̂r % »ft nrsft TCf % \  qrsft 

 ̂  ̂ ^ 'jpr  >rf $ *ftr
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[ «ft TmrniT viusft ]

£—trV vr sptf 
sarVFTT  t I  cTT’TJ ftt  ft3T TO

fârf ftjft fr m  srrm ̂rrf̂r fa fârftt 
^ If ft TPft ̂t &rzrm st to Qutht 
rJT*rag *T7lf irm I zft  ft *TT%
srHr, '&?. fal̂Ffr fftft tit? m
HT̂’SET 3FT̂ 3ftft I WW $J 3ft ̂  ̂=T JflTfT 
fc, fan art ̂7T*r ̂  fft?T TIST  TO V J? K §tt
£,  % ftnre ̂rfarr spnr-fttsnr *t't *fr ktwt
ft  faqi ̂rrzr i  **r % %rr gfr srrq- ft 

35 ?rw m ?RT3r fan §■, *re>  q̂t 
f̂t sftr jirrsi ̂n̂rr  ?fh jm fam*r k fa
ŵrwr̂rT trr% <rr stit wt i

frfn tit7 fft̂nf cr sq-̂rm 7’ *r̂rr *pt
ITRT̂  S*TH ’STTn'l Û?TT |  qr̂ :}0

^ *rFrr t?, t*f  ft ?rrq- ?r  n?fr 
fazrr, t*t% 5TR ̂r-T̂F raf srri  ft'Vr f f? 
^r fârr  *n<r far ft snft f $rtr *rr\

| fa ?p̂rT ST-fainf h jfrr̂t ft &, f ®
I ft ̂T SrfTWf T*J?TF ̂îf f *nfa 

fâTT̂ 5FJ -ffPRT *T?̂*T wrr fa *T£T JTPHT ft
wit % *rfr t5" sfe *pt 3FM̂i?T«prF7t srnr 
sp»faft£i f̂tT̂ft ̂rr̂q̂fenwiT̂T̂ft, 
? w "T n?, farr ̂rnr, fftsnr
tfrtm  r̂r#, smht ̂rrr rVr ̂r.
r̂rsft, ̂r r*r ̂rwrfa sfhr̂ft 
% in  faft % ̂  T'r  ^

ssrmn  HT̂-fjTtrW ft  I i
sm* ̂r=r ft  r̂̂T *t̂t ?,, fsR wfr 
S5TT7 ĴR-rrf̂r̂  ̂I Jfft rrft  ft
r r f ̂ l ̂ T   ̂T   T  ̂T   f   ? f h :  gfffr  ft  ft  STfTT  fT—  ̂T  

?iriTT CR>it ^ t, OT̂T̂t 3ft 

*7t fâfr ? i  3*mfa*rr*r
q-p? 7T3?r  TT ST '̂IT faqi jfr̂T, ftr
■JJT !TT fafTUT  #rft  JTjTT t I  tff? Wt 
iT*r ̂ rt ;rr m  ft 
?rnp TT̂rfi t,  t̂f 3r7f?r  r̂f̂ifr
*HFiTf q?'T STrfl ,  r̂T *nftt ̂ r 
PfFT £, nfw ?T?f f lr r̂̂r
'4t t I T̂i'T % ftHITfliJ- spf T̂ 
T̂¥J ̂ ̂ T̂'l ̂F  r̂t|nr  r̂f%
T̂TT ̂T *flt JT̂ ^ ̂7" T*T 3TFIT % fan rrsq- 
T̂TTTTTr TT j’TT̂T ft ̂TTTT fTFrmr $tfc[Tr ̂rrf% 
tzrt vr?̂, fsm ft ̂rrrt f̂rr»t ̂fr sTt̂p' %
ft *TR T7,ft I, rr̂ sr̂T STr7-  »fa I 
f̂a 15*  fft% fa f̂ran̂t 3ft q̂T ?m,
?ft ^ t 7t m fis s*rPT faur nrft ?rm | i

ft ̂TfTFl fa fafT ftsft  ftt nr {fnr-
* t t  ft  f p .+ r O   q $ T   r̂r  f a r n :

gr*TT *T?T JÎT |

16 bns.  ̂ ' f

SHRI S. A. DORAI SEBASTIAN: 
(Karur): Sir, I thank you for the1 
opportunity extended to me to raise 
some points with regard to allocation 
of funds—15 crores—to Tamil Nadu. 
The hon. Finance Minister is 'kind 
enough to allot Rs. 15 crores for the 
flood relief work. The usual practice 
of the ruling party of Tamil Nadu is; 
that the work is not given to the pro-
per person. It is not allotted on the 
basis of tenders. It is allotted to the 
party people and they are interested 
only in their affairs. The funds 
allotted are not utilised for the. 
schemê for which they were sanc-
tioned.

For this aspect the entire scheme* 
of supply should be streamlined. Some 
high power committee should be ap-
pointed with Members of Parliament 
or M.L.As with some other high offi-
cials to probe into facts and to see 
that funds are properly distributed. 
They should be asked to visit nlaces 
where works are carried on. If 
schemes are undertaken on this basis, 
the aid given by government will 
definitely be used properly and poor 
people will benefit. Supply position 
in respect of coal and hard coke is 
bad in Tamil Nadu for the past one 
year. The supply is very limited 
when we consider the demand for the 
small scale units in Coimbatore. 
Small scale units in Coimbatore use 
hard coke and pig iron for production 
of agricultural pump sets and casting. 
The supply of hard coke and pig iron 
is inadequate. It is also found that 
states lifce Delhi, Haryana, M.P.s U.P. 
etc. are getting sufficient quantities cf 
coke. I request the hon. Minister 
concerned to look into this so that 
more wagons of coke and pig iron 
could be made available to Coim-
batore and other places in Tamil 
Nadu.  More than twenty thousand
employees are working and by this 
step the unemployment and retrench-
ment could be avoided. I have given 
my suggestions and I request the hon. 
Minister to take note of them and do 
the needful.
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SHRI T. R, SHAMANNA (Banga-
lore South): I am thankful to you for 
giving me an opportunity to. say a few 
words in respect of the first supple-
mentary budget. This supplementary 
budget is for a demand of Rs. 2144 
crores; it is so large as the total ex-
penditure of the Central government 
at one time. The supplementary 
budget should be resorted to generally
lo make certain adjustments. I 
should first refer to the demand under 
the Ministry of energy, coal and 
lignite. There is a demand for Rs. 33 
crores under this head 33 years after 
Independence we are not able to 
manage an industry like coal. We are 
working at a heavy loss in respect of 
coal industry and this amount of 
Rs. 33 crores is needed to give 
interest free loan to Coal (India) 
Limited and to give financial assist-
ance for developing coal industry and 
building up coal reserves. The Gov-
ernment will have to give better 
thought in respect of this important 
industry viz., the coal industry, be-
cause it is a vital raw material need-
ed for all production work and also 
the movement of our locomotives 
particularly when the hydro-electric 
power is showing signs of reduction 
every year on account of bad rain 
conditions. It is very necessary that 
this industry has to be studied in all 
respects and you must see that not 
only the production but also the dis-
tribution of coal is done in a rational 
way so that the .country may benefit 
to the maximum extent. It is unfor-
tunate that this big industry is work-
ing at a heavy loss and the industry 
cannot be made to survive by giving 
assistance at all times. Steps have 
to be taken to see that very soon (his 
industry is made to, stand on its own 
legs, not only to balance its budget, 
but also at the same time it must be 
able to give us surplus.

Furthermore, the production is 
handicapped on account of various 
reasons—labour strike, transport etc. 
The Government will have to go deep 
into the question and see that this 
vital industry is developed to a con-

siderable extent and the heavy loss 
that we are sustaining is reduced.

It is necessary not only for trans-
port but also for the development of 
industries. Many times our Railways 
will not be able to work efficiently. 
In many cases, for months, they have 
stopped the movement of rails for 
want of coal. Many industries have 
declared lay off for want of coal. 
This is significant particularly when 
the power cut is there to the extent 
of 50 to 60 per cent. This industry 
should be developed to such an ex-
tent that it should not only serve the 
industry but also to give impetus to 
the working of our Railways. Fur-
thermore, as a substitute for produc-
ing electricity, coal will be necessary. 
Therefore, I urge that the Govern-
ment should give all serious atten-
tion to see that the coal industry is 
placed on proper lines so that the 
country’s economy may be benefited 
to a considerable extent.

Another expenditure is regarding 
prohibition for which Government has 
been having half hearted and ineffec-
tive policy. I have to state that pro-
hibition was brought by Shri Rajgopal 
Acharya sometime back. To make up 
excise revenue loss Sales Tax was 
introduced. I do not know all India 
figures. But as far as Karnataka 
State is concerned, we are collecting 
heavy Sales Tax to the tune of Rs. 150 
crores and we are collecting Rs. 70 
crores for excise. So, Sales tax is 
increasing every year. Unfortunately 
the Government has not taken so de-
finite policy regarding prohibition. It 
is also unfortunate that they introduce 
prohibition and after sometime or the 
other they re-introduce drinking by 
abolishing prohibition. It is very 
necessary for the Central Government 
to lay dmvn proper policy regarding 
prohibition. They should take a deci-
s i o n  o n c e  for all a s  to how these things 
have to work in the interest of the 
people.

As far as my State is concerned, I 
am sorry to state that year after year 
the revenue on account of the excise 
is increasing by Rs. 10 crores every
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year. If Rs. 70 crores Is spent as pay-
ment of taxes to Government in tke 
form of revenue, it is estimated that 
nearly five times that amount will be 
paid by those persons who drink, that 
is, they will pay Rs. 350 crores and 
we are concerned about the poor people 
who pay large amounts of their earn-
ings to drink toddy and arack. There-
fore, unless and un£il prohibition is 
brought on proper lines, there is n0 
Salvation for our poor people in the 
country. Even the Tamilnadu Gov-
ernment, which had introduced pro-
hibition some years back are now 
relaxing it and soon they may altoge-
ther withdraw it. In our State also, 
we had prohibition for about 10 or 15 
years, but on account of the kalf- 
heartedness of the policy of the Gov-
ernment and also the influence that 
was brought upon the Government by 
the toddy contractors, prohibition was 
quashed again and this devil, namely, 
drinking, has been made legal. In 
Bangalore city itself, there are more 
than a thousand wine shops and even 
in residential localities we are having 
it. Now and then there are deaths 
due to illicit drinking. If you are in-
terested in the health of the people 
and secondly if you are really in-
terested in helping the weaker sec-
tions, this evil drink should be re-
moved. As long as these weaker sec-
tions are addicted to drinking, it is 
impossible for us to see that their 
economic condition improves. There 
fore, in order to help the weaker sec-
tions, it our duty is to see that prohi-
bition is introduced. Therefore, I 
request the Central Government to 
take some concrete steps, lay down 
certain policies in this regard and see 
that the poor people are helped to a 
considerable extent.

With regard to the textile industry, 
Government is spending large sums of 
money to give loans to sick mills and 
to revive them. If we go on paying 
money to run the sick mills, it will be 
very difficult for any Government to 
make financial adjustments. There-
fore, Government must take steps to

see that the textile industry is put on 
strong ground. Next to food cloth is 
a very vital item of our needs. So, 
Government must take steps to see 
that this industry is kept in a good 
state.

In Karnataka, on account of the in-
troduction of silk exchange, nearly 2 
lakh weavers have been thrown out of 
employment and nearly a thousand 
twisting factories have been closed. I 
request the Central Government to 
advise the State Government to see 
that necessary credit facilities are 
given to the weavers and the twisting 
industries so that they may run this 
industry of national interest.

Just like coal, another industry that 
is causing us heavy loss is steel. A 
few years back the cost of steel was 
ranging from Rs. 800 to 900 per ton. 
and now its cost is more than Rs. 2,000 
to Rs. 2,500 per ton.

MR. CHAIRMAN: You can reserve 
all these things for the discussion on 
the regular budget. They may not be 
very relevant now. Please conclude.

SHRI T. R. SHAMANNA; I am con-
cluding. The abnormal increase in 
steel price is causing great hardship 
not only for industries but also for 
building work a I request the Central 
Government to see that this steel in-
dustry is placed on proper lines so the 
the industry as well as the general 
public may not suffer considerably on 
account of the abnormal rise in steel 
price.

Lastly, kerosene and diesel have 
been discussed in full length in the 
House, but there are a lot of difficulties 
in getting kerosene and diesel in 
Karnata. Because there was no proper 
supply of kerosene, many of us are 
facing curses from the people parti-
cularly when we go to them for votes.
I request the Government to see that 
kerosene and diesel are imported in 
sufficient quantities and proper use is 
made of the petroleum products. I do 
not grudge if you ration petrol for cars 
used for unproductive purposes. But
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for genuine consumption by trade and 
the people, particularly weaker sec-
tions who use large quantities of 
kerosene, kerosene and diesel must 
be made available in sufficient quan-
tities so that the poor people can be 
helped to a considerable extent.

MR. CHAIRMAN; Mr. Banatwalla.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Is he talking on his cut 
motions? After him I will speak.

MR. CHAIRMAN; The practice is that 
ttie motions and demands are discuss-
ed together. So he is doing that now.

SHRI G. M. BANATWALLA (Pon- 
nani): Mr. Chairman, Sir, I will con-
fine myself to Supplementary De-
mands Nos, 47 and 67. I have given 
three cut motions also. My third cut 
motion refers to the general failure of 
the Government to prepare complete 
and comprehensive electoral rolls for 
the Lok Sabha elections. As a result of 
this failure, as you know very well, 
thousands and thousands of the names 
of citizens were not to be found on the 
electoral rolls and there were large 
scale omissions and deletions with a 
very serious situation, namely, disen-
franchisement of thousands of our 
citizens. This is a very serious situa-
tion that the House should take note 
of. (Interruptiona). And I must em-
phasise on the Government that this 
is a phenomenon that requires a 
thorough investigation so that such a 
thing does not occur.

Sir, it was very shocking that areas 
after areas were almost forgotten by 
the enumerators and the names did 
not appear in the electoral rolls. (In-
terruptions). So this is the situation.
I have specifically moved this parti-
cular cut motion so that the serious 
situation is realised and the Govern-
ment institute a thorough probe into 
such a phenomenon, take action against 
those responsible for the dereliction of 
their duties and also to ensure that 
such a phenomenon dues noi lepeat
itself in .future.

Let us take the situation in Assam. 
Assam currently is a victim of a violent 
agitation started under the pretext 
that the names of the foreign nationals 
should be removed from the electoral 
rolls. There can be no two opinions 
about this point that foreign nationals 
cannot be allowed to associate them-
selves in our electoral process. How-
ever, it must be understood, and must 
be clearly understood, that the agita-
tion that is there in Assam has very 
mischievous and political motives too 
and the Government must not fall a 
victim to such motives. I must point 
out here that three general elections 
in the years 1971, 1977 and 1980 and 
two panchayat elections in the years 
1974 and 1976 were held with the 1971 
rolls. After all, these elections a 
number of election petitions were filed, 
but you will never come across a sin-
gle election petition where the ground 
taken is that the names of foreign 
nationals were included in the elec-
toral rolls. It should also be remem-
bered in this connection that if you 
make a comparison of the electoral 
rolls for 1978 and 1979, you will find 
that there is a rise of only seven per 
cent, and even this increase is to he 
found in areas where the majority 
ethnic group resides. On the contrary, 
there is a fantastic decline in areas 
where the minorities live. I may sub-
stantiate this point by saying that in 
the minority pockets like Jania, Bagh- 
bar Chenga; Golakganj; Gauhati East, 
Gauhati West, Mangaldoi, Nowgong 
etc,, the number of voters has decreas-
ed, while in other areas where those 
who belong to the ethnic majority 
live, the number has gone up, for ex-
ample in areas like Patacharkuchi, 
Sampathar, .Torhat; Sibsagar etc. 
Therefore, I must impress upon the 
Government that in dealing with the 
situation, proper care should be taken.

It is most unfortunate that even
high police officials and Deputy Com-
missioners were not free from bias 
when thousands and thousands 
objections were filed to electoral en-
tries. Tt in a mntter fact that in
many cases the objections were flcti-
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tious and in others they were minors. 
When I am pointing out all this, I do 
not mean that the names of foreign 
nationals can be allowed to remain on 
our electoral rolls; no, but when such 
an agitation is going on, minorities, 
linguistic or religious, should not be 
subjected to untold hardships of which 
they have been victims during these 
days.

There are cases where no notices 
have been given to persons against 
whom objections were taken. In one 
case, notice was given to a single in-
dividual in respect of 85 voters, and it 
was served on 18th November, 1979, 
at 9 p.m.; directing him to appear the 
very next day, on the 19th November, 
1979, in the morning. That person 
went to see the officer, but could not 
reach him because there was picketing, 
and the same day by the evening he 
was informed that the objection had 
been allowed and all the 85 names had 
been removed from the electoral rolls. 
Such is the situation over there.

The other persons against whom 
there were objections were not allowed 
ta appear. There was intimidation. 
They were driven away, and they were 
not allowed to have their say before 
the authorities. The authorities, I 
may also point out, have been very 
partial over there. Such is the situa-
tion that requires the serious consi-
deration ol the Government.

It is shocking that a large number 
of violent incidents have taken place. 
Official figures have been given of the 
deaths in the brutal atrocities, but I 
may very respectfully submit that all 
these are an under-estimate. Some 
MLA s. of Assam have given a report 
according to which the total number 
of families affected because of this 
violence is 8,000 while the total num-
ber of persons affected is 25,000. Ac-
cording to this report of the MLAs of 
Assamf several of them, which I be-
lieve; they have already submitted to 
Hie Government, the total loss of life 
apprehended is between 800 and 1000

and the loss of property is estimated 
at Rs. 2 crores. Villages after villages 
have been reduced to ashes and tke 
incompetent Government remained a 
mere silent spectator to all these orgies 
that were being committed. Nest 
merely the figures, but consider the 
intensity of the atrocities.

As you have already rung the bell, 
I will resume my seat with only one 
or two examples here in brief. At 
Dighaldonga village, 70 persons belong-
ing to 14 Muslim families were sub-
jected to brutal injuries and then 
dumped into a dry well.

MR. CHAIRMAN; I would appeal 
to the hon. member the situation there 
is not yet quiet, it is explosive not to 
use such words, because the situation 
may become explosive.

SHRI G. M. BANATWALLA; I was 
pointing out to the intensity of the 
whole thing. They were subjected to 
brutal injuries and then dumped into 
a dry well and mercilessly burnt alive. 
At another place, at Chowlkhowa, 
seven persons were killed and.. .

AN HON. MEMBER; Is he telling 
these things based on his personal 
knowledge or what?

SHRI G. M. BANATWALLA: I
have already referred to a report given 
to the Government by a number of 
MLAS of Assam.

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA- 
MAN): Normally, I would not have 
interfered. But, as the Prime Minister 
has seated, it is a very sensitive matter 
and this is totally irrelevant here and 
I cannot be expected to answer this.

SHRI G. M. BANATWALLA; How 
is it irrelevant? Refer to Demand No. 
47.

SHRI R. VENKATARAMAN: The
hon. Member is a very senior member 
and he knows the limitations of tbe 
discussion on the—Supplementary De-
mand for Grants,
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The only thing a Member has to say 
■'is that this amount should not be 
^allowed where this amount has not 
been properly incurred or where there 
has been any excess or abuse, but he 
cannot, merely because a demand is 
brought, discuss the whole question of 
la*w and order in a State.

SHRI G. M. BANATWALLA: The 
-demand has come here in order to 
enable the Government to have a 
proper control of the situation. We 
have a mention of this at page 63 and 
my point is that the Government 
failed totally and completely to . . . .

SHRI <R. VENKATARAMAN; Mr. 
Chairman, Sir, I want to have your 
ruling now. The hon. member cannot 
be allowed to go on in this way.

SHRI G. M. BANATWALLA; I was 
pointing out to .. .

MR. CHAIRMAN: On which de-
mand are you speaking?

DR. S A RADISH ROY (Bolpur): On 
a point of order. The hon. minister 
has stated that it is a State subject.

SHR-I R. VENKATARAMAN: I did 
not say that. The hon. member per-
haps did not hear me.

MR. CHAIRMAN; He only said that 
it was not relevant.

SHRI G. M. BANATWALLA: I am 
sorry that in the concluding remarks 
of mine, such points: have been raised, 
whereas I am trying to be very much 
within the limits of the demand, to 
which I have moved a cut motion. You 
have been good enough to admit my 
cut motion. The cut motion has already 
been moved. I will read out my cut 
motion.

MR. CHAIRMAN; The cut motions 
have been allowed. The cut motions 
are on the electoral rolls.

SHRI G. M. BANATWALLA: I will 
read out my cut motion. The cut

motion that has been allowed on De-
mand No. 47, reads as follows:

“Failure to ensure due protection
to linguistic minorities in Assam and.
Meghalaya during violent agitation
with respect to electoral rolls.”
This arises from Damand No. 47 and 

you have a specific paragraph mention-
ing about it in page No. 63.

I was just concluding and sub-
stantiating what I had said and I 
was asking the Government to, see 
to it that proper action is taken 
against those who have been found 
guilty of dereliction of duty. I have 
said that there can be no two opi-
nions about the fact that foreign na-
tionals cannot be allowed to partici-
pate in our electoral process. There 
can h0 no two opinions about it. But 
then a violent agitation has started 
and, under the pretext of a violent 
agitation, untold hardships cannot be 
caused. The Government cannot 
merely say that it set up one police 
control room for that particular pur-
pose. It is such an inept handling, 
an unimaginative handling and an 
inefficient handlig of the whole situa-
tion. I realise that it was the past 
Government that was responsible for 
all that. I wish the present Govern-
ment well. But I am warning them 
of the difficult and stupendous task 
that is ahead of them. I am sure 
that they will perform their duties 
well and with all the impartiality give # 
due protection to the innocent citizens 
of India, at the same time ensuring 
that our electoral’rolls are really cor-
rected, fair and comprehensive in na-
ture.

With these words, I commend my 
cut motions for the adoption of the 
House.

♦SHRI ERA MOHAN (Coimbatore): 
Hon. Mr Chairman, Sir, our talented 
and capable Finance Minister has pre-
sented before this House the Supple-
mentary Demands for Grants, t am

•The original speech was delivered in Tamil.
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grateful to you for giving me an op-
portunity to participate in the discus-
sion and Put forth certain views on 
behalf of my party the Dravida Mun- 
netra Kazhagam.

The people throughout the country 
should have a stable and sensible Gov-
ernment committed to common weal, 
the Government should not at any 
cost cling to the Chair but give clear- 
cut directions for the progress of the 
nation, such a Government should not 
only be there at the Centre but also 
in the States, only Shrimati Indira 
Gandhi whose entire life is a saga 
of sacrifice is the only national leader 
who can be entrusted with the onero.us 
task of heading the Central Govern-
ment—these were the issues of na-

■ tional importance put forth before the 
people during the General Elections 
to the *Lok Sabha by our leader Dr. 
Kalaignar Karunanidhi who has end-
eared himself to the people of Tamil 
Nadu with his zealous advocacy of 
their causes. He sought the support 
of the people for such a Government 
at the Centre. Not only in Tamil Nadu 
but throughout the country the people 
have given their unqualified verdict 
for such a Central Government. The 
President^ Address and these Sup-
plementary Demands have made it 
amply clear that progressive policies 
are going to be the corner-stone of 
this Government. On behalf of

# D.M.K., I extend mv whole-hearted 
support to these Supplementary De-
mands. I would take this opportunity 
to place before our hon. Finance Min-
ister certain concrete proposals for 
his consideration.

It is the long-standing demand of 
the people of Coimbatore and Singa- 
nallur that they should have Corpo-
ration in the place of Municipality. 
The State Government has been stal-
ling the people that the President of 
India has not yet given the stamp of 
his proposal sent by the State Gov-
ernment. T wou’d request the hon. 
Finance 'Minister to use his good offi-
ces and get the President’s assent

for the proposal of converting Coim- 
batore-Singanallur Municipality into* 
a Corporation.

Coimbatore is known as the Man-
chester of India. On account of in-
adequate and tardy supply of coke and 
pig-iron many hundres of Foundries 
and Small Industries producing pump- 
sets etc. are on the verge of extinc-
tion. Thousands of workers have- 
been thrown out of employment. The 
Central Government should ensure 
adequate supplies of coke and pig- 
iron to Coimbatore’s starving small 
industries which in turn would res-
tore the livelihood of thousands of 
workers in pangs of hunger.

Tiruppur in Coimbatore District is 
nationally known for its Banian in-
dustry. The indiscriminate levy of 
excise duty on this industry in 1979-
80. Central Budget has extinguished 
the mainstay of 50 thousand workers 
here. The hon. Finance Minister 
should look into this immediately and 
do the needful. He has to give suc-
cour to these suffering workers.

The arid zone of Coimbatore Dis-
trict will become a granary if Pan- 
diar-Ponnampuzha scheme is executed 
expeditiously. If green revolution is 
to become a reality, then the work on 
this scheme which is the life-source 
of the people of Coimbatore should 
be started this year itself. I need not 
say that the hon. Finance Minister* 
has a vital role to play in this regard.

In North Coimbatore the railway 
level crossing has not only become a 
serious hurdle to the heavy traffic of 
both industrial goods and human be-
ings hut also a hazard for botv> You 
can imagine the ha-dshm caus**-* lo 
industries and to the public if the 
level-crossing is closed ten times a 
day. Tt is inexplicable to me why 
the survey and other works started* 
some time ago for a Railway over-
bridge have come to a standstill now. 
The Railway over-bridge is an ino-
perative necessity here.
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A predominant section of the po-
pulation in Coimbatore district is 
handloom weavers* They are facing 
the eternal problem of non-availabi-
lity of yarn at reasonable prices in 
adequate quantity. This primary raw 
material of yarn should be made avail-
able to them at reasonable prices in 
adequate quantity.

The Chief Minister of Tamil Nadu 
has dismissed thousands of Police 
personnel because of their partici-
pation in the strike. They have been 
exposed to sun and showers in the 
real sensfi of the term. The hon. 
Finance Minister should ensure their 
return to jobs.

The Central Government has given 
Rs. 15 crores for flood relief. This 
is a drop in the ocean when compared 
to the large-scale devastation through-
out Tamil Nadu, particularly in Co-
imbatore district extensively. The 
•lion. Minister of Finance should allot 
more funds for flood relief. It is 
partinent to point out hear that even 
this sum of Rs. 15 crores has not 
been distributed in a fair manner by 
the State Government. Political 
partisanship has become the prime 
consideration jn the distribution of 
these funds. I demand a high-level 
inquiry so that the public of Tamil 
Nadu get uniform benefit from such 
funds,

I wo'uld like to refer to the Food 
for Work scheme. Under this scheme 
the daily wage of a warker is Rs. 9. 
But in some places in Tamil Nadu 
he gets Rs. 3 at the day’s end arid 
he is asked to sign for Rs. 9. This 
should be looked into.

The employees of the State Go-
vernment, who toil ceaselessly from 
Corning to evening should get equi-
valent scales of pay and dearness 
allowance, as the Central Govern-
ment employees get. The State Go-
vernment employees are doing equa-
lly responsible work.

The Central Government should 
also establish a Medical Research 
Centre in Coimbatore, which is very
necessary in view of the large num-
ber of textile mills and other indus-
tries there.

The Central Government had offer-
ed the workshop for repairing rail 
coaches near Karamadai, which is 
adjacent to Coimbatore. On account 
of lack of interest shown by the Chief 
Minister this offer of workshop for 
Karamadai has been withdrawn by 
the Central Government. I suggest  
that the people of Coimbatore district 
should not become the victim cf the 
vagaries of the Chief Minister. This 
workshop should be established in 
Karamadai.

The result of General Elections is 
a revelation to all of us. It is not 
merely just for a stable Government 
at the Centre; it is also a stigma on 
the non-functioning State Govern-
ments. Shri Devaraj Urs, the Chief 
Minister of Karnataka, realised this 
and resigned in a dignified, decent and 
democratic manner. The other Chief 
Ministers have not come to their 
senses. They are convening a Con-
ference here in Delhi to oppose the 
Central Government^

MR. CHAIRMAN: These are not re-
levant here; you can reserve them 
for another occasion.

SHRI ERA MOHAN: The people 
have given out their dissatisfaction 
against the State Governments which 
are not committed to their welfara. 
While the people are keen that de-
mocracy should flourish in the count-
ry ̂ these State Governments are 
raising the bogey of anti-democratic 
steps of the Central Government 
which has been unequivocal choice 
of the people of India. When in 1971 
the General Elections to Lok Sabha 
were notified, though there was one 
more year to go for the Tamil Nadu 
Legislative Assembly, our beloved lea-
der Dr. Kalaignar Karunanidhi, who 
was then the Chief Minister of Tamil 
Nadu, chose to dissolve the Assembly

2385 LS— 8
1
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also so that the people of Tamil Nadu 
would have a democratic choice. The 
courage of conviction and the manli-
ness exhibited by our leader Dr. Ka- 
laigner Karunanidhi should be the 
beacon-light for the Chief Ministers of 
States who want to cling to the Chair 
despite the people’s verdict.

With these words, I conclude my 
speech expressing my gratitude to 
you for giving me this opportunity.

SHRI BAPUSAHEB PARULEKAR: 
Mr. Chairman, Sir, I have moved, in 
all, four Cut Motions, and I would 
request you....

MR. CHAIRMAN: Please try to be 
brief.

SHRI BAPUSAHEB PARULEKAR: 
I will try to be very brief. Sir. But 
considering the number of Cut Mo-
tions I have moved, I would request 
you to give me tim e... .

MR. CHAIRMAN: It does not de-
pend on the number of Cut Motions.

SHRI BAPUSAHEB PARULEKAR: 
One of the Cut Motions I have mov-
ed is with reference to Demand No. 
67 in respect of the Ministry of Law, 
regarding failure to prepare correct 
electoral rolls and omissions and dele-
tions from the electoral rolls. I fully 
associate myself with the views ex-
pressed by my esteemed colleague, 
Shri Banatwalla, on this particular 
point. But I would like to add two 
or three things to what my learned 
colleague has said.

There are widespread complaints 
about large scale omissions and 
errors in the electoral rolls and they 
have been brought to the notice of 
the Election Commission. But till to-
day no satisfactory explanation has 
come from the office of the Election 
Commission. Therefore, taking ad-
vantage of this opportunity, I would 
like to Invite the attention of the 
Government to this very important

aspect. I would like to invite the 
attention of the hon. Minister— and 
also for the information of the hon. 
Members of this House—to one very 
important instance which would show 
how these electoral rolls were pre-
pared. It has been reported that the 
son-in-law of Chief Minister Shri Ba- 
narasi Das (of Uttar Pradesh) who is 
a member of the Provincial Medical 
Service, has been mentioned as ‘dead’ 
in the electoral roll. He is very well 
and alive. I would request the gov-
ernment to take a very serious note 
of it. This would Prima facie show 
how these electoral rolls were prepar-
ed. In a city like Bangalore, it is 
reported that names 0f the thousands 
of eligible voters had either not 
been included or have been deleted 
without any proper inquiry. Apart 
from all these reports, I would quote 
for the information of this House the 
report in the Press regarding the 
statement made by one of the Chief 
Ministers of our States, namely, Mr. 
Eanarasi Das. He is reported to 
have said:

“15 million voters had been arbi-
trarily deleted from the rolls all 
over the country. Exclusion of a 
large number of voters from the 
rolls had been done with a view to 
brightening the Cong.(I)’s election 
prospects.”

He has also said:
“The Chief Election Commissioner 

Mr. S. L, Shakdher had acted in a 
partisan manner and names of about 
one crore voters had been struck off 
the electoral rolls in UP alone.”

t t o ) :
*TfT m farfTOT % *f7THiT «rr 1 
r>r ?rnr fsft *T*r 1

SHRI BAPUSAHEB PARULEKAR: 
I have not made any statement, I 
only said that this is the statement of 
the Chief Minister of one of the im-
portant States, Therefor?, the Govern-
ment should pay serious attention if 
there is any truth in it.
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Majority of voters belonging to the 
Backward Classes had been purpose-
ly excluded because they belong to a 
particular party. The last point on 
this issue is, that I can very well un-
derstand and appreciate, that the offi-
cers who went to the houses of vo-
ters did not find the persons in the 
house or know their whereabouts but 
I am not in a position t0 understand 
how the names were deleted after 
the voters’ lists were prepared. The 
Government owe an explanation to 
the House on this particular issue. I 
fee] if this be true, it indicates a deli-
berate attempt to disenfranchise many 
voters and I would request the gov-
ernment to make a statement on this 
particular issue.

Coming to the other important point 
that is with reference to Demand No. 
50 in respect of Police and the Home 
Ministry, I did try to invite the atten-
tion of the government by giving call 
attention motions or adjournment 
motions or short notice questions with 
reference tQ the crime situation in 
Delhi. But unfortunately or for-
tunately the hon. Home Minis-
ter was not prepared to admit any of 
these motions. Whatever it be, unfor-
tunately or fortunately, since the new 
government assumed office, a serious 
crime wave has flared up in this 
capital city of Delhi. Panic has grip-
ped the people of the capital follow-
ing the dacoities and burglaries and 
about 6 persons have been seriously 
injured. In broad day light in the 
capital place of our country the cul-
prits have committed a robbery in a 
car and then moved on to other pla-
ces and have committed dacoities and 
robberies in jewellers’ shops. All these 
are situated only within a kilometre 
of the Police station and this is in 
spity of the fact that heavy police pat-
rolling is done. Then there is a mur-
der case reported of a school tea-
cher........

) : *nmfcT
*ncr srits %nix | 1 aft 1

% vy* qr$7 3r TVm $

cur sfsfet  t  ? ^  srtsfc f ?

MR. CHAIRMAN: You have raised 
this point. But} there is also a Demand 
on Police. Shri Parulekar, you may 
go ahead.

SHRI BAPUSAHEB PARULE-
KAR: When they were making an
attack on the DMK, no point of order 
was raised.

MR. CHAIRMAN: Please be brief.
SHRI BAPUSAHEB PARULEKAR: 

I have mentioned only a few cases. 
But there are plenty of cases. They 
show that the people in Delhi have 
become panicky. When they leave 
their homes in the mornings for jobs, 
they are not sure whet he- they will 
be back home safely in the evening. 
I am saying this particularly because 
we are newcomers to Delhi. So we are 
all concerned with our safety.

AN HON. MEMBER: You are quite 
safe. ■ . . .  .

SHRI BAPUSAHEB PARULEKAR: 
The police have confessed that the 
law makes any headway worthwhile.

I would request you to take a se-
rious note of the situation in the city 
of Delhi, I would mak*2 a mention of 
one more demand also. That is about 
the plight of the »ex-servicemen. I 
wanted to make my submission on this. 
But I know my limitation. I would 
only invite your attention to the mi-
serable plight into which these ex-
Servicemen are.

THE MINISTER OF FINANCE 
AND INDUSrAY iSHHI R. VF.N&A- 
TARAMAN); Mr. Chairrran. when 
I present the Supplementary Esti-
mates for the adoptirn by rhf House,
I may, at the outset, mention that 
I do not endorse all the demands tta t 
have been ol3;»id in this House.

In fact, Government is continuous. 
Having inherited the legacy, I am 
called upon to discharge the obliga-
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tions which the Government should 
meet. The purpose therefore is to 
see that some of the expenditures 
which have been incurred and for 
which the provision has got to be 
made are regularised through the 
Demands for Grants.

If hon. Members had understood 
this situation, perhaps, they would 
not have been very critical of the 
supplementary estimates and demands 
A bulk of the criticism really relates, 
to the Administration that has just 
gone by, This Government, in the 
last fifteen days, cannot be held res-
ponsible for the bulk of the criticism 
that has been voiced in this House. 
Nevertheless, as I said, the Govern-
ment is continuous and it is my duty 
to clarify the position and to say 
what is right and proper. In the cir-
cumstances, I am not in a mood to 
score debating in the House. I am 
not going to throw blame on anyone 
on the other side of the House.
I will merely confine myself to certain 
points which have been raised and I 
shall leave them for the Members to 
decide.

sft fawnm i r̂ ht  t r T $ wr=mrH

«ft i sr* eft star ft |  i

MR. CHAIRMAN: He will reply
as far as possible.

SHRI R. VENKATARAMAN: I
shall go in the order in which the 
Members have spoken and I shall try 
to explain the position.

Sir, Mr. Saha was very eloquent 
about the land reforms and the fail-
ure of some of the States to imple-
ment the land reforms. People of 
this House are quite familiar with 
this criticism. Everybody is aware 
that the land reforms have not been 
implemented as fully as they should 
have been ‘but in this respect my 
information as well as my experience

is that no particular State is free 
from criticism. In fact; every state 
has been lagging behind in the mat-
ter of land reforms. . . .

AN HON’BLE MEMBER: Not
Kerala.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Not Andhra Pradesh
also.

SHRI R. VENKATARAMAN: And 
the way in which it could be imple-
mented leaves a lot of room for im-
provement. Therefore, I would say 
so far as this government is con-
cerned it would exert its influence 
with various State governments to 
see that the land reforms are imple-
mented both in letter and spirit and 
see that proper satisfaction is secur-
ed to the large number of landless 
people to the extent it is possible.

Now, there is one question which 
was specifically raised and that is the 
question of the ‘food for work’ pro-
gramme. Here I want to deal with 
the whole question of drought relief. 
You are aware that the Schemes for 
assistance for drought relief and 
other calamities like floods have been 
provided by the Seventh Finance 
Commission. The Finance Commis-
sion has said that in respect of floods 
and other such calamities there will 
be a 75 per cent grant from the 
Centre and 25 per cent should be 
met by the State but in respect of 
drought the position is that the affect-
ed State can be given up to 5 per 
cent of its Plan allocation for the 
year as advance Plan assistance and 
that is how allocation has been made 
to each State.

17 hrs.
My hon’ble friend, Shri Panigrahi, 

referred to the disparity in various 
States in respect of two items. One 
is in respect of grants under the cen-
trally sponsored schemes and the 
other in respect of allocation of the 
margin money or 5 per cent of the



Plan allocation. So far as the Plan 
outlay is concerned, each State Plan 
differs and the 5 per cent advance 
Plan assistance for each State will 
give a different figure for each State 
and this is the first part of the as-
sistance. Then with regard to the 
drought we have already a scheme 
for food for work and that is being 
continued. 1.5 million tonnes of food 
is being given to all the States in 
the country under the normal pro-
gramme of food for work. In addi-
tion as a relief for drought the Centre 
has earmarked 2 million tonnes of 
foodgrains as ‘food-for-work’ pro-
gramme for drought affected areas. 
This will mean as much as a release 
of Rs. ,280 crores for drought relief. 
Many States have not yet given their 
expenditure statements. Therefore, 
they have not drawn the amount 
which ig due to them. But, as far 
as the Centre is concerned, it has 
allowed them to draw as much grain 
in advance as possible. Therefore, 
as far as the Centre is concerned, it 
lias given all assistance possible for 
drought relief. If in spite of it, there 
are some States. . . .

SHRI ANAND GOPAL MUKHO- 
PADHYAYA (Asansol): Just a point 
of clarification. Would you kindly 
mention the names of the States 
which have not yet been able to give 
the statement of accounts for the 
focd supplied under the foo^ for 
work programme and the money sup-
plied for drought and flood relief? 
Has the State Government of West 
Bengal submitted it or not?

SHRI R. VENKATARAMAN: I
think only two State Governments 
have indicated the expenditure soi 
far and they are Maharashtra and 
Rajasthan. The other States have 
not submitted any accounts. There-
fore instead of saying who has not,
I would better say who has fur-
nished information.

AN HON. MEMBER: He wants to 
know whether the West Bengal Gov-
ernment has given or not.

.233 D.S.G., 1979-80 MAGHA 10,

MU. CHAIRMAN: I . don't vt(ant 
this sort of dialogue to be continued. 
Please wait till he finishes.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA: Under the food for 
work programme, food has been 
given. May I know whether the same 
food, instead of being used for work, 
has been given to the party cadres 
and supporters of the respective gov-
ernments, prior to the date of elec-
tion for having votes?

MR. CHAIRMAN: Mr. Minister,
you please complete your speech. 
Later on, if time permits, we will 
allow questions. Otherwise there 
will be no limit to this.

SHRI R. VENKATARAMAN: I
have mentioned all these points so 
that Parliament Members who are 
interested in this subject may exer-
cise their influence on their respec-
tive State Governments to see that 
they influence their governments to 
send the statement of accounts and 
draw money. I am willing to give the 
money. There is no Finance Minister 
who says, I will give the money; 
here 1 say, I will give the money 
if the statements of accounts are 
furnished. This is in relation to the 
programme of drought relief. I 
would very humbly submit to the 
consideration of the House that in 
view of the very large allocation that 
has been made, namely, two million 
tonnes of foodt apart from the nor-
mal 1.5 million tonnes of food for the 
programme and the assistance which 
is given as 5 per cent of the plan 
allocation, there is no scope for any 
critcism that the drought relief pro-
gramme is in any way withheld or 
in any way dealt with in a very 
parsimonious or poor manner.

Then, the next point which Mr. 
Saha mentioned was about the coal 
fields which he wanted to be im-
proved. Another hon. Member Mr. 
Samanna mentioned about the coal 
fields. Sir, it is true that our pro-
duction of coal has not kept up with 
our estimates or targets and our

1901 (SAKA) D.S.G., 1979-80 2 34
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needs. Actually we are not produc-
ing anythinng over a 100 million 
tonne and while cur needs are pro-
gressing every year rapidly at the 
rate of 8 to 10 per cent, it is a pity 
that coal production has been lagging 
behind.

I do not want to throw the blame 
on anybody. As far as this Govern-
ment is concerned, it will try its ut-
most to see that production of coal 
is stepped up and it will initiate 
schemes so that the production of 
coal and consequently the production 
of energy is also increased.

This is all I could say at this mo-
ment. Otherwise I would be enter-
ing into a tedious and profitless de-
bate on why coal was not produced 
in the past, what are the reasons, 
etc.

This is all 1 would say. .
SHRI ANAND GOPAL MUKHO- 

PADHYAYA: On a point of clarifica-
tion. Is there going to be a change in 
the policy of the government?

MR. CHAIRMAN: If the Minister
does not yield I cannot help.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA: Is there going to be a
change in the policy of the Govern-
ment as regards re-nationali^ation of 
coal mines? That is number one. 
Number two is this.

MR. CHAIRMAN: Mr. Minister, are 
you yielding?

SHRI R. VENKATARAMAN: I am 
not yielding.

MR. CHAIRMAN: The Hon, Minis-
ter says he is not yielding. The honu 
Member may please resume his seat.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA: This is a major policy 
matter.

MR. CHAIRMAN: Let the HonT>le 
Minister complete his speech. Later on 
you can ask him.

SHRI ANAND GOPAL MUKHO- 
PADHYAYA:............**

MR, CHAIRMAN: This will not go 
on record.

SHRI R. VENKATARAMAN: Shri
Panigrahi referred to the food subsidy* 
We have increased the procurement 
price, both of wheat and rice and that 
is the reason for the Supplementary 
Demand which is now before the 
House. An amount of Rs. 40.0 crores 
has been the result of the increase in 
subsidy which has been given.

So far as sugar is concerned, again 
it is a thorny problem. A large num-
ber of people want the levy sugar to 
be distributed at a particular price. 
Then the question arises whether the 
free sugar should be sold at a higher 
price. So far as sugar is concerned, I 
wish to inform the House that in con-
sultation with the Agriculture Minis-
try, a policy will be devised very soon 
and we do hope to maintain the price 
of sugar around the figure at which it 
is now selling.

SHRI CHINTAMANI PANIGRAHI: 
65 per cent of the sugar is to go to the 
market as levy sugar. So that con-
sumers get sugar at a lower price. But 
when is it going to be released?

SHRI R. VENKATARAMAN: The
levy sugar is given when the market 
needs it and the Government is con-
tinuously in touch with the situation. 
Today, nobody can say that there is 
a scarcity in the market and the com-
plaint 19 that they want sugar at a 
lower price. Members of Parliament 
should be associated with some of the 
drought relief programmes. Well, 
this is a matters in which they should 
work in co-operation with the States 
and the Centre cannot give any speci-
fic direction.

Next point is that the rural electri-
fication programme should be speeded 
up. In the supplementary estimate

••Not recorded.
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we have provided for R.E.C. pro-
gramme and we are sure that this 
will enable the Corporation to elec-
trify the rural areas as quickly as 
possible.

Then Shri Maya Thevar and one or 
two others gave a massive support to 
the Government. They did not very 
much criticise or call for any com-
ment on the items which are in the 
Supplementary estimates. Shri Rama- 
vatar Shastri raised some very im-
portant issues. Now, the first point 
was about the Dearness Allowance to 
the government employees. Under 

%the existing rules, government servants 
are entitled to payment of dearness 
allowance when there is an increase 
of 8 per cent of the annual average 
consumer price index. Now, this 
annual average price index had in-
creased by 8 per cent in November 
1979. It had increased to 344. That 
means it crossed 342 points. This gov-
ernment came to power 15 days back 
and I have already taken up the mat-
ter and we are looking into it. If Mr. 
Shastri feels anger, the anger should 
be against the people who were in 
power earlier, that is, from Novem-
ber 1979 till 14th January 1980. This 
government came to power on the 14th 
and it has immediately taken up the 
matter for consideration. Then the 
■second point which he raised, was 
about bonus for the Government em-
ployees. So far as Government em-
ployees are concerned, the present 
agreement relates only to 3 catego-
ries—Railway employees, Posts and 
Telegraphs employees and Defence 
Production employees. There is no 
agreement in respect of payment 
of bonus for other Government em-
ployees. It may be the case of Mr. 
Shastri that others should also be 
paid, but that is only a claim and it 
is not one on which there hag been an 
agreement. And the Government, as 
at present informed by the various 
agreements already reached, is liable 
to pay bonus in respect of only these 
3 categories; and that is being done.

A number of people referred to the 
question of small scale industries—Mr. 
Dorai Sebastian for instance, and some

other Members on this side also. It 
is undoubtedly true that the small 
scale industries require a considerable 
amount of special attention. Without 
special attention, they cannot survive 
the competition of the large 
scale industries. Therefore, some 
kind of an arrangement should be 
made, certainly, for their getting coke, 
coal, pig, iron etc. There can be n# 
two opinions on that. But on the 
supply of these things, the matter i* 
now being looked int0 by the State 
Governments. It has to be really 
attended to by the State Governments. 
But the Centre will try to use its in-
fo uence and good offices in seeing that 
there is an equitable distribution of 
these 3 essential commodities for the 
small scale industries. Specific in-
stances may be brought to the Gov-
ernment fop attention, so that we can 
look into the matter and do our best. 
(Interruption) While dealing with th* 
budget, I will probably be mentioning 
about marketing facilities.

Mr. Shamanna referred to a few 
points, including the loss due to Pro-
hibition This is a matter on which 
there can be an endless debate; and 
I do not want to go into this question. 
There are people who believe in Pro-
hibition as an article of faith, and 
there are others who do not. There-
fore, it is a matter of one's own in-
clination. So far as the revenue part 
is concerned, we will see that there ia 
no unnecessary dilution of the resour-
ces. If the State cannot afford the 
loss of revenue, then there will have 
to be some re-thinking on the ques-
tion. It will have to be done by the 
States. The Centre will not, as in 
the past, take a firm line on this. We 
are mentioning this because we have 
not taken a definite decision on this 
question. *

There is a reference to the loss i* 
the steel industry. It is true that 
the steel industry has not lived up to 
its expectations. In fact, this year 
the target of production was some-
where about 7 million tonnes of sale-
able steel. And actually, we will 
be producing 4.9 million tonnes cf
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•steel. And this hag caused a great 
deal of financial strain. That is why 
we have provided for it in the Sup-
plementary Budget.

Mr Banatwalla spoke about the de-
fective electoral rolls. This is a 
matter, again, in which the previous 
Government should be held to account. 
Actually, we on this side had a lot of 
complaints, that the electoral rolls 
were defectively prepared; and before 
the elections, a large number of peo-
ple now here on this side of the 
House, had bitterly complained, and 
even sent telegrams to the Election 
Commission.

AN HON. MEMBER: It was there 
in your constituency.

SHRI R. VENKATARAMAN: I do 
not want tot make any issue personal. 
That is why I did not refer to it.

SHRI BAPUSAHEB PARULEKAR: 
How did it happen? We are interest-
ed in knowing it,

SHRI R. VENKATARAMAN: I can 
take care of myself. There are two hy_ 
potheses possible. One is that the 
provious government engineered it. 
The other is that it happened by 
mistake. Now, it is left to parties 
to decide who did it.

(Interruptions)

AN HON. MEMBER: The State
Governments must be responsible for 
it because they are incharge of it.

SHRI R. VENKATARAMAN: 
Therefore, do not try to throw stones 
on others. People who are living in 
glasshouses als0 should not throw 
stones on others. Particularly being 
in a very vulnerable position, it would 
not be fair to criticise anybody. But, 
at the same time, I would say that as 
far as possible in the future no such 
room should be given for a complaint 
of this kind, because free and fair 
election is a sign of democracy and 
we are interested in free and fair

elections irrespective of the parties to 
which we may belong

Shri Banatwalla also referred to cer-
tain hardships which are caused to 
the minority there. As I said earlier 
during my intervention—I never in-
tervene when the other Member ia 
speaking—this is a very sensitive mat-
ter and the Prime Minister has already 
said that we are looking into this. 
Therefore, I thought that it was better 
not to mention it.

The hon. Member mentioned a num-
ber of items about the needs of Coim-
batore and Tamilnadu. I am quite 
sure he will take it up when the bud-
get discussion comes up in this House 
later.

Now I will come to Shri Parulekar’s 
points. He again mentioned about 
the electoral rolls and I have ans-
wered this question. The second point 
he raised was about the deterioration 
in the crimes situation in Delhi. The 
question is really a ticklish one. In 
fact, if I were interested in scoring a 
debating point, which I am not, I 
would have said that having lost elec-
tions people begin to let loose some 
of these very anti-social elements. It 
is no good trying to trow mud on 
other people particularly after having 
been incharge of administration for 
33 months. The previous govern-
ment was responsible for law and 
order situation in Delhi. Everyone 
knows that in the last 33 months, the 
law and order situation in Delhi had 
deteriorated.

SHRI BAPUSAHEB PARULEKAR: 
At that time, the Congress. I had lost 
elections.

SHRI R. VENKATARAMAN; Con-
gress I had won elections merely be-
cause of the deteriorating law and or-
der situation in Delhi and in other 
parts of the country because of their 
prices policy. Therefore, we are very 
clear on this. It is not right to say ; 
that within 15 days there had been j
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deterioration in the law and order 
situation; whereas you who were res-
ponsible for the law and order situa-
tion for years, three years, you 
had allowed this thing to deteriorate 
to such an extent that it was not pos-
sible on the very next day after as-
suming office to completely curb i t  
I assure you on behalf of the Gov-
ernment that every effort will be made 
to see that the citizens of Delhi will 
have a peaceful existence in this city. 
His rights, his property and his per-
son will be protected and in this we 
will spare no efforts.

SHRI BAPUSAHEB PARULEKAR: 
It is a question of your safety and my 
safety.

SHRI R. VENKATARAMAN: Both
of us are involved. Everybody is 
involved in this. I want the coopera-
tion of all sections of the House at 
least in some of these things such as 
the maintenance of law and order 
situation. I have met almost all the 
points which have been raised.
(Interruptions) **

MR. CHAIRMAN: Nothing will be 
recorded. He has replied to all the 
points. If the House, agrees, I shall 
now put all the cut motions together 
to the vote of the House.

All the cut motions were put and ne-
gatived.

MR. CHAIRMAN: Now the question
is:

“That the respective supplemen-
tary sums not exceeding the amounts 
on Revenue Account and Capital 
Account shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated 
Fund of India to defray the charges 
that will come in course of payment 
during the year ending the 31st day

of March, 1980 in respect of the fol-
lowing demands entered in the se-
cond column thereof:—

Demand Nos. 2, 4, 6, to 8, 10 to 
13, 1-3, 16, 18, 20 to 23, 26, 27, 29 to 
32, 35, 39, 41 to 43, 47, 49, 50, 52, 54̂  
58, 59, 61 to 63, 67, 68, 70, 71, 75, 77 
to 79, 82, 90, 92, 95, 97, 99 and 100.

The motion was adopted.

17.21 hrs.
APPROPRIATION BILL,* 1980
THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave 
to introduce a Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979-80.

MR, CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979-
80.’

The motion was adopted.
SHRI R. VENKATARAMAN: Sir,

I introduce the Bill.

17.23 hrs.

CONTINGENCY FUND OF INDIA 
(AMENDMENT) BILL

MR. CHAIRMAN: We take up the 
next Bill.

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I want elucidation 
on one point. When I spoke on the

**Not recorded.
•Publised in Gazette of India Extraordinary Part II section 2, dated 

30-1-1980. ’ ’
f  Introduced with the recommendation of the President.
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supplementary demands for grants, I 
wanted to have one information I 
wanted to know definitely from the 
hon. Minister about sugar. . . .

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA-
MAN): The hon. Member may come 
to me; I will give him all the infor-
mation and more.

MR. CHAIRMAN: The supplemen-
tary demands have a lrea d y  been vot-
ed. He can discuss it later on with 
the Minister. The hon. Minister.

SHRI R. VENKATARAMAN: I beg 
to move: *

“That the Bill further to amend
the Contingency Fund of India Act,
1950, be taken into consideration.”

Many hon. Members would like to 
konw the various funds that we 
have. We have the Consolidated Fund 
of India. There is the Contingency 
Fund. I should like to explain the 
whole procedure. This Bill seeks to 
amend the Contingency Fund Act by 
raising the corpus of the contingency 
from Rs 50 crores to Rs_ 150 crores 
temporarily for a period beginning 
from 22 October 1979 and ending with 
31 October 1980 for meeting the im-
mediate and unscheduled post budget 
commitments followina the dissolution 
of the Sixth Lok Sabha, In accordance 
with the rules framed under the Con-
tingency Fund of India Act, advances 
from the Fund are made for the pur-
poses of meeting unforeseen expendi-
ture including expenditure on New 
Services not contemplated in the An-
nual Financial Statement, pending 
authorisation of such expenditure by 
Parliament. These advan ces are re-
couped to the Fund by obtaining Sup-
plementary Grants or Appropriations 
in accordance with the provisions of 
Article 115 of the Constitution.

In accordance with the usual prac-
tice, Ministry of Finance had prepared

.e first batch of Supplementary De-
mands for the current year which was 
also included for presentation in the 
List of Business of the Sixth Lok 
Sabha or 20th August, 1979. The 
Supplementary Demands could not, 
however, be taken up for considera-
tion in view of the dissolution of the 
Lok Sabha.

The widespread drought in various 
parts of the country afterwards led to 
a situation in which the Centre had 
to provide large scale assistance to the 
affected States on an urgent basis to 
enable them to undertake relief opera-
tions, Additional allocation of food-
grains under ‘Food for Work' Scheme 
had to be made to States to enable 
them to cope up with the drought 
situation. Expenditure on General 
elections, for which no provision had 
been made in the Budget, had also to 
be met. For meeting these and other 
post budget commitments, the corpus 
of the Contingency Fund (Rs. 50 cro-
res) was found to be inadequate. The 
Contingency Fund of India (Amend-
ment) Ordinance, 1979 was according-
ly promulgated by the President on 
the 22nd October, 1979 for temporary 
enhancement of the corpus of the 
Fund to Rs. 150 crores, until 31st 
March, 1980.

The Bill seeks t0 replace the above 
Ordinance.

Clause 2 of the Bill provides for the 
raising of the corpus °f the Contin-
gency Fund of India from Rs. 50 
crores to Rs. 150 crores by transfer 
of an additional amount of Rs. 100 
crores from the Consolidated Fund of 
India from 22nd October, 1979 to 31st 
March, 1980. The Bill thus involves 
a withdrawal of Rs. 100 crores from 
the Consolidated Fund of India tem-
porarily for the above period only. 
However, the actual expenditure is 
limited to advances drawn from the

• Moved with the recommendation of the President
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Contingency Fund. Advances amount-
ing to Rs. 88.35 crores were sanctioned 
from the fund before the current ses-
sion of Parliament; comprising Rs, 
61.93 crores for providing assistance to 
States affected by drought and for 
‘Food for Work' Scheme, Rs. 18 crores 
for ‘on account' payments to States to-
wards expenditure on General Elec-
tions, Rs. 4 crores to public sector en- 
terprices and the balance for meeting 
other emergent items. Thus, addi-
tional expenditure, against Rs. 100 
crores transferred to the Contingency 
Fund of India, amounted to Rs. 38.35 
crores.

The Supplementary Demands for 
recoupment of these advances to the 
Contingency Fund have already been 
presented to the House on 23rd Janu-
ary, 1980. It has just passed them.

I want to clear one misapprehen-
sion. It is not the intention of the 
Government to have a large Contin-
gency fund. But this Contingency 
Fund is enhanced only upto 31st 
March, 1980 and the Contingency Fund 
will continue to remain at Rs. 50 
crores. A large Contingency Fund 
may enable any Government whether 
this or any other Government not to 
come to Parliament for recouping the 
expenditure. We do not want to do 
it and, therefore, we are keeping it 
at Rs. 50 crores. Only for the purpose 
of the emergent situation which arose 
on account of the dissolution of the 
Lok Sabha. We have come to the 
House to raise it to Rs. 150 crores.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend 
the Contingency Fund of India Act, 
1950, be taken into consideration”.
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SHRI R. VENKATARAMAN: If
Bihar requires more industries, the 
Member can more usefully raise it 
during the debate on the Demands for 
Grants for the Ministry of Industry 
when the regular budget is presented. 
The matter relating to the salaries of 
teachers is exclusively within the 
jurisdiction of the States and this Gov-
ernment cannot do anything in this 
matter.

247 Contingency Fund of
India (Amdt.) Bill

Amendment made:
Page 1, line—1,

for “Thirtieth” Substitute— 
“Thirty-first”

(Shri R. Venkataraman)

MR CHAIRMAN: The question is:
“That the Enacting Formula, as 

amended, stand part of the Bill.”

The motion was adopted.
The Enacting Formula, as amended, 

was added to the Bill.
The Title was added, to the Bill.

SHRI R. VENKATARAMAN: I beg 
to move:

“That the Bill, as amended, be 
passed.”

MR. CHAIRMAN: The question is:

“That the Bill, as amended, be 
passed/'

The motion was adopted.

MR. CHAIRMAN. The question is:

“That the Bill further to amend 
the Contingency Fund of India Act, 
1950 be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now take 
up clause by clause consideration. 
There are no amendments to clauses
2 and 3.

The question is:
"That clauses 2 and 3 stand part 

of the Bill.*’

The motto# was adopted,

Clauses 2 and 3 were added to the 
Bill

Clause 1 iwis added to the Bill. 
Enacting Formula

17.35 hrs.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1979-80.

MR. CHAIRMAN: We shall now 
take up discussion and voting on the 
Supplementary Demands for Grants 
in respect of the Budget (Railways) 
for 1979-80.

“That the respective Supplemen-
tary sums not exceeding the amo-
unts shown in the third column of 
the Order Paper be granted to the 
President out of the Consolidated 
fund of India to defray the charges 
that will come in course of pay-
ment during the year ending the 31st ♦ 
day of March, 1980 in respect of 
the following demands entered in 
the second column thereof—
Demand Nos. 2 to 12 and 16.”
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Supplementary Demands for Grants (Railways) 1979-80 submitted to the
vote of Lok Sabha

No.
of Name of Demand 
Demand

Amount of 
Demand for 
Grant submi tfed 
to the vote of 
the House

i 2 3

Rf.

2. Miscellaneous Expenditure (General) . . . . .  . 1,00,000

3- General Superintendence and Services  .  .  .  . .  3.54,34,000

4- Repairs and Maintenance of Permanent Way and Works  .  . .  5,70,-27,000

5- Repairs and Maintenance of Motive Power  .  .  . .  .  2,50,98,000

6. Repairs and Maintenance of Carriages and Wagons  .  . ■ ■  2,77,176,000

7 - Repairs and Maintenance of Plant and Equipment  .  . .  .  2,28,96,000

8. Operating Expenses—Rolling Stock and Equipment  .  . ■ ■  5,03,06,000

o. Operating Expenses—Traffic . . . . . . .  .  7,65*72.000

10. Operating Expenses—Fuel . . . . . . . . 12.23,000

11. Stall Welfare and Amenities . . . . . . • ■ 1.70.32,000

12. Miscellaneous Work in p. Expenses .  .  .  „ .  .  66,16,000

16. Assets—Acquisition, Construction and Repl act ment  . ■  .  5,01,02,000

MR. CHAIRMAN: There are a
number of cut motions tabled by 
Members. I would like to know 
whether they are moving,

SHRI G. M. BANATWALLA 
(Ponnani): I beg to move*

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,00,000 in respect of ‘Mis-
cellaneous Expenditure (General)’ 
be reduced by Rs. 100.

[Need to take up urgently a 
survey for a rail link connecting 
Kuttipuram, Ponnani, Guruvayoor, 
Kunnamkulam  and  Trichur 
(Kerala State), a pressing need 
.for the people of coastal belt in 
Malabar areas as also of the 
Guruvayoor pilgrims, (6)1.

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,01,02,000 in respect of

‘Assets—acquisition, construction and 
replacement' be reduced by Rs. 100.
[Linking of bonus to producti-
vity instead of treating it as 
deferred wage. (17)].
That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,01,02,000 in respect of 
‘Assets—acquisition construction and 
replacement’ be reduced by Rs. 100.
[Need to take urgent work for 

lmDrovement of rail facilities and 
passenger amenities in Kerala* 
especially from Shoranur to 
Mangalore. (18)].

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 3,54,34,000 in respect Q* 
‘General superintendence and ser-
vices' be reduced by Rs. 100.
[Linking of bonus to preductivity 
instead of treating it as deferret* 
wage. (7)].
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That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,70,27,000 in respect of 
‘Repairs and maintenance of perma-
nent way and works’ be reduced by 
Rs. 100.

[Linking of bonus to productivity 
insttad of linking it. as deferred 
wage. (8)].

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,50,98,000 in respect of 
‘Repairs and maintenance of motive 
power’ be reduced by Rs. 100.

[Linking of bonus to produc-
tivity instead of treating it as 
deferred wage. (9)].
That the demand for a Supple-

mentary Grant of a sum not exceed-
ing Rs. 2,77,96,000 in respect of 
‘Repairs and maintenance of carri-
ages and wagons’ be reduced by 
Rs. 100.

[Linking of bonus to productivity 
instead of treating it as deferred 
wage. (10)].
That the demand for a Supple-

mentary Grant of a sum not exceed-
ing Rs. 2̂ 28,96,000 in respect of 
'‘Repairs and maintenance of Plant 
and equipment’ be reduced by 
Rs. 100.

[Linking of bonus to producti-
vity instead of treating it as 
deffered wage. (11)].

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 5,03,06,000 in respect of 
‘Operating expenses Rolling Stock 
and Equipment’ be reduced by 
Rs. 100.

[Linking of bonus to producti-
vity instead of treating it as 
deferred wage. (12)].

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 7,65,72,000 in respect

of ‘Operating expenses—Traffic’ be 
reduced by Rs. 100.

[Linking of bonus to produc-
tivity instead of treating it as 

deferred wage. (13)].
That the demand for a Supple-

mentary Grant of a sum not ex-
ceeding Rs. 12,23,000 in respect of 
‘Operating expenses—Fuel’ be re-
duced by Rs. 100.

[Linking of bonus to produc-
tivity instead of treating it as de-
ferred wage. (14)].
That the demand for a Supple-

mentary Grant of a sum not ex-
ceeding Rs. 1,70,32,000 in respect of 
‘Staff Welfare and Amenities’ be 
reduced by Rs. 100.

[Linking of bonus to productivi-
ty instead of treating it as de-
ferred wage. (15)]

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 66,16,000 in respect of 
‘Miscellaneous Working Expenses* 
be reduced by Rs. 100.

[Linking of bonus to produc-
tivity instead of treating it as 
deferred wage. (16)],

SHRI MOHAMMED ISMAIL (Bar- 
rackpore): I beg to move:

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,01,02,000 in respect of 
‘Assets—Acquisition, Construction
and Replacement* be reduced by 
Rs. 100.

[Failure to give Railway em-
ployees bonus as deferred wage 
notwithstanding the concept of 
productivity linked bonus is Op-
posed. (20)].

SHRI GADADHAR SAHA (Bir-
bhum): I beg to move:

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,01,02,000 in respect of
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‘Assets—Acquisition, Construction
and Replacement’ be reduced by 
Rs. 100.

[Need for construction of an 
over-bridge at the Railway 
crossing level near Murarai' Rail-
way station. (23)].

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,01,02,000 in respect of 
‘Assets—Acquisition, Construction
and Replacement’ be reduced by 
Rs. 100.

[Need for conversion of a 
Karmadanga Halt into a full sta-
tion on Katwa-Ahmadpur No. G. 
line of Eastern Railway. (24)].

MR. CHAIRMAN: Mr. Mohammed 
Ismail may speak both on the de-
mands and on the cut motions.

■ fTwrfrr
m t  grrr srt sfttttt 

v it  *rf t  % rfh: £r £
f r n t t  if 37, «nff ^ ? rr ^T?=rr ^  1 
5fr $Fc£ n f f  *q*f I 5 £ im
srk w  snrfefaet ^  wfo fcrer t  1 

r̂nsff f̂ rrr VTFZ I  I
2f srTRr ^r^rr ^  fo «ft srfaw jt ft  |
^  #  «rft rrfrr

fere |F |  ^
^  ?pff Trr^m ?;r, sj™ ^r, #  ?rtr
snfjr7" *r<+n 3ft *ff ^
jj^T^rr q?r «n 1 3? ?rr ^  is
^  sthw  ?rh; snrfadsrct tfT rg
frqT 7RT I T̂STf £ 3TTS, =̂T *nT£7f
3ffr sfr 20 for ^  f t  «rf z*nt

tfr tr̂ : Trfir *ft %
^  jjs rrfw  ?TT5 ffrrft f/r 1
#f^r ^  wr inft fw $fr ^  ft i sm

*TFT T$ *t£ *ft 3ft fa; WZTi £  3T5J
fasflr ^  *fr Tjf I t

8. 33  q #  ^r*r f̂tt ?rgi?r $
TTST̂f !T ^  TFT̂
<rr^r % tk f*wr |  1 jn f ^

| f  1 «rk ^ rrt ^  sfr W n r
% frrfTOT q ir̂  r̂rofvrq-r STT̂- t  I
^  |  % ^  arw ^  ^

^ ?pr̂ r ?r?arf |
| f  r̂nsr if 15 M V i  8. 33
Mf̂ PT wn TT̂rrq- ft I fqfĤCR- TT ift
5Ê r?r |  Ht gnT
<r< *nirr |  i *rsr̂ lf v ?rnr%

q7̂

r̂TTT srrefasfacft ^  sft 
^R- |  ¥TTT 5T5r»T tftX 31
if T̂ctt  ̂ ^
^ TO rra- 5}T ^  5TTJT ^ 1T I

gf^f^mrpffif sfR̂ r ^  MuftdftfteV 
% m«r ^  wr  ̂ i ^

fg^I^T ^  ̂ 9T̂cT ŜTPTT
11 wsrfx ims  ̂i gsiW

7̂T '4t Tiq- t  I IRcTi qrcf T
^  q̂ TTr t^r h i?t t  »pt t  «rr i t o V
TT̂T̂TT -3TPT̂  I  r̂ T JTiTffr 5IfcT

fir-RfV t, jf^rrf ^  jt^ |  i
r̂> ?r  sr̂ rn tw? ?rrm p̂t i t,

cFF T7 vm^ nft f̂ rTUT JRT 
 ̂ I fTj|̂ T d«<l 5f3'̂  V(!l d'fr ^  %

% %& t  fgr^r T̂WHT f̂
2 o, 2 5 afRTT qT f i ir̂ n: ?mnr

m  ^  eft
srrrt^ ^ft ^  i

d<rHr<i?T t t  ^  ?t t zt  ^rrf ^
|  i JTf t̂ r f i ff*r ^  f
fa- s t i^ h  % *rr«f '̂affferr f^nrr r̂r% 

r4i f  f̂ r 3̂ 7?nT arf, ^t
^Tt if ^R7fr % *!T«r ^
r̂rf̂ TT f a  fa r f#  uir^T^r q? n ^ r f  *?t w r  

fo r r  ^rrw r i j v r f t  ?rwr g T w  r̂r h t ^ p t  
% st*t ^ t  ifter w r  ^ i ? m
s r s r w r  f e n  *nrr, ?ft sraiarr f n n  i 

w f r  3 3  w  t< i m
qft, f^«4+l STIÛ yR % ^  ff^r

?rf|- ^ t t , in rm  ?fhr p t

tt ^  ^fr i£ p r  qfr ^rfpm r ?̂r ^ r ^ fr  r ^ r r  i
?t ?PR TOHT JrrflTTTff %t ^  ?T

s r ^t t  r̂r?n ^T̂ fr f, m ^
T̂rr |  i

5?rf3Ti7 iTTT I  r :̂ ?T r̂TT 33 q w
^ F T  ^  v t T̂T'T ^  iftT 5TIS4KH %

$ srrt if qrf?RTf i
r̂m TFrrsp sfr ^rr

^TT *sfT iT0<ft0 TPrf  ̂iff W ̂ TT 
| ,  w r  f k r  «rr i w t  ?rt$ *sft-
wfWrnr ?fJr ^nr^ff  ̂ifft fnn !̂ 
fW  «tt i info 5[o r̂o nto ?fto ?rrfo
£to [̂0 ?ftr ^o «?rfo £t ^ro*fto^fr^ ^
ITTWITSfvr7̂  R- +1 fq<|« fft̂ TT  ̂ I

*T5Tt *T^V^I ^  5Tft^ W TT f»T *T?T V T  
f^T ¥t rT ^T f *t  33 <T7^ sftfFT % 

q fT ^ rfe  fT ? I "vĴmU’T % if flW
T t f  fVTF- hV ^ i v I ^  TT?T-
f̂t?f *kK, <iifV v t f  Pi?>  ̂ *rv i

^  q r  ^ f tf^ n r  ft »Tf i  fv T t i f
Ti ?TWTT *T ^  friJT, n  fiPil I
ifr f̂ Tf, 5Tt*ff ^ f̂ rr ^  mu fxpTt
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[«ft ^ t ^ t]

fcuT 1 wrq# 3 tto  if  3t* ^
«fte *tft § f *rt cfr 5rm
T̂«T 5ft ScTfa faqT qT, WTOrt

f̂ aiifT ?n 1 jsft ^t + iju^
m w  * m ;frfc*r apt w w r ?r
# q£?[ f̂ T rT̂ TT̂  3H' farTT
«n, fa«+l * t r  m^r fH *rr| 1 c^r eft 
*rrq ^  TTTf̂ nn ^  ?qrt ?n̂ B

^ft tfH  ^  f? l 
fa q r f  f a  s n w r r  ?rr«r 3f 

ftnT 1 t  stft ^ r  srfcTTO ta r  ?tt
rnrT̂r st ^v*f 3ft vt r̂wrx ^

'THT 5rf?T̂R f̂ FT *JT I eft ^ft |  fa 5TFT 
W-TRi Jf̂ Tft *T*\ \ m  IRW

?nf |  f^ r  $  srrq *r?ft f t f̂t ^ t
fa^nct & 5 «m % ot * cfk *t sr̂ nr,
mq- Tt 3TT cT^f ?m ^ 3frT % fa w ft 
*rt ^ar |,  *r%r*r *r jf^ t «ft t |  t ,  £  
*TWf r4t ^ r̂f?rcf ^  JT CRTTT TO 
*nq $ *rm 7*at £ s k  itft sr? *rnr | f a  
^ fr= p  s m  ^ t t  ^ tt^ t f  eft 15 f ^ r n  S 3f
#fajT 8.33 STf̂ TRT fifRF ^ t 5ft HTOf t  
^  Vt ^  5TTOTPT ^ t 3fr ?^TT I
^  w  t  *rre  ̂ ?rrif 1 t f r  § 
rft ct wt  I? w h i t w t̂ it
girf^trT ^  % ^f TTo (ffo 7ml % T̂TtT ^iT
% T̂ ?T*T ^  1 *7|fr 3TT ^rfl |
m̂m |  fa srtq ^  ^t i *

wfWv q*ro qo ^n?r : ( ^ jt )  
«’HIMPt W^T, A ^t rnr r̂
^7̂  % f̂ rq |  |

H?t TurmmT T̂Fm : (q^rt) ; 
wrr '*ft ^ fj.u  i

«rt *rfnw! rrrro ittto  rjo «t?t : irn n  -rft 
*nm jf %ftx n w qw n  ̂ fa f^ -

% H^Vi ^t ^fat ferrr n  ^rrf?R 
^  f^TTI ^ rf^  I JTTT 5CPT%J ?>^ft 

^  f̂T%̂T fa fâTT ^t
«frr f t  fww ^  5>r iprf?Tw ^ f  ̂ i 
^  jm m «rq̂ rr fTcnrî r f̂t srr r̂rfvm

l ? T̂T t̂rTT?T ^TT TnrfTf
Tt t o t  q^tT |  aft *tfta qnrsftr 
t  i ?*r |  fa ^fat 5zt r t  ^ n̂rrrt
fir%, f̂â r mq f?TE z ^tjt ^ rr  

11 ^  ̂ ?t |  i . . . (ntoetr)
.. .^ r t  ^  frirRr *HR rlTfaT

jri7Pt *PT tft ft̂TT =qrf̂T7 1. , . (aq^mir)...

<ft?r qT t f r t  ?ft
5^tt «tt ft, t5ff Jf f̂t 55̂  ft
wr i m̂cr ft *rf fa fsnt mrrlf
qT ^rrftui ^mt «ft ^ r  ir
6-e, 7-7 «ftr ^t-5t, ^r-?f)PT

^5Rrt rft i 5RR ETf fo n  w ,  ^ f t  
wr fa srfiwr ?r̂ f t, ^  *rtft f^ f t  ^  
|  i ^ t  wrt^T sft ?fhr *rft% q ^ r r̂nrY 
I  f^TctT «tt ^ t  t  *fr
f^TcTT TfT I 5T̂ t f^ n f t 3ft cfr̂ r ^ ft^  
q ^ r spTcft T^t zi t̂ cfr̂ r ^ f f  % «ft 
^Rcft ?ft i ^rfa^r * ^  ^rr 
3r?rm fmrr^ % 3trt^ f̂ fa  ^ tw r  f̂t
*rm Trt?: f^r^ft ift »h ir  i. . .  (arcm*) ••• 
^rrr eft ^ f a  w r  if ^  ^tt^t i

^  r̂ nf fa ?iT$-?rts,
^  tm  ^rr ?r: ?rpn m ^^rt f t  «ft i
3ft q^3fT tH  ^  ^^T t t
flt^TT qfcTT m  fa  12-12, 14-14 VZ
y ir ii^ l ^Wt % f̂ TT r̂ ft ^Ffat 5dviTT ^i*iT
qf»n i ^ | t  ^lr, ^  %ft H t^rr qf?n 
?tt fa w r 5ft?f  ̂ ttt t̂ ¥t f̂ qiMrT % t̂ «t 
T̂T TO if 3T̂t qp̂ Ti T̂T# ^ 3Tft qf^
^ t Trrrit irr ?rft i " ^  5rk ^ r  srm ^ f r
% ? ^ r  §m 3ft ^  1
#' ?mr sptpt ^rfnr 1
jfaiV ^ft t% fq  |  1 %̂ 5r?r ^r
W Z ?  ^  H t̂% ^ f t  ^T T  ^ € t 3ft
q ^ r ^ r t  ^5t ^t*ft 1 ^ r  F̂t s & if 
% fW r 1 ®ft. t 5̂
ft ^  *n9̂ r f^T i%?T̂ 4)WMK % f® 
sqTqrft r o  qrr t |  ^ 5 t^ fert trt;
g rm  ^ft*rqn£37T cft?r ?ft^ ^
% titt if t r  ifrf^rm % ^ f t  ^  f^rqr 1
^m r ^q^t qiq^f ?ft TTf 5fh: "qt^-mcr 
^Ti^fmff wrt srm ^  faqT w t 1 ^
qj^RT? ?%?pr to  |  3ft ^m; r̂rifrn
^ I T̂ T ^ r f  Tvft if ^TT, 3<£cft' t̂?fT 
rĵ  r̂m to  fr tt| aft ?fW ^ft if httt

r̂*t ^  1 ^  ^m ft ^ s r fa ^ ft
|  fa r̂r̂ Toftq- qf^r ift far ?r qfi
m  *rir |  wbc ^ f r  ^ t  jttti  ^Tfm n 
5̂5 sfr *nrt |  1 ff r̂% f?m ?̂fat grarf 

^ 1  f  i 30 V f&  trsr & ff  v t  
q n r  «rr, ^ f r ^  ^"t i n m  f t  w t  ?tt f a  

^  mu q r w j f t  1 4  ?nq%
t ^- t^ t  i  ?fk «r«r «ft iTTWT I  f a
scr^Tifm qfer 3ft ^rr j w  f^Eft fq;T
?t ^ T tq q  rflfa  ^ f f  if  W ¥T T̂Xrt TT%
fa* ^  ir^ft ^  fa 3̂  qr ?mt 
3rq̂ - t t  q |^  ^ q t f ^ q ^  ^  ^rT^ft^mr 
^ t qg^ H ^-3T^f q f^^r ^ i^ t  ? L

=^Tt w m  if  ?R -^r^Tfq^’ ?TT r̂ 
% if  ^Tqft =^rf | |  «ft 1 A' *ft
=3fWt ?nqr ^tt «rr 1 ^ r  if  
?̂ r t o  ^t fin? |m «rt fa fa?r ?rfft ^

3ft sETT-WRTf^ f ,
3ft ^  % W eft f ,  ^ fa r T̂F?> v t cTT̂

fam  HTH I m ’ 3TtTT̂  if  TTD TT*r
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A « tt %  ? r r ^ r  ^ f r  t f ^ r
O T T 3 T  %  A f t , %% tP T -gT rT HTfM f*' 

« fr, ^ * r * r r  s w r s r  *  s r n r  s f a  f o r i  
^frtrr *mr«n r̂nr, f W r  sri^r 
W T H T f iw , i r rq -  l l ^ f t  VRfcix A j^ T
^ ? r  ^  r r i r r  ^ r v s r m  fom ? r r ,  strrqr ^ r r f  
err ^  *ft * r  fawner *rr ^  i 
AA  * m  t  *F?rr * rr f t :
m^r v$ f3T% ?r Tprrefr ft ir?rr tenm;
" P m ”  |  i m s w f a  q f f c r  3 f t  w  * p f r  3 T R t

a n r  a r ^ R R  ? w h ^  A ? p R  JT 7  rnn q g ^ a l  
|  i ?rf T5TTJrr ̂ iir̂ mr ^jt t  ft,
a rg ar ^  ^T cft |  i ^  #
*|cr ^  ft I rrn f?T% t

cf̂ ffrr sprn̂ T ft , 3r̂ r *w% s*rrcr 
steam |, sr*rc ^  Trstor 
jfTPFFr 3r *r  Ir fa^rr fê rr arro «it  f  *t?t 
5wt?r ferrar g  f% *n? ?tt^t
rr r̂trr/fr, ^  *Tt

sfa ^  sf^wr f, tfr st r  qfcrc-ifar
% srf^ sfa w spf  3r TOft jhri
| ,  ?rreTR % *frz ?ff *r̂ TJir srV.
* ftt*  ^  fo R T  i r ^ r t  %  ^ r  ^ m n r r  i
f e ^ r  ^ f t  ^  s f t  j j s f t t p t  * fftT  ft , ^ r  

^  spr *ft w r  ffpTF I 
<r£ hh^t sfr s*r ^  ft,
3P? t  c ^ c r ?  A i

f p R f ^ T  #  A “ *T IH TPT St
*rr?r sr̂ rrT ^ f r r  ^  i ^
^ n m i }  f j r f W  = m  %  f ^  f r m n w  n t  »Tt
|« rt, s f r m  ^ T R T r f t  ^Tf%r?r i

#  197  1 %  T W P T

J r  ^  m  w f  ? r h ;  j ?  p r m  s r f r  q j i ^ r r
^ ssp̂ C q̂ T T? *r# I ^ SETRTofVq- qf̂ T *fr ^ 

sf^ tt f i  *  »rf r̂t irirr̂ i'
s f t r  ^ ^ 7 ? r p f r  ^ r  t v  tftx ^ r r ? ^  
v t  q a r  3r v n p p r  f ^ r r %  fir?T %
^  S-f.TdTfiT̂  T̂rT ^  I

t* sr c q T i ?  4  5 f k  5t ^* t t  ^ r r ^ r r  f  I
ifirrfor q?: vm rhr % ^ * v r k  

^  r̂rdt S i crgt rnp
I, srst ^  t  i 3*r
% infNr ?n?r frf??n iTTTbr ft, f^pft 
m w T g t i 6  jn r T ^  i  * i k  t t t t ^
f b r t r ^ t  5 g rs r r^ r  u  b ^ t t  i  i y h  < r f ^
A -ttx  ^  v r  s f r m ? f
cfetrt ifart£ i 5«t ̂ r s m  t
P r  j t  ^ 5 R  t r T  ^ n r f  % ? t t  $  w f t r  ?t
^rr ^ i it t̂ arr̂ r ?ifi ?fr m m  ft *ftr tt*t 

t  ( W  <X W TTfT |  P f  5THT "aiO T T -
y r ’' JfTT fff»PT «TT̂ T% ^  V t W
ar% ^r ̂  30 e^rr ĵr qwfr
t V * f in r? r  ? r ^  a r ^ r  ^  s h w p r

^  ^ff^r ^ rfr  sniff t t  n  ^ i

^  r̂rsr̂ r ft ft: ^
f® sr̂ , fenaT 7|f^ % ^  frrft
fnr srftr 4< <n I  ̂ i

THE MINISTER OF RAILWAYS 
(SHRI KAMLAPATl TRIPATHl): 
Sir, may I request you to extend the 
time of the House?

MR. CHAIRMAN: Is it the plea-
sure of the House that the time be 
extended?

By how much lime do you want it 
to be extended?

SHRI KAMLAPATl TRIPATHl: 
By 15 minutes.

MR. CHAIRMAN: It will not be
finished within 15 minutes because 
there are many speakers. If it is to 
be extended by half-an-hour it is a 
different matter.

SHRI RAMAVATAR SHASTRI:
Many of us want to speak. PJow is it 
possible?

SHRI KAMLAPATl TRIPATHl:
II is not my fault if they have left 
the House.

 ̂ SHRI G. M. BANATWALA: We
will take it up on Friday. There are 
several matters, and we have moved 
cut motions also.

MR. CHAIRMAN: I would request 
the Minister to say whether it can 
be taken up on Friday because there 
are many speakers. Otherwise we 
will try to finish it.

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
If the Members cooperate, we can 
finish it today.

MR. CHAIRMAN: Members on
this side are not willing.

Now, only two to three minutes

Shri S. Murugaiyan.
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SHRI A. T. PATIL (Kolaba): Sir, 
may I know whether we are going 
to finish it today or whether it is 
going to be resumed on Friday?

MR. CHAIRMAN: No, we are ad-
journing at 6 O’clock today.

SHR A. T PATIL: We can finish, 
it today.

MR. CHAIRMAN: It is not pos-
sible

SHRI A. T. PATIL: I am on a
paint of order.

MR. CHAIRMAN: No point of
order: there cannot be a point of 
order in a vacuum.

Mr. Murugaiyan.
♦SHRI S. MURUGAIYAN (Tirup- 

pattur): Mr. Chairman, Sir, on be-
half of my party, the Dravida Mun- 
netra Kazhagam i would like to ex-
tend my support to the Supplemen-
tary Demands of Railway Ministry. 
While doing so, I would like to high-
light a few issues concerning the 
Southern Railways. *

Shrimati Indira Gandhi during her 
earlier period of Prime ministership 
approved the Metropolitan Under-
ground Railway system for Madras. 
When Janata Party came to power * 
in 1977, the Government slowed down 
and slackened the tempo of work on 
this scheme. The Lok Dal Govern-

ment dropped this scheme once and 
for all. I understand that this Office 
at Madras will be wound up by 31st 
January 1980. I appeal to the hon. 
Railway Minister to revive forthwith 
this Metropolitan Underground Rail-

Many issues have been referred to 
in these Supplementary Demands. 
So far as Southern Railways are 
concerned, if Tuticorin is to be an 
effective major port, then the hinter-
land should be served by broadgauge 
track. Tuticorin-Tiruchirappalli line 
should be converted into a broadgauge 
line immediately. Since all the indus-
trial and consumer items produced 
around Tuticorin cannot be moved 
by sea, the people are facing* great 
hardship \w the movement of goods. 
Similarly, Karur-Dmdigul line 
should also be converted into a groad- 
gauge line. palani-Tiruppur should be 
connected by broadgauge track.

MR. CHAIRMAN: The hon. Mem-
ber will continue his speech on the 
next day. The House stands ad-
journed till 11.00 a.m. on Friday, the 
1st February i 1980.

1801 hrs.
The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, Feb-
ruary 1, 1980/Magha 12, 1901 (Saka).

•The original speech was delivered in Tamil.
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